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LEGISLATIVE ASSEMBLY.
Tuesday, 22nd September, 1931.

‘The Assembly met in the Aseembly Chamber at Elevén of the Clock,
Mr. President in the Chair. -

@ i

" QUESTIONS AND ANSWERS.
MARRIAGES REGISTERED UNDER THE SPECIAL MARRIAGE (AMENDMENT) ACT.

619. ’Ba]a Bahadur G. Kmhnamachanar Will Government be
pleased to lay on the table a statement showmg -year by year and province
by province the number of marriages registered under the Indian Civil
Marriage Act (Act III of 1872), from the year 1912 under the Special
Marriage (Amendment) Act (Act XXX of 1923) since it was passed ?

The Honourable Sir James Crerar : The Government of India have
not the information asked for ; Registration of marriages is under the
Devolution Rules a provincial transferred subject.

ApmissioN To THE LowesT SELECTION GRADE EXAMINATION OF JUNIOR
OrriciaLs FrRoM THE CENTRAL PostAL CIRCLE.

620. *Rai Sahib Harbilas 8arda : (a) Will the Director General of
Posts and Telegraphs kindly state how many junior offieials from the
Central Circle were allowed to appear in the lowest selection grade examl

nation held last year ¥ If nome, why ¢
(b) Is a similar examination going to be held this year too t If so,

will the junior officials of the Central Circle be allowed to appear in ae-
cordance with the provisions of the Director General, Posts and Tele-

graphs’ Cirenlar No. 16, dated the 18th August, 1930 ¢

8ir Hubert S8ams : (a) None. There were not sufficient vacancies
in the lowest selection grade to admit of the selection of any jumior
candidate.

(b) I would refer the Honourable Member to my reply to Mr.
8. C. Mitra’s question No. 607 of the 21st September, 1931.

INSURANCE wiTH FOB.EIGN CoMPANIES OF THE PROPERTY QF THE MADRAS
Port TRusT.

621. *Mr. Jamal Muhammad Saib : Will Government be pleased to
state :
(a) what value of property of thé Madras Port Truat is insured
against fire damage each year ; x
-(b) which are the companies by whom the amount has bean assured
and in what proportion ;
(¢) how many'of them are foreign companies and how many rngm-
tered in'India with rapee capital ;
(765 ) -
L224LAD A
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(d) whether up to the end of 1928, the amount was shared between
14 foreign companies and one Indian company and there-
after owing to protest by the Southern India Chamber of
Commerce one more Indian company was taken ;

(¢) why the Madras Port Trust does not insure its properties in
Indian companies ; and

(f) whether all the foreign companies publish independent balance
sheets and, if so, whether they will be placed on the table t

The Honourable 8ir George Rainy : The Government of India have
no information but have made inquiries in the matter and will com-
municate the result to the Honourable Member.

RELEASE OF CERTAIN PRISONERS SENTENCED FOR LIFE UNDER MARTIAL Law.

622. *Mr. K. P. Thampan (on behalf of Bhai Parma Nand) : (a) Will
Government kindly state what is the exact extent of the period which a life
sentence signifies ¥ What is the extent of the period for persons who were
convicted under mnartial law in 1919 ¢

(b) If this period amounts only to 14 years, including period of remis-
sion, how is it that the two well-known convicts of Martial Law at Amritsar,
Mahashe Rattan Chand and Chaudheri Bugha, have not been yet released %

The Honourable 8ir James Orerar : (a) and (b). As I have explained
in reply to part (e¢) of the Honourable Member’s unstarred question
No. 18 of the 7th September, 1931, a sentence of transportation for life, is
literally a sentence for life and its limitation to any lesser period is a
matter within the diseretion of the Local Government concerned, but they
are required under executive orders to review the cases-after 14 years.
There is no distinetion in this respect between a life sentence passed by
martial law tribunals and by ordinary courts of law.

APPOINTMENT OF SADHU SINGH, AN ELECTRICIAN, ON THE NORTH WESTERN
RamLway.

623. *8ardar Sant Bingh : (a) Is it a fact that the Agent, North
Western Railway, issued instructions to be observed at the time of reduction
of establishment ?

(b) Will Government kindly lay those instructions on the table !

(¢) Does the case of Sadhu Singh, electrician of Multan Division
North Western Railway, fall under any of the conditions laid down by
the Agent ; if not, why was 8. Sadhu Singh brought on the surplus list ?

(d) Is it a fact that the Agent was instructed by the Railway Board
to give preference to and absorb the men brought under reduction t If
80, why has not the said Sadhu Singh been absorbed so far in service f

Mr. A. A L. Parsons: (a) and (»). I have called for information
and will communicate with the Honourable Member on its receipt.

(¢) Government have no information.

(d) Instructions were issued to the Agents of State Railways in
respect of staff other than workshop staff, that persons discharged should
be preferred to outsiders in future recrnitment. Government have no
information regarding the second part of the question,
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PoLioy oF CoMMUNAL REPRESENTATION ON THE NORTH WESTERN RAILWAY.

624. *Sardar Sant Bingh : (a) Is it a fact that a Divisional Personnel
Officers’ Conference was held in Lahore from 7th to 9th of May, 1931 ¢

(b) Isit a fact that in the said conference a certain policy of communal
representation was laid down 1

(¢) Isit a fact that that policy related to the necessity for safeguanrding
the minority communities ; if so, do Government regard Sikhs to be a

minority community in the Punjab ¢

(d) Do Government regard the Muslim community in the Punjab as
a minority community or a majority community ! °

Mr. A. A L. Parsons: (a) Yes.

(b) As a result of this Conference it was decided, with a view to safe-
guarding the interests of communities not adequately represented in the
service, that the retrenchment of staff should be carried out so as to leave
the proportion of such communities to the total staff unaltered.

(c¢) The first part is answered by the reply to (b). With regard to
the second part I would refer the Honourable Member to my answer to
pgrts (a) and (b) of his question No. 219, asked on the 11th September,
1931.

(d) Muslims are numerically the largest community in the Punjab.

REsuLT oF THE DivisioNaL PERSONNEL OFFICERS’ CONFERENCE AT LAHORE.

625. *Bardar Sant Singh : Will Government kindly lay the result
of the Divisional Personnel Officers’ Conference held in Lahore from 7th
v 9th May, 1931, on the table ?

Mr. A. A. L. Parsons : I would refer the Honourable Member to my
reply to part (b) of his previous question.

RECRUITMENT OF SikH CLERKS T0 THE NORTH WESTERN RAILway.

626. *S8ardar Sant 8ingh: (¢) Will Government kindly state the
strength of the Sikhs on the North Western Railway in various cadres
drawing Rs. 30 and above on the following dates :—(¢) 28th February,
1931 ; (#) 31st May, 1931, and (4#%) 31st July, 1931 ¢

(b) Is it a fact that the Sikhs have not been recruited in adequate
numbers in clerks’ posts in the Divisional Offices on the North Western
Railway 1 .

Mr. A. A L. Parsons : (a) The exact information asked for is not
available but the number of Sikhs in the subordinate grades on the North

Western Railway on the 31st March, 1931, was 1,706 while on the 30th
June, 1931, it was 1,648,

(b) Government regret that they are not prepared to supply figures
of communal representation in individual offices or classes of offices.

REOCRUITMENT OF SIKE CLERKS TO THE NORTH WESTERN. RAILWAY.

627 *Bardar Sant Bingh : Will Government be pleased to state
the number of Sikh clerks in each Divisional Office and the Headquarters
A2
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of the North-Western Railway separately on the following dates :—
(3) 1st Jannary, 1925, (¢3) 1st April, 1928, (##4) 28th February, 1931, and
(tv) 31st July, 1931 ¢ o S ——

Mr. A. A, L. Parsons : Government regret that they are not pre-
pared to supply figures of communal representations regarding individual
oftices or classes of offices. '

SAFEGUARDING THE INTERESTS OF SIKHS ON, THE NORTHE WESTERN RaArLway.

628. *8ardar 8ant 8ingh : Have Government fixed any percentage
on the North Western Railway for various communities in the services ;
if so, what percentage has been allotted to the Sikh community ?

Mr. A. A. L. Parsons : The answet to the first part is in the nega-
tive, the second part does not arise.

ALLEGATIONS MADE AGAINST Mr. Smrte, Divisionar ErrcTrICIAN, NORTH
’ WESTERN Rarnway, MuLTaN.

629. *Sardar 8ant Singh ; Has the attention of Government been
drawn to an article in the Raslway Herald published at Karachi, dated 15th
March, 1931, under the heading ‘‘ Serious allegations against Mr. Smith,
Divisional Electrician, Multan ’’ ¥ If so, what steps have Government
taken to inquire into the serious allegations made by B. Jodh Singh, ez-
electric cooly, against the said Mr. Smith ¢

" Mr, A. A L. Parsons : With your permission, Sir, I propose to reply
to questions Nos. 629 and 630 together and to refer the Honourable Member
to the reply given by me on the 17th Septemiber in answer to question
No. 537 put by Sirdar Harbans Singh Brar.

ALLEGATIONS ‘MADE AGATNST MR. SMrtH, DrvisioNal Evrrcrriciak, NorTH
WESTERN RaiLway, MuLTaN.

1630. *8ardar S8ant Singh : (a) Have Government read the pamphlet
published by B. Jodh Singh under the title ‘‘ To all God fearing
and righteous souls ’ ¢ If so, have the Railway Board instituted any
departmental inquiry into the serious allegations of bribery and extortion
levelled against the said Mr. Smith in the pamphlet ¢ If so, with what
result ¢

(b) Has Mr. Smith been asked to clear himself in a court of law ?
If so, who is bearing the expenses of the prosecution lodged by Mr.
Smith ?
¢) Will Government kindly state what has been the result of the
, B

cage .
(d) Have Government suspended Mr. Smith from service ; if mnot,
why not ¢

COMPENBATION TO SARDAR GANGA SINGH FOR THE SHOOTING OF HIS CHILDREN
' AND WIFE.

831. *Sardar Sant Singh : Is it a fact that the Honoursble the

Chrief ' Conmyiswioner, iNonth-'West‘ Fré'n’ﬂbr mence?:‘hdfl@ndhnctd= that

tFor answer to this question, see¢ answer to question No. 620.
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Bardar Ganga Singh whose two children ‘Wwere killed and wifé seriously
wounded by a British Lance Corporal on the last day of May 1990 dt
Peshpwar was to be compensated and, if so, was he ‘vffered anything in cash
or kind, and if se, how much ¢, Did Ssrdar Ganga Singh aocept er refuse
the offer and the reason for.his doing so ? o

Mr. E. B. Howell : Sir, with your permission, I propose to answer
questions Nos. 631, 632 and 633 together.

I would invite the Honourable Member’s attention to the answer
given to question No. 304, asked in this Assembly b§ Mr. S. C. Mitra.

CONSTRUCTION OF A CHILDREN’S WARD AT THE PESHAWAR HOSPITAL IN MEMORY
oF THE CHILDREN OF SARDAR (GaNca SINGH.

1632. *8ardar Sant 8ingh : Did the Honourable the Chief Commis-
sioner sanction the amount of Rs. 15,000, to build a children’s ward in
memory of the children of Sardar Ganga Singh ? If the answer is in
the affirmative, will the Honourable Member please state when it will be
built ¥ Did the public ask something more than this as suggested in
the Daily Milap, dated the 30th August, 1930, and are Government Ppre-
pared to consider this suggestion ? ' '

-

MEMORIAL TO THE CHILDREN OF SARDAR (GANGA SINGH.

1633. *Sardar Sant Singh : Has the attention of Government been
drawn to the Public demand, vide the Tribune, dated 14th January 1931
and the Hindu Herald, dated 15th January 1931, that something should be
done in memory of the shooting of peaceful and innpcent proeessionists and
carriers of the bier of the children of Sardar Ganga Singh ¢! If so, what
steps do Government propose to take to do the needful ?

REPRESENTATION OF INDIANS OoN PuBLic Bobies 1N Fuir.

634. *Mr. Gaya Prasad Singh : (a) Is it a fact that there are about
75.000 Indians in Fiji, but they have not got even a single member in the
Municipal, Legislative, or Executive Councils of the Colony *

(b) What is the system of election to the various publie bodies in
Fiji. and why have Indians been excluded ¢

(¢) What is the approximate number of Englishmen and Europeans
in IMiji, and what is their total representation in the various public bodies
in the Colony ¢ .

(d) Is the principle of a common franchise under a common electoral
roll not in existence in Fiji ¥ If so, why ¢!

(¢) What steps have Government taken so far, or propese to take
now, to secure adequate representation of Indians in the various publie
bodies and institutions referred to in part (a) above, and the introduction
of a common franchisc and a common electoral roll m Fiji, and with what
result ¢

(f) Is it a fact that there is no Indian Agent in Fi}i, similay to the
one in South Africa. but there is a retired 1.C.S. Englishman in Fiji, who
‘is degignated as Secretary for Indian Affairs ¥ What is his name and
salary ; and is he paid out of Indian revenues 1 .

tFor answer to this question, see answer to question No. 631, - ~ '

L
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(9 Why have not Government taken steps to appoint a capable
Indian Agent in Fiji, to look after the rights, interests, and welfpre of
the Indian settlers there ?

The Honourable Khan Bahadur Mian Bir Fazl-i-Husain : (a) Yes.
The estimated population of Indians on the 31st December, 1929, was
73,121,

(b) and (d). I presume that by ‘‘ public bodies ’> the Honourable
Member means Municipal and Legislative Councils. For elections to Muni-
cipal Councils there is a common electoral roll, and every male elector,
who is a natural born or naturalised British subject and is not otherwise
disqualified, is capable of being elected a member of the Council. There
is no bar against Indians. As regards the Legislative Council the consti-
tation provides for the election of Indian and European members on the
basis of a communal franchise. This system has apparently been con-
sidered necessary in the special circumstances of the colony.

(¢) The estimated European population on 31st December, 1929, was
4,726. Separate figures for Englishmen are not available. There are 13
nomivated and 6 elected European members on the Legislative Council.
As regards the Municipal Councils, the names of the members given in
the Blue Book of Fiji for 1929 show that they were all Europeans. The
Government of India have no later information. :

(e) As stated by me in reply to the Honourable Member’s question
No. 270 on tbe 2nd February, 1931, Government are giving their most
‘eareful coneideration to this matter.

(f) There is no" Agent of the Government of India in Fiji. The
post of the Secretary for Indian Affairs, who is an officer of the Colonial
Government, is occupied at present by Mr. J. R. Pearson, C.LE,, a retired
member of the Indian Civil Service. His salary, which according to the
Dominion Office and Colonial Office List, 1931, is £1,000 per annum, is not
met from Indian revenues.

. (g) I would invite the Honourable Member’s attention to the papers
-published with the Department of Education, Health and Lands, Resolu-
tion No. 24-Overseas, dated the 12th January, 1927.

Mr. Gaya Prasad 8ingh: I should like to know what steps the
Government of India propose to take to secure representation of Indians
‘in the Legislative Council of Fiji.

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : I suppose
persuasion is the only step we can take.

Mr. Gaya Prasad Bingh : How far have they succeeded in their
efforts of persuasion {

The Honourable Khan Bahadur Mian 8ir Pagl-i-Husain : Not with
signal success yet.

REPRESENTATION OF ABORIGINES OF BIHAR AND ORissa AT THE RoUND TaBLE
CONFERENCE.

635. *Mr. Gaya Prasad 8ingh: (¢) Have Government received any
‘vreport of a Resolution passed by the Bihar and Orissa Legislative Council,
with the concurrence of the Loecal Government, urging the representation
:f a‘bori’gines in the Minority Sub-Committee of the Round Table Con-

erence
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(b) What is the approximate population of the aborigines of Chota
Nagpur (Bihar), and is it contemplated to treat Chota Nagpur as a distinet
non-regulated area ! If so, why ?

The Honourable 8ir George Rainy : (a) Yes.

(b) The approximate populatlon of the aborigines in Chota Nagpur
according to the latest census is 294 lakhs.

Government are not in a position to make any statement in reply
to the latter portion of this part of the question.s

NoON-RESTORATION TO THE CONGRESS OF THE Asnm IN THANA BmPUR IN
BrHAR.

636. *Mr. Gays Prasad 8ingh: Will Qovernment kindly state if
they have received any report as to why the lands and property of the
Congress Ashram in Thana Bihpur, Distriect Bhagalpur, in Bihar, which
was seized under Ordinance IX, has not yet been restored to Congress ?

The Honourable Bir James Orerar : Yes. I invite the Honourable
Member’s attention to item (3) under Bihar and Orissa in Schedule ‘“ A ”’

to the statement published in a Gazette of India Extraordinary on the
24th August, 1931.

Mr. Gaya Prasad 8ingh : May I know why this delay has occurred
in restoring the property to the Congress people !

The Honourable Bir James Orerar : If the Honourable Member

would be good enough to refer to the statement which 1 have quoted he
will find the reply to his question.

OFFICER OF THE WOMEN’S MEDICAL SERVICE LENT TO THE INDIAN RED CmOSS
SocIETY.

637. *Mr. Gaya Prasad Bingh: (a) Will Government kindly state
whether it is a fact that the Countess of Dufferin’s Fund has lately given
to the Indian Red Cross Society the loan of the services of one of the senior
officers of the Women’s Medical Service ¢ If so, on what terms and con-
ditions have her services been lent ?

(b) Will Government also state how the gap thus created in the
W. M S. cadre has been, or is contemplated to be, filled in ¢ Are the pay,

leave and provident fund allowances of the lent officer still a charge on the
W. M. S. funds ?

(c) Is it a fact that the pay and allowances of W. M. S. officers are
met from a grant from the Government of India ¢ If so, have Govern-
ment considered the question as to whether the duties performed by the
officer lent to the Indian Red Cross Society fulfil the object for which the
grant is made {

The Honourable Khan Bahadur Mian 8ir Faszl-i-Husain : (a) and
(b). It has been ascertained that in consequence of the incorporation of
the Lady Chelmsford All-India League for Maternity and Child Welfare,
the Victoria Memorial Scholarships Fund for the training of mdlgenpus
dats and the National Baby Week Fund into the Maternity and Child
Welfare Bureau of the Indian Red Crosa Society, the W. M. 8. Officer who
had hitherto been mainly concerned in the administration of these funds

»
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wag transferred for employment as Director of the Bureau. Her pay and
pwances, otber than Secretarial allowances, continue to -be met from
omen’s Medical Service Funds. No vacancy in the Women's Medical
Service was created by the transfer.

(¢) Government make an annual grant of Rs. 3,70, OOO to the Countess
of Dufferin Fund towards the maintenance of the Women’s Medical
Service. They do not, however, exercise any control over the internal
affairs of the Fund which fizes the strength and the conditions of service
of the Women’s Medical Service. The answer to the second part of the
question is in the affirmative.

ProsecuTIONs or SIKHS FOBR TBE PossEssIoN oF “ Kirrans ”

638. *Sirdar Harbans Singh Brar: (¢) Wil Government please
state the total number of prosecutions of Sikhs for the possession of kirpan
(sword) in difterent provinces of India ?

(b) Is it a fact that there has been a large number of prosecutions in
the Bombay Presidency and are Government aware that there is wide-
spread discontent in the Sikh community ¢ Do Government contemplate
the exemption of Sikhs in possession of kirpans from. the operations of the
Arms Act throughout India ?

The Honourable 8ir James Orerar : (a) I regret that the infermna-
tion asked for is not in the possession of the Gov ernment of India.

(3) T would refer the Honourable Member to the re iven in
February last to question No. 405 put by Sardar Sant Singh. ;l‘ht onour-
able Member will see from this, that in February last no Sikhs were under-
going imprisonment in the Bombay Presidency for ‘contravention of the
rules under the Arms Act. This does not suggest that there has heen a
large number of prosecutions in that Presidency, but I am ascerraining
the facts and will communicate them to the Honourable Member.

- My. Lalchand Navalrai : Will the Hopourable Member:be pleased
to sa¥ if it is not a fact that Sikhs are allowed to wear kirpans of a certain

The Honourable 8ir James Orerar : The regulations vary in the
various provinces of India.

Mr. Lalchand Navalrai : May I know if there are any prosecutions
on account of the difference in size of kirpa#ns or on any other account ?

The Honourable 8ir James Crerar : I am not aware of any prosecu-
tions.
~ Sardar Sant 8ingh : May I know why this difference is allowed in
vgnous provinces—a difference leading to prosecutions ¥ No size of
ksrpem is fixed in the Punjab.

The Honourable 8ir James Crerar : As I have pointed out, the pro-
viuces have got powers to make yules of their own under the . Arma Act.
‘Phose rules vary in different provinees. T cannot give a spemﬁo answer
to the Honourable Member’s question.

8ardar Sant 8ingh : May I know if the Government of India regard
this differentiation in the different provinces with approval 1

The Monourable Sir James Orerar : I am not awaré 6f any cu*cum-
-stances which would lead me to regard it with dxsapproval :
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.. Mr. Lalchand Navalrai : I hope the Honourable Member regards
all Sikhs as Sikhs of the Punjah, wherever they may be residing ¢

The Honourable Sir James Orerar : We certainly regard them all
ms Sikhs, but whether we regard them as Sikhs of the Punjab is rather a
different matter.

Mr. Lalchand Navalrai : My question is with reference to the Arms
Act being applied to Sikhs residing in other provinces ?

The Honourable 8ir James Crerar : The regalations relating to the
Arms Act vary in different provinces.

Sirdar Harbans 8ingh Brar : Is.the HonourabLe Membher aware that
threc or four prosecutions have recently taken place in Sukknr alone ?

The Honeurable Bir James Orerar : No, Sir ; I have no information.
As T have already pointed out, I will make inquiries on that point and
have promised to communicate the result to the Honourable Mewmber.

Sirdar Harbans Bingh Brar : If T submit the judgments to the
Honourable Member, will he consider the matter ¢

The Honourable Sir James Crerar : I will certainly consider the
matter after the Honourable Member places the information before me.

PoPULATIONS OF THE PROVINCES ACCORDING TO THE RECENT CENSUS.

639. *Birdar Harbans Bingh Brar: (¢) Will Government please
state the total population of the different provinees in British India
according to the 1931 census by religion $

(b) Is it a fact that in Bengal the Muslims have become a minority
socording to the 1931 census ¢

(e) Is it also a fact that the Hindus have decrensed in the Punjab
by about 4 pcr cent. in the present eensus #

The Honourable 8ir James Orerar : (a) The Ho‘nourable Member is
referred to provisional table D of the Resolution which appeared in the
last issue of the Gazette of India.

‘(b) and ‘¢). No.

Rarinway OFFICERS DISCHARGED AND REAPPOINTED.

640. *Sirdar Harbans 8ingh Brar : (¢) Will Government please
state the tota! number of officers (permanent or temporary) of more than
3 years' service who have been discharged during the present financial
year by different Railway Administrations ?

(b) What is the total number of those who have baen newly appointed
during tke presen! financial year by different Railway Administration ?

Mr. A. A. L. Parsons : T have called for information and will com-
wumieate with the Honourable Member on its receipt.

‘NEW APPOINTMENTS CREATED BY GGOVERNMENT OF INDIA DEPARTMENTS.

'6£1. *Sirdar Harbans Bingh Brar : (a) Is it not a fact that, whlle
reductions are being carried out or are in contemplation, the different
Departments of the. Government of India like the Railways, Archwrology,

L4
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Posts pnd Telegraphs, eto., have made or are making new appointments
to their superior establishments §

(b) What action do Government propose to take to check this practice
and to declare null and void all appointments made during the present
financial year ?

The Honourable Sir George Bchuster : The whole question of re-
trenchment is at present under investigation by the Retrenchment Ad-
visory Committee. Pending the completion of their enquiries, all appoint-
ments to any posts, permanent or temporary, of persons not already in
Governiuent service are being made on a provisional footing that is to say,
in an officiating capacity. ‘

COMMUNITIES OF EMPLOYEES DISCHARGED FROM THE RAILWAY CLEARING
Housg, Devrm1.

642. *Sirdar Harbans S8ingh Brar : Will Government please state the
total number of Hindus, Muslims and Sikhs in the establishment of the
Railway Clearing House at Delhi on the 1st of January, 1931, and the
total number of those who have been discharged or have been served with
notices of discharge since that date and how many of them are Hindus,
Muslims and Sikhs ?

Mr. A. A. L. Parsons : For reasons which I have before explained
in this House, Government regret they are not prepared to give figures

showing the composition by communities of the staff of individual railway
offices. '

COMMUNITIES OF EMPLOYEES DISCHARGED OR REDUCED IN OERTAIN NORTH
WESTERN RaAiLwAY DEPARTMENTS.

643. *Birdar Harbans 8ingh Brar : Will Government be pleased to
state the total number of Hindus, Muslims and Sikhs in the superior
revenue establishment (permanent or temporary) of the North Western
Railway Engineering, Transportation and Commercial Departments on the
1st of January, 1931, and the total number of Hindus, Muslims and Sikhs
who have been discharged or have been served with notices of discharge or
have been reduced in rank since that date ?

Mr. A. A. L Parsons : I have called for certain information and
will communicate with the Honourable Member on its receipt.

QuaLiryiNg ExamMiNaTioN FoR THIRD DivisioN CLERKS.

644. *8irdar Harbans Singh Brar : (¢) Will Government _please
state whether the standard of the qualifying examination held by the
Public Service Commission this year for Third Division clerks was kept
higher than the similar qualifying examination held last year.? -

(b) What was the percentage of eandidates who passed in both these
examinations ?

(¢) Are Government aware that some candidates v_i'ho failed to pass
this year’s qualifying examination came out successful in. the competitive
examination ? What was the number of such candidates ?

(d) What was the object of holding a qualifying examination ?
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The Honourable Sir James Orerar : (a) No qualifying examination
for the Third Division was held last year. The question of eomparison
does not thercfore arise. '

(b) The percentage for 1931 was, 184.

(¢) Yes ; four.

_(d) To give temporary clerks working in the Third Division an oppor-
tunity of qualifying for permanent employment in that Division.
-

S1KHE CANDIDATES AT EXAMINATIONS FOR THE CLERICAL SERVICE IN (GOVERN-
MENT OF INDIA OFFICES.

645. *8irdar Harbans Singh Brar: (¢) Will @overnment please ?
state the number of Sikh candidates who passed in the qualifying and com-
petitive examinations held this year for clerical serviee ?

(b) Is it a fact that soon after the publication of results the Public
Service Commission exhausted the list of qualified Sikhs and were unable
to nominate one for the office of the Director General of Indian Medical

Service ¢

(¢) Did the Khalsa Young Men’s Association, Simla, submit a repre-
sentation drawing the attention of Government to the sad plight of Sikhs
in the examinations held by the Public Service Commission 1

(d) What action did Government take on that representation ¥

The Honourable 8ir James Orerar : (a) Three, for the Third Divi-
sion. No qualifying standard was fixed for the competitive
examination for the First and Second Divisions. ’

() No.
(¢) Yes.

(d) Goverument acknowledged the representation and explsgined their
policy in the matter. B S

NUMBER OF SIKHS EMPLOYED IN CERTAIN OFFICES.

646. *Sirdar Harbans 8ingh Brar: (a) Wil Government please
state the number of permanent Sikhs now employed in the following offices
as compared with the total staff :

The Director General, Indian Medical Service.

The Director General of Archeology.

The Public Service Commission.

The Central Printing Office.

The Director of Contracts.

The Legislative Department.

The Railway Board.

The Imperial Council of Agricultural Research. )
The Public Works Branch, Department of Industries and Labouar ¢

(b) What steps do Governmént ‘propose to take to: quatify: & safficient
number of Sikhs for appointment in these offices as vacancies occur ¢t
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(¢) Did the Public Service Coyymisaion submit.a praposal for halding
& special cxamination for qualifying Muhammadans for appointment in the
Government of India offices ¢ If so, why was not a similar proposal made
for qualifying Sikhs ?

(d) Has this proposal been adeepted ¢ Will Government please lay
the rclevant correspondence on the table ¢

(e) Have Government instructed the Public Service Commission to
qualify a large number of Muhanimadans in the next examination pending
which unqualified Muhammadans are to be retained in service 1

(f) Do Government propose to issue similar instructions in regard to
Sikh candidates ¢ If not, why not ¢

The Honourable 8ir James Orerar : (a) The figures as they stood
on the 81st December, 1930, will be found in the statements showing the
communal composition of the clerical staff of the Government of India
oftices for 1930, copies of which are in the Library.

(b) Government will pursue their policy of reserving a proportion of
vacanties to be filled :by members of minority communities for the redress
of communal inequalities.

(¢) The reply to the first part is in the affirmative. No such proposal
was made in respect of Sikhs, as the number of Sikhs who qualified was
sufficient to fill the vacancies for Sikh eandidates.

(d) The proposal was not accepted. I regret I am unable to lay the
correspaudence on the tgble. ) X

(e) No sueh instruetions were given. Government informed the
Public Service Commission that unqualified members of minority com-
munities occupying vacancies earmarked for those communities would be
retained in service until qualified members of those communities were
available for appointment.

(f) Does not arise. .

Dr. Ziauddin Abhmad : May I ask whether th¢ Home Department
accepted the recommendations of the Public Service Commission, if not,
why not ?.

The Honourable 8ir James Crerar : If the Honourable Member will
consider the reply to part (e) of the question, he will find an answer to
his questiown.

Dr. Ziaunddin Ahmad : My question refers to part (¢), Sir ¢

The Honourable 8ir James Crerar : No, Sir, the proposal was not
accepted for the reasons given in part (e¢) of my reply.

SAFEGUARDING OF THE INTERESTS OF SIKHS IN PAY AND AcCoUNTS OFFICES.

647. *8irdar Harbans 8ingh Brar : (a) Is it a fact that the Govern-
ment of India have decided to abandon the scheme of separation of
Accounts from Audit ?

(b) If so. will Government be pleased to state whether the intercsts
of the Sikhs who are at preésent working in the Pay and Accounts Offices
will be safeguapded ¢ . . Do

The Homourable Sir George Schuster : (¢) In view of the financial
strivgency, the Government of India, with the approval of the Secretary of
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State, huve decided to abandon the experimental scheme of separation of
Accounts from Audit in’ Civil Departments. R .

(b) I would refer the Honourable Member to my reply to part ()
of Sirdar Sant Singh’s starred queltion No. 565. ‘

REPRESENTATIONS ON THE PLIGHT oF IND1ANS IN BURMA.

648. *Mr. K. P. Thampan (on behalf of Mr. C. S.. Ranga Iyer) :
(a) Will Government please state if they have received any representations
from publie bodies and individuals regarding the plight of Indians in
Burma ? R

(b) If the answer to part (a) be in the affirmative will Government be
pleasced to state who are the representative bodies ¥ , ’

(¢) 1f the answer to part (@) be in the affirmative, will Government
be pleased to state what replies they have sent to the said representations ?

(d) Will Government be pleased to publish the correspondence that
has passed between representative public bodies in India and the Govern-

ment of India on the Burmese situation ¥ . .
(e¢) What steps have Government taken on the said representantions
and with what effect ¢ .

The Honourable Bir James Orerar : Representations have heen
received by the¢ Government of India from the Bihar and Orissa Chamber
of Commerce, the Federation' of Indian Chambers, Madras, the Indo-
Burma Labour Committee, Madras, and certain other bodies and indivi-
duals. These have been communicated to the Government of Burms, the
writers being informed of the action takeh: " Government do not propose
to publish the correspondence. o

SERIOUS SITUATION OF INDIANS IN BURMA.

649. *Lfr. K. P. Thamipan (on behalf of Mr. C. B. Rangu " Iyer) :
(a) Are Government aware that Burma has been for a long time the abode
of a large number of Indians from all the provinces in Indisa ¥

(b) Are Government aware that the reports appearing in newspapers
and those received from private sources indicate that the s;tuat.i.on is very
serious for Tndians living in Burma

The Honourable 8ir James Orerar : (e) Yes.

(b) I lay a statement on the table which gives the facts.

Statement,

The trouble between Burmans and Indians took an active form towards the end of
February in the country lying on either side of the border betweem the Pegu and
Toungoo distriets. Thid lecal putbreak was not.at first of a serious eharacter, but
communal feeling was inflamed by exn,gfgerated accounts of it that gppeared in the
Press and elsewhere, and as a result a further outbreak occurred in this locality and
later sprend to Hanthawaddy district and to several distriets of the Irrawaddy Division.
The Local Government and the Distriet Officers took all measures possible to cope with
the trouble. It must, however, be understood that the local conditions make it a
matter of great difficulty to deal promptly amd effectively with wporadic acts of the
nature that were comnmitted. Lower Burta is compdratively  sparsely populated.
There are fow villnges, and these villages are se?arate%élg{ l::‘ge‘ raets of -paddy land.
Dotted sbout among these paddy lands arp small thatehed h capled by cultivators
of lands lying far from the village,.and 'also stacks of straw which provide fedder for
the cattle. It wus, therefore, a simple matter for two or three Burmans to slip
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out on dark uights into the paddy flelds snd to apply a torch to these fleld huts and

straw stacks. Preventive action was a matter of t difficulty as was also tho detec-
tion of the culprits. Moreover, owing to' 'the ‘rebellion the forces at the disposal of
the local Government were n ily limited. Nouetheless the District Officers of

the districts affected spent the greater part of their time on tour and did all that was
possible to allay communul feeling. Military Police were placed at their disposal and,
as a result of the wmeasures taken, the trouble has been suppressed. Where this was
considered desirable action was en under the Village Act and colloctive fines were
imposed on villagers.

Communal trouble hae now largely died down and, although there are occasional
attacks by Burmans on Indians and also on Chinese, there is reason to believe thbat
the object of these attucks is not so much to satisfy communal feeling as to cobtain
loot. For the time being, confidence appears to have been restored among the Indian
community, but they are naturally apprehensive in regard to what may happen in the

fnzg:e.k The Local Government will take every poasible precaution to prevent a further
outbeak.

9. The figures colleeted by the police up to the end of August show that in the
districts affected there were 107 cases of dacoity and 65 cases of murder, in which the
vietims were Indians as compared with 27 dacoities and 14 murders for the whole of
1930. The outbreak was, therefore, a serious one, though fortunately it did not
attain the dimensions attributed to it by some sections of the Press. In particular, the
effect on emigration of Indians from Burma has not been so large as is generally
supposed. A careful comparison of statistics shows that during the first 7 months
of thiy yeur 187,000 Indians left Burma in comparison to 184,000 in the corresponding
period of 1929,

NUMBER OF INDIANS ASSAULTED, ROBBED, ETC., IN BURMA.

650. “Mr. K. P. Thampan (on behalf of Mr. C. S. Ranga Iyer):
Will Government be pleased to publish detailed statement of («) the
Indians, their number and names, assaulted, robbed, injured and murdered
in Burma, (b) the extent of their loss of property, since the rebellion began,
(¢) the number of Indian emigrants from Burma since the outbreak, and
(d) the amount of compensation given or proposed to be given to the said
Indians ?

The Honourable 8ir James Orerar : (a), (b), (¢) and (d). I would
invite the Honourable Member’s attention to the reply given by me to
his question No. 314 on the 15th September and to Rao Bahadur M. C.
Rajah’s question No. 505 on the 17th September.

MILITARY WOUNDED AND MURDERED IN BURMA.

651. *Mr. K. P. Thampan (on behalf of Mr. C. S. Ranga Iyer) :
Will Government be pleased to publish a detailed statement of (a) the
number of the military, wounded and murdered in the Burmese rebellion,
(b) the communities to which the military belong, and (¢) the amount of
compensation given or proposed to be given to those who were injured or
to the heirs of those murdered since the outbreak ¢

Mr. G. M. Young : (a) 13.

(b) The information has been called for and will be supplied to the
Honourable Member on receipt. .

(¢) Disability and family pensions and gratuities will be granted
under the conditions and at the rates laid down for fleld service.

PROCLAMATION OF MARTIAL Law N BURMA.

652. *Mr. K. P. Thampan (on behalf of Mr. C. 8. Ranga Iyer) :
lV;Vill. Government be pleased to state why martial law was not proclaimed in
urma ¥ ‘
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The Eonourable 8ir James Orerar : With your permission, 8ir, I will
answer questions Nos. 652 and 653 together.

I would refer the Honourable Member to the statement by His
Excellency the Governor General issued in a Gazette of India Extra-
ordinary on the 1st August, 1931, in connection with the promulgation of
the Burma Emergency Powers Ordinance (V of 1931).

ProcrLaMATION OF MARTIAL LAW IN BUBMA.

1653. *Mr. K. P. Thampan (on behalf of Mr."C. S. Ranga Iyer) :
Will Government be pleased to state if the Government of Burma sought
their sanction for the introduction of martial law in Burma or whether the
two Governments held any consultation regarding the introduction of
martial law and, 1f s0, why was martial law not introduced and what was
the attitude of His Majesty’s Government with regard to the introduction |
of martial law in Burma ¢

DEVELOPMENT OF BURMA BY IMMIGRANTS FROM BIHAR AND ORISSA AND THE
UNiTED PROVINCES.

6564.*Mr. K. P. Thampan (on behalf of Mr. C. S. Ranga Iyer) :
(a) Will Government be pleased to state if it is not a fact that the people
of Bihar and Orissa and of the United Provinces and other I’rovinces were
encouraged in the eighties of the last century to migrate to Burma with
a view to develop the country and its agricultural resources in jungle lands
which were not till then yielding revenue to Government ?

(b) Will the Government be pleased to state whether it is not a fact
that & large number of people from Bihar and the neighbouring distriets
of the United Provinces have settled in Burma in the course of these years
and taken to cultivation or trade ?

The Honourable 8Sir James Orerar : With your permission, Sir, I
will reply to questions Nos. 654, 655 and 657 together. The Government
of Burma have been asked to furnish the necessary information and I
will send the Honourable Member a reply in due course.

LossEs or IMMIGRANTS FROM BIHAR AND ORiSsA AND THE UNITED PROVINCES
SETTLED IN BURMA.

1655. *Mr. K. P. Thampan (on behalf of Mr. C S. Ranga Iyer) :
Will Government be pleased to state :

(a) whether the people from Bihar and the United Provinces, who
have settled in Burma, have large monetary dealmgs in
Burma and also trade with their mother country ; and

(b) whether any correspondence has passed between the Gov-
ernment of India and Burma and the respective Provincial
Governments on the subject of the effect of the unsettled state
of affairs in Burma on trade and the effect of the losses of the
Blhar and United Provinces settlers in Burma on the econo-
mic conditions of the Province ?

‘tFor answer to this question, see answer to question No. 652.
t For answer to this question, see answer to question No. 654.



780 LBGISLATIVE ASSEMBLY.  [22ND SEPTEMBER 1931.

-RERIOUS SrruaTION oF INDrang ‘m Borua.:

656. *Mr. K, P. Thampan (on behalf of '\dr C. S Larga Iyer) :
Will Governmﬁht plénse state whether the Bihar and Orissa Chamnber of
Commerce has drawn the attention of the Government of Tndia to ** the
serious sitnation of Indians particularly of Biharis in that country ’’ and
urged that Government should take special measures to 'prutect the lives
of Indians in Burma ? What special measures have been taken so far ¢

The Honourable 8ir James Orerar : The answer to the first part of
the Honourable Member’s question is in the affirmative: With regard to
the second part I would refer the Honourable Member to the reply givem
by me to his question No. 649.

ProTECTION OF INDIANS IN BURMA.

t657. *Mr. K. P. Thampan (on behalf of Mr. C. S. Ranga Iyer) :
‘Will Government be pleased to state :

(a) whether they have suggested to the Burma Government to de:
pute armed guards to sach parts of the country where Indian
settlements are fairly large, particularly in Toungoo and
Pegu districts ;

(b) whether where the Indians are willing to contribute to the
costs required for the purpose, any preference was sought
in their favour by the Bihar Chamber of Commerce and, if
80, with what result ;

(c¢) whether licences of fire-arms to Indians were liberally granted
and, if not, why not ; and}

(d) whether facilities will be given for the Indian population
wherever it is scattered and scanty in order to bring them to
large centres of Indian settlements H

FmvanoiaL Am FOR INDIANB IFN Burma. ‘

658. *Mr. K. P. Thampan (on behalf of Mr. C. S. Ranga Iyer) :
*Will Government be pleased to state :

(a) whether Government have taken adequate steps to give Indians
settled in Burma sufficient financial help ; and

(b) if so, what are those steps and, if none, why ?

The Honourable 8ir James Orerar : (a) and (b). I presume the
Honourable Member’s question has reference to conditions prevailing
this year in Burma as a result of the rebellion. The only financial
assistance which Government are in a position to grant is in the shape
of loans to agriculturists. The Local @overnment have a large provision
for this purpose in the current Budget.

ExporT oF MONkEYs FrRoM INpm.

659. *Mr. K. P. Thampan (on behal.f of Mr. C. 8. Ranga Iyer) :
Will Government be pleased to state :
- (@) if their attention haes been drawn to an ed;tona.l paragraph in
the Tﬂnes of Indw and an article by Mr. W. G. Ward in the

t For answer to this question, see answer to question No. 654,
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same: paper reprinted .in. the Cslicut Cham; of ‘August
%3;& .uxtt’ler the title, ‘‘ The . Monkey . mﬁ” lety in
ansit *’ ;
C(b) it it is a fuct that the Railways refuse’ to-'take’ ‘monk
© freight during the months of March ‘Apri'l May, June and

July ; if so, why ;

{c) if they are aware that during these hot'months monkeys are
transported in lorries to Bombay ; and -

(d) if they are aware that monkeys bound fer the Umted States are
used mainly for rejuvenation, while these bound for Hamburg
go to the Manager of a large zoo ; if not, what are the facts ¢

The Honourable 8ir James Orerar : (a) Yes.

(b) On account of the heat, monkeys are not booked to Karachi by
the North Western Railway during the months of March to September,
an% l¢l)ln other Railways there are no bookings during the months of March
to y.

(¢c) The only official information Government have, is that contained
in a communiqué issued by the Government of Bombay and published
i the issue of the Leader, dated the 13th September, 1931.

(d) Government are not in possession of the facts.

ExporT oF MONKEYS FROM INDIA.

660. “Mr. K. P. Thampan (on behalfotMr C. 8 Ranga Iyer) 1
Wlll Government be pleased to state :

(a) if they are aware that monkeys are bought in India for Rs. 2
or 3 each and sold abroad for Rs. 10 or more each ;

(b) if Qovernment are aware that the export trade in monkeys is
a profitable one ;

(¢) if they are aware of the conditioms of transit within India
of monkeys from the places of their capture to the ports of
exportation and, if so, what are the conditions like ;

(d) if they have informed provincial authorities to prevent the
squeezing together of monkeys during transit ; if not, why
not ; if yes, whether they will place the correspondence on the
table ; if not, why not ; and

(e) if, and when, steps will be taken to prohibit monkey-export ;
if not, why not ?

The Honourable 8ir James COrerar : (s)-and (b). The Government
of India have no information.

(¢) Railways: transport monkeys only in strong wooden or bamboo
cages at least 2 feet in height. For a small sized monkey the minimum
space must be § cubic foot ; for a medium sized monkey 1 cubic foot ; and
for a large sized monkey 2 cubie feet. Not more than 25 small, 20 medium
and 10 large sized monkeys are loaded in one cage. Food and water are
supplied for the journey and where the journey is over 12 hours an
attendant mugt accompany the animals to supply them with food, ete.

{d) and (e). I will include a reply on these points if T can in the
communication I have promised the Honourable Member in my answer to

his question Nos. 615—618. .‘
L224LAD 1 oo B
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Awwoar Bxassewaviow yon Racstrwest 10 rax Mivsresiar Esrtanusa-
WENT OF ‘¥HE GOovENNMENT OF INDIA AND ArTacEED O¥FICES.

66] *Mr. §. C. Mitra : (a;,ls it a fact that Government have deeided
to hdld annual examinations for recruitment to the ministerial establish-
ment of the Government of India and its Attached Offices ?

(b) Do Government propose to hold this examination for the next
recruitment year also !

(¢) 1s it the intention that those persons who are axed as a result.
of the retrenchment proposals will have to be provided for in preference
to others and that conscquently the number of vacancies that it will be
possible to throw open for external recruitment will be very small ¢

(d) Is it a fact that there is still a large number of men who qualified
for the various grades as early as 1920 and have net yet been permanently

provifed for !

(e) Are Government prepared to consider the advisability of not
holding any examination during the next recruitment year ?

(f) If the reply to the above is in the affirmative, are Government
prepared to consider the advisability of filling the vacancies that may
occur in the interval from the existing list of qualified men ? If not,
why not ?

The Homourable Bir James Orerar : (a) Yes, provided there are
enough vacancies to justify this.

(b) It is not yet possible to say whether an examination will be held
next year. ..

(¢) The possibility of finding alternative employment for retrenched
officers whose work has been satisfactory will be duly considered. In so0
far as retrenched officers are given such employment, the number of vacan-
cies for appointment otherwise will be reduced.

~ (d) The information available shows that in August, 1930, there were
only five such men who had not been permanently provided for.

{e) and (f). The matter will be considered when the requirements are
own,

AGRICULTURAL DEPRESSION AND AGRARIAN DISTRESS.

' 662 *Sirdar Harbams 8ingh Brar (on behalf. of Lala Hari Raj
Swarup) : (2) Are Government aware that the whole system of agricul-
tural rent and land revenue has been disorganised under stress of the
acute agricyltura] cepression and there have been agrarian troubles in
various provinces !

(b) Wlhat steps have the Government of India taken to solve these
difficulties ?

(¢c) Why do Government not appoint a' small committee of officials
and non-officials to go into the whole question of agrictltural depression
and agrarian distress !

The Homourable Khan Bahadur Mian Bir Fasli-Mussin: (a), (b)
and (c). Provincial Governments are taking necessary action.
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Ths whole subject was thoroughly dissussed in this House in the
debates on the two Resolutions moved on the 10th instant, and there is mo
more to be added to what I stated then.

Cause oF FaLL 1IN PricEs IN INDIA,

663. *Sirdar Harbans 8ingh Brar (on behalf of Lala Hari ‘Raj
Swarup) : (a) Is it a fact that Government instituted an inquiry to
investigate into the causes of the rise in prices in 1914 ¢

(b) Do Government slmllarly propose to ﬁnd out the causes of the
present unprecedented fall in prices 1

(c) What steps do Government propose to take to investigate the
causes of the present slump in prices ?

The Honeurable Bir George Schuster : (a) Yes.

(b) and {c). The present fall in prices is not confined to India alone.
It is due to world causes and the Government of India comsider that mo
useful purpose would be served by instituting an enquiry in India.

FaLL 1IN THE PRICES OF WHEAT.

664. *8irdar Harbans Singh Brar (on behalf of Lala Hari Raj
Swarup) : (a) Will Government be pleased to state the price of wheat
in India from wonth to month since the imposition of the import duty on
wheat !

(b) Is it & fact: ‘that in spite of the import duty there has heen 2"
continuous fall in the prices of wheat ¢ ,

(¢) What further steps do Government propose to take in order to
maintain the price of wheat 1

The Honourable 8ir Geonge Rainy : (a) I lay on the table a state-
ment showing week by week the prices of Indian wheat f. o. r. I:yallpur
since the imposition of the import duty.

() and (¢). The attention of the Honourable Member is 1nv1ted
to my speeches in the Legislative Assembly on the 31st March, 1983, on
the Wheat (Import Duty) Bill in which I explained that, apart from
securing the Indian market for the Indian produce, the import duty was
not likely to have any effect on the prices of wheat in India until the
surplus existing in the Northern India markets was absorbed and that
any action that could be taken would not have the effect of raising the
level of prices. As will be seen from the statement laid on the table,
there has not actually been a continuous fall in wheat prices since the
import duty was imposed. The price has fluctuated and is not now much
below the figure at which it stood immediately before the import duty
beecame effective.

Price of wheat. Per maund
f. o. r. Lyallpur.
“ . 8. Pp.
‘Maroh, 19 .. . . . 1156 0
26 . .. .. . .. 2 00
April, 2 . . . . o 114 0
9 . o e, . os o 1328
16 . 113 6
28 , 113 9
30 1 9 6

L224LAD

B
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gt wiie o Prios of whent, ! - v Per maund
T e ] oy :A ""“T’W'
Raa p.
May, 7 peet L tell e Tes . 111 0
14 .. e .. ., 113 86 v
3 . L Lo . Y183
28 , o 110 0~
June, 4 1 9 86
1 110 9
18 1 9 6
26 110 0
July, 2 1 90
16 : 't 8 0
23 1 9 8
30 114 0
August, ) . 112 6
13 114 6
20 . 113 6
27 . .. 112 6
September, 3 .. . 111 6

Dr. Ziauddin Ahmad : Will the Honourable Member admit that on
account of the unprecedented concessions given to some of the Bombay
merchants at the time when- we passed this Wheat Bill, a very large
amount of wheat has been imported during the last few months ?

The Honourable Bir George Rainy : I have given, in reply to a
previous question, the figures of actual importation of wheat.

RETRENCHMENT IN THE SALARIES OF SUPERIOR SERVICES.

665. *Sirdar Harbans 8ingh Brar (on behalf of Lala Hari Raj
Swarup) : («) Has any correspondence passed between thé Government
of India and the Secretary of State on the question of retrenchment in
salary -of the superior services 1 .If so, will Government be pleased to lay
on:the table a copy of that correspondence {

(b) Have they arrived at any decision on this question ¢ If so,
what ¢

The Honourable 8ir George Schuster : Government are unable to
make any statement at present.

GOVERNMENT PoLICY IN REGARD TO CIVIL AVIATION.

666. *8irdar Harbans 8ingh Brar (on behalf of TLala Hari Raj
Swarup) : In view of the various conflicting reports in the papers, will
Government be pleased to state clearly its present and future policy with
regard to civil aviation in India ?

Mr. J. A. Shillidy : T regret that no statement on the present and
future policy with regard to Civil Aviation in India can be made until
Government have reached a decision on the recommendations of the
Retrenchment Committee.
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LICENSES FOR CARRYING ON TRADE IN CANTONMENTS.

667. *Dr, Ziauddin Abmad (on behalf of Khan Bahadur Haji
Wajihuddin) : (a) Is it a fact that the All-India Cantonments’ Associa-
tion had a lengthy correspondence with Government on the correct inter-
pretation of section 210 (3) (a) of the Cantonments Act ?

(b) Is it a fact that the Association’s reading of the section is :

(1) that it exempts persons carrying on trade before April, 1924,

when the new Cantonments Act canfe in foree, from appl_yf
' ing for licenses for trades and occupations enumerated in

seetion 210 (1) ;

(&) that the above exemption cannot be withdrawn except for &
strong sanitary reasons ;

(iti) that the fact of an old shopkeeper applying for a licence in
ignorance of the provision of the exemption, does not deprive
him of the benefit of the same !

(¢) Will Government be pleased to state the views they have qonveyed
to the Association on the above points ! ,Did they comsult their Legal
Adviser before expressing their views ?'

(d) Are Government aware that the practical result of Government
interpretation of the section is to deprive the old shopkeepers of the
above concession and that this has caused great discontent among them ?

{e) Do Government propose to take legal opinion in the matter and
issue an authoritative ruling ? ’ '

Mr. G. M. Young : (a) Yes.

(b) Ves.

(¢) A copy of Army Department letter No. 794-R. (A. D.4), dated
the 1st December, 1930, on the interpretation of section 210 (3) (a) of
the Cantonments Act, 1924, is placed on the table, This letter was issued

iIn dc_onsultation with the Legislative Department of the Government of
ndia, .

(d) The Honourable Member will be able to see from the letter laid
on the table in reply to part (¢) that in the view of Government the
section does not confer the supposed concession. Consequently no question
of depriving any one of that concession mrises.

(¢) Government do not propose to take any further legal opinion.
Any party aggrieved by the operation of the section as interpreted by
Government is free to seek a remedy in the courts if so advised.

CoPY Or A LETTER FROM DikEcToR, MILITARY LANDS AND CANTONMENTS, TO THE
-HONORARY SICRETARY, ALL-INDIA CANTONMENTS ASBOCIATION, AMBATA, No. 704-
R.A.D.-4, DATED THE leT DrorMBER 1980. .

Interpretation of sestion 210 (3) (a) of the Cantonments Adot, 1924.

In continnation of Army Department letter No. 718-R.|A.D.-4, dated the 1lat
November 1930, on the above subject, I am directed to say that in the opimion of the
Government of Tndia your assumption that a person who was carrying on bis trade
in the cantonment at the commencement of the Oantonments Aet, lg’;.-.t, cannot be
required to apply for a licence under section 210 without ‘¢ good reason ’’ is mot eorrect.
The application of section 210 to such persoms is differentiated from its application
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to any other persom by thes anidou of clause (a) of sub-section. (8) and not otherwise.
That clanse provides special treatment for such person in the following respects :—

(1) He oitl! not bound to apply for a licence till he has received the requisite
notiee. :

(2) If the Cantonment Authority refuses to grant a licence, he is entitled to
compensation.
The notice referred to in clause (a) of sub-section (3) is not a notive imposing an
obligation to apply for a licenee, but a notice informing the recipient of the existence
of &at obligation, and if a person not bound to apply for a licence till he receives
euch notice elects spontaneously to apply for a licence, whether in ignorance of the
rovisions of clause (a) of sub-section (8) or otherwise, the firat element in that clause
geoomel spent and the applicant s to this extent placed on the same footing as an
applicant for a licence uvnder section 210 to whom clause (a) of sub-seciion (3) does
not apply, f.e., his liconce, if he obtains one, is valid for one year and muat he renewed
th . Spontaneous application for a licence by a person to whom clause (a)
of sub-section (3) applies does not of course deprive that person of the benefit of the
second provision made in clause (a), namely, that if a licence is refmsed, the Canton-
ment Authority must pay compensation for any loss incurred by reason of the
refusal.

AMENDMENT OF THE CANTONMENTS ACT.

668. *Dr. Zisunddin Ahmafl (on behslf of Khan Bahadur Haji
Wajibuddin) : (a) Is it a fact that in introducing the Cantonments Bill
in the Legislative Assembly and the Couneil of State in 1923, the then Army
Secretary made it clear that there was a possibility of many defects in
the Bill coming to light in its actual working ?

(b) Are Government aware that the All-India Cantonments’ Con-
ference held in 1928 at Jubbulpore passed a resolution urging the desir-
ability of a special commiitee of officials and non-officials being appointed
to report about the amendments to be mude in the Aet  in'the light of
actual experience of its working since its introduction in 1924.9.

~ (o) Is it a fact that the Army Secretary, Govermment of India, held
otut an assuranee te. a deputation of the All-India Cantonments’ Associa-
tiom that met him in. 1920 at Simla that the proposal of appointing a
Committee will be eonsidered by Government ?
(d) Is it a fact that the Government of India had to issue a large
nnmber -of circulars about the interpretation and application of many
sections of the Act ¢

(¢) Is it a fact that the volume of these cireulars issued to explain
various sections of the Act is as big as the Aet itself ?

~ (f) Are Government prepared to appoint a committee of officials and
non-officials at an early date to consider and to report what changes are
necessary in the Act ! ‘ ‘

Mr. G. M. Young : (a) The Honourable Member is referred to the
official record of the speeches of the then Commander-in-Chief and Army
Secretary on the Bill. I hawe not been able to find in them any statement
to the effect suggested by the Honourable Member, o

. (b) A conference was held at Jubbulpore in 1929, and passed a resolu-
tion to the effect stated.

. (¢) The Army Secretary, oh the oceasion in question, stated that in
his opinion no useful purpose wonld be served at present by. constituting
:u:&a eommittee of inquiry. He promised, however, to consider the matter

u ar. -~ . o
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{d) and (e). The answer is in the neguative.. : : L
(f) No, Sir. Government consider that there is no necessity for the
appointment of such a committee, which would moreover entail consider-
able expenditure. They are always willing to examine any .defects in the
working of the Act that may be brought to their notice, and have introduced
.and carried several amendments to the Act in this House during the past

Seven years.

APPOINTMENT OF PRESIDENT OF THE SECUNDERABAD CANTONMENT BoARD,

669, *Dr. Ziauddin Ahmad (on behalf of Khan Babhadur Haji
Wajihuddin) : (¢) Is it a fact that Lt.-Col. E. C. D. Thorne, Executive
Offieer, Mhow Cantomment, has been appointed as the Pre,sicient of the
Secunderabad Cantonment Board ¢ _

(b) Are Government aware that under section 20 of the Cantonments
Act, the Commanding Officer of the Cantonment is the legally constituted
President of the Cantonment Board

(¢) Does Lt.-Col. E. C. D. Thorne oceupy thé position of the Officer
Commanding of the Cantonment, if not, under what section has this
appointment been made ¢ ‘ ’

(d) What are the reasons that have led Government to appoint a
permanent President of the Cantonment Board ¢

(e¢) In how many Cantonments has such an appointment been made
or is proposed to be made ?

Mr. @ M. Young: (s) Yes, except that the officers’ initials are
A.C.D. not B. C. D. '

(b) Government are aware of the legal position, which, in Secunder-
abad, is not as stated by the Honourable Member.

(c) Lieutenant-Colonel Thorne is mot the Oficer Commanding the
Cantonment. His appointment has been made under sub-section 1 (A) of
section 20 of the Cantonments Act, 1924, as applied to the Gentenmemt of
‘Secunderabad.

(@) I do not know what the Honourable Member means by ‘ Perma-
nent President ”’. Lieutenant-Colonel Thorne is a whole-time President,
but his appointment is not more ‘‘ permanent *’ than that of other Pre-
sidents. Government considered a whole-time appointment necessary, as
Becunderabad is by far the largest cantonment in India. -

_(e) A similar appointment has not been made in any other eanton-
ment, uor is there, at present, any proposal to that effect.

CREATION oF EiEoTED BOARDS IN CANTONMENTS.

670; *Dr. Ziauddin Ahmad (on behalf of Khan Bahadur Haji
Wajihuddin) : () Will Government be pleased to state in how many
cantonments having a civil population of 2,500 or more élected Boards have
not been created ? C :

(b) Will Government please state in each case their reasons for not
creating an elected Board ¢ ‘ Tt Y e
. f(e) Are Government aware that the people of Chakrata, Nowgong,
&sﬂpur. 'l;ave already exprassed their grievance in this conmection amore
n once ! - ’ '
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(d) Will Government be pleased to state the considerations that weigh
with regard to. their decision in the matter of creation of elected Boards

apart from the consideration of population ?

Mr. G. M. Young : (a) 19. Of these, five cantonments, four of which
are on thg Frontier, have nominated Boards.

(b) and (d). The local conditions, financial position and the size and
character of the civil population, which is mainly composed of persons of
the follower class, do not justify the creation of elected Boards.

(¢) Yes. Nowgong no longer contains troops, and will shortly be
converted into a civil station when the Cantonments Act will be withdrawn.
In Chakrata and Risalpur the civil population is only slightly above the
prescribed minimum, and consists mainly of menial classes. The number
of electors would be too small in either case to justify an elected Board.

ALLEGED REACTIONARY BYE-LAWs IN MARDAN CANTONMENT.

671. *Dr. Zianddin Ahmad (on behalf of Khan Bahadur Haji
Wajihuddin) : (a) ¥as the attemtion of Government been drawn to an
article published in the Cantonment Advocate of August, 1931, under the
heading ‘ Reactionary bye-laws in Mardan Cantonment ’ ¢

(d) Is it a fact that the bye-laws contemplate leaving the inspection
of municipul files by the public and the furnishing of copies of municipal
papers to the public to the discretion of the Executive Officer !

(e) Are Government aware that section 289 of the Camtonments Act
already lays down specific documents, of which a copy can be given to the
public ¢

(d) Are Government prepared to draw the attemtion of the Canton-
ment Authority, Mardan, to the provisions of section 289 and direct them
to reduce the fee proposed to be charged for inspection and giving copies ?

Mr. G. M. Young : (a) Government have seen the article.

(b) to (d). Government have called for a copy of the by-laws and
will. examine them on receipt. ‘

DOCTORS APPOINTED IN CHARGE OF CANTONMENT HOSPITALS.

672. *Dr. Zianddin Ahmad (on behalf of Khan Bahadur Haji
Whejibuddin) : (a) Isit a fact that undet the present system, Government
depute a Military Sub-Assistant Surgeon to hold charge of a hospital
maintained by a Cantonment Board ¢

(b) Are Government aware of the constant changes of the Sub-Assist-
ant Surgeon due to transfers !

(¢) Ts it a fact that the pay given to the Military Sub-Assistant
Surgeon deputed by Government is sufficient to secure the services of an

Assistant Surgeon, provided the Cantonment Board is authorised to make
the appointment ?

Mr. G. M. Young : (a) Yes.
(b) and (c). Government recently received a representation on the

subject from the All-India Cantonments Association and have issued
instructions to local military authorities to consult Cantonment Authorities
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more freely in the matter of the selection, tenure, and removal of Sub-
Assistant Surgeons in Cantonment hospitals, . -

DocTORS APPOINTED IN CHARGE OF CANTONMENT HOSPITALS.

673. *Dr. Ziauddin Ahmad (on behalf of Khan Bahadur Haji
Wajihuddin) : (a) Is it a fact that the Cantonment Board 'of - Lucknow
proposed to have its own doctor in charge of its hospital but this proposal
was not carried, owing to the opposition of the official members, on the
basis of a certain circular issued by the Goverfment of Indiu that the
hospitals maintained by Cantonment Boards should as far as possible be
controlled by military medical staff ¢

(b) Will Government lay an the table a copy of this circular and
state the reasons for issuing the same { . . ;

(¢) Are Government aware that there is a great disappointment among
the people of the Cantonment of Lucknow at the inability of the Board
to appoint its own doctor in charge of the Cantonment General Hospital 1

(d) Are Government prepared to withdraw any restriction that they
may have imposed upon the freedom of the Canfonment Authority to make
its own arrangement for running its own hospital !

Mr. G. M. Young : (s) Government have no information,
(b) No, Sir.

(¢) and (&). The Honourable:Member is: referred to the answer 'which
I have just given to the preceding question.

Fres CHARGED FROM HAWKERS AT FaIRs IN CAWNPORE CANTONMENT.

674.  *Dr. Ziauddin Ahmad (on behalf of Khan Bahadur  Haji
Wajihuddin) : (a) Is it a fact that the Cantonment Authority, Cawhpore,
has recently ordered that a fee of annas eight per day shall be charged
from every hawker on the occasion of a fair ¢ )

(b) Is it a fact that in a Hindu fair, named Gursyon ka Meia held
on the 19th.August, 1931, in the Cawnpore Lantonment a fee of annas
cight was charged from every petty hawker ¥ =~

.- (¢) Will Government be pleased to state wnder what rules this fee
i8 being charged in the Cantonment of Cawnpore and, if the charging of
such a fee be irregular, are Government prepared to consider the desir-
ability of doing away with it ?

]

Mr. G. M. Young : (a) and (b). Government have no information.

(c) Such fees are leviable by means of by-laws framed under section
282 (13) of the Act. The latter part of this question ‘does not arise.

DRrAINAGE AND WATER SUPPLY ScHEME REQUIRED FOR CAWNPORE CANTON-
MENT.

_675. 'Pr. Ziauddin Ahmad (on behalf of Khan Bahadur Haji
Wajihuddin) : (a) Will:Government be pleased to state if any drainage
and wfater supply scheme is under:contemplation in the Cawnpore Canton-
ment
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~(¥) Are Govermment aware that the bazar uvea of the Cawnpore
Cantonment is in an insanitary state for want of a regular drainage 1

(¢) If no such proposal is under contemplation, are Government pre-
pared to direet the Cantonment Authority, Cawnpore, to pay their atten.
tion to the above scheme in the interests of publie health 1

Mr.'G. M. Young: (a) Yes.
(b) No, Sir.
(¢) Does not arise.

PoLICE AcTION AGAINST TWO INDIANS IN TANGANYIKA.

676. *Mr. Gaya Prasad 8ingh : () Has the attention of Government
been drawn to a report published in the Tamgamyska Opinion, dated the
27th July, 1931, in which it is stated that as a result of a simple quarrel
hetween two Indians, a native Askari policeman arrested without warrant
four Iadians, under orders of the Labour Officer, Muhesa, beat them hard,
tied their hands with ropes, and threw them into the native pol ice lock-up,
rejecting the surety offered by the accused ; and next morning they were
péraded hand-cuffed through the most tﬂaﬁckmg part of the locality ?

(b) What are the facts of the case and who is there to look after
the interests 6f the Indians in sueh matters ¢
(¢) Do Government propose to take any action in the matj;qr t

The Honourable Khan Bahadur Mian 8ir Fexl-i-Husin: (s) and
(b). Government have no information beyond what is contamad in, the
article referred to by the Honourable Member. It is stated in this article
that the Tanga Indian Association has approached the local authorities.

(b) and (c). If the Honourable Member wishes to know whether the
Government of Indis bave an Agent in East Africa, the answer is in the
negative, and no action is at present contemplated.

GRANT OF SENIOR ComMMISSIONS TO OFFICERS OF THE INDIAN TERRITORIAL
Force anp THE UNivErsiTy TmaNING Cores.

677. *Mr. Nabakumar lmg' Dudhoria : Will Government be pleased
to state :
(a) whether the officers of the Army in India Reserve of Officers
who have had some previous service in the Indian Territorial
Force either as officers or as N. C, O%. are getting any
advantage of their previous service ;
() whether the A. I.R. O. Officers are senior to senbar offieprs of
_ the Indian Territorial Force of the same rank ;
(c) whether it ix 8 fact that officers of the Indian Termtorml PForce
who are getting senior commissions in the I. T. F. are gettmg
the advuntage of their past services in the I. T. F.

(d) whether it is a fact that the pecrultment in the I. T. I, in 'Benzal
in the U. T. C. is delayed owmg to the C. L D carrymg out
their inquiries ; CA

(e) whether they are aware of the £act that in the U. T. 0.
Bengal the granting of the semior eommissions to oﬁoou
of the nnit has been delayed too long ; and
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(f) whethier they are aware also of the fact that in consequence of
such delay there has been lack of enthusiasm in the unit both
among officers as well as among cadets !

Mr. G. M. Young : (a) Not yet, Sir, but it has recently been
decided that those who hold King’s Commissions in the Territorial Force
will be allowed to count such service for the purposes of seniority and pro-
motion in the Army in India Reserve of Officers.

Service as a non-commissioned officer in the Jerritorial Force is not
permitted to count towards promotion in the Reserve.

(b) No, Sir. Officers of the Reserve and senior officers of the Terri-
torial Force of the same rank determine their relative seniority by the
date of their appointment to that rank.

(¢) Yes. Half the service in the rank of Subadar and a gnarter of the
sarvice in the rank of Jemadar count towards semiority and promotion.
This is subject to 4 maximum of three years. ‘

(d) Recruitment to the Indian Territorial Foree and to the Caloutta
unit of the University Training Corps in Bengal is not progressing as
it should ; but this is due to the lack of satisfactory recruits. - -

(e) and (f). The answer is in the negative.

EMPLOYMENT OF STUDENTS OF THE BENARES ENGINEERING COLLEGE 4S
UNPAID APPRENTICES IN THE LUCKNow RarLway WORKSHOP.

678. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
1o state :

(a) whether it is a fact that two diploma students of Benares En-
gineering College were accepted for praotical training a3
unpaid apprentices in the Lmecknow Railway Workshop on
payment of a premium in 1930 ;

(b) if the answer is in the affirmative, the reason or reasons for
which such premium was accepted from ‘those studénts ;

(c) whether in consideration of the premium paid the workshop
management has been pleased to give some sort of guarantee
to the students for service after they take their diploma ; and

(d) whether or not it is a fact that the lands on which the Rail-
way workshop in Lucknow stands was acquired by the Indian
taxpayers’ money t
Mr. A. A L. Parsons : I have called for certain information and will
communicate with the Honourable Member on its receipt.

ALLEGATIONS AGAINST THE SUPERINTENDENT OF PosT OFrFICES, LOoWER SIND
AND PERSIAN Gurr DivisioN. '

679. *Seth Haji Abdoola Haroon : (a) Has the attention of Govern-
ment’ been drawn to the articles which have appeared in the Muslim Out-
Zook of Lahore in its issue, dated the 26th June, 1931, Alwahid of Karachi,
dated the 8th June, 1931, Hamdard of Hyderabad, Sind, dated the 8th
June, 1931, and Unity of Karachi, dated the 4th July, 1931, 11th July,
1931. and 1st August, 1931, alleging mal-administration and favouritism,
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ele., against the present Superintendent of Post Offices, Lower Sind and
Persian Gulf Division {

() If the reply to the above be in the affirmative, will quemment
please state the action they have takén in the matter:t ’

. (c) Has any irquiry been ordered into the allegations ; if so, what
hss been the result of such an inquiry ?

(d) Do Government propose to remove the Superintendent from his
present appointment, and transfer him out of the Sind and Baluchistan
Circle ?

{e) If the reply to part (d) above be in the negative, will Govern-
ment be pleased to state reasons for it?

Sir Hubert S8ams : (a) to (¢). Governmént have not seen the articles
referred to, bt officers who have a grievance in such matters should’
submit their appeals in accordance with the rules. Government do not
propose to take :any action, ‘

NUMBER OF MUSLIMS EMPLOYED IN THE LOWER SIND AND PERsiaN GULF
PosTaL Divasion.

680, *Beth Haji Abdoola Haroon : Will Government please place
the following information on the table :—

(a) the total number of the clerical staff employed in the Lower
Sind and Persian Gulf Division ;

(b) the number of the Muslim, and non-Muslim clerks working in
the said Division ;

(¢) the total number of postmen and packers in the Lower S8ind
and Persian Gulf Division ; and

(d) the total number of Muslims in the above cadre ¢

8ir Hubert S8ams : I propose with your permission, 8ir, to reply
t(()’gcther to questions Nos. 680 to 685, 693, 696, 700 to 702 and 707 to
709.

" The information will be col]eo:ted and will be sent to the Honourable
Member when received.

MousLiM CLERKRS AND SUB-POSTMASTERS EMPLOYED ON THE MEKRAN COAST
AND THE PERSIAN GuLF. .

+681. *Beth Haji Abdoola Haroon : (a) Will Government please state
the total number of the Muslim officials, who were working in the Persian
Gulf and on the Mekran Coast as clerks and Sub-Postmasters, etc., in the
year 1926 *

(b) What is th& number of Muslim officjals working there now {

~ (c) Have any Muslim officials been removed from the Gulf and the
Mekran Coast in the time of the present Superintendent.! If so, on what
grounds ? .

tFor auswer to this question, see answer to question No. 680.
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Eurrovuenr ‘o Musums 1N 1aR’ Lower SiND aND PnsuaN Goure:Posral
' - DIVISION,

 1682. *Seth Ha}i Ahdools Hardon :'(a) 'Will Governinent pleave state
whnether it is a fact that there are about 45 lucrative appointments, carry-
ing late fees, etc., in'the Division of the Superintendent of Post Offices,
Lower Sind and Persian Gulf Division ? :

~(b) Is it a fact that out of these 45 appointments none has been
given to Muslim officials ?

(¢) Ts it a fact that those Muslim officials, who have been given in-

dependent charges of such lucrative appointmentehave been posted in the
hottest and the most sandy part of the Sind desert -

Noueer oF Samrmt Hinpus AND MusLiMs EMPLOYED IN TRE Lowkr Smp
- AND PEmsiAN GuLr PostaL Division.

1683. *Seth Haji Abdoola Haroon : Will Government please state :
(@) the number of the ‘posts that fell vacant in the time of the
present Superintendent of the Lower Sind and Persian Gulf
Division and the number of the officials appointed to them by

the Superintendent ; and ,
(b) the number of Sahiti Hindus entertained and the number of
the Muslims that were recruited

Non-APPOINTMENT OF MusLIMS TO THE RAIlLwAY Ma1L SERvICE IN THE SIND
AND BALUCHISTAN CIRCLE.

1684. *Beth Haji Abdoola Haroon : (a) Is it a fact that there are
9 record and sub-record offices of the Railway Mail Service in the Sind
and Baluchistan Cirele ¥ ' T ‘

(b) Is it also a fact that out of these 9 posts of Record Clerks in the
R. M. 8,, only one is held by a Muslim and the rest by the Hindus ?

(c) Are there any Muslim officials of the R. M. 8. who are eligible for
toe said appointments ?

(@) If the reply to part (c) above be in the affirmative, will Govern-
ment please state the reasons on account of which Muslims have been
debarred fror: holding these appointments ¢

MusLIMS EMPLOYED IN THE RATLWAY MAIL SERVICE, SIND AND BALUCHISTAN
CIRCLE.

1685. *Beth Haji Abdoola Haroon : Will the Government please give
the following information :—

(a). the total number of the staff employed in the Sind and Baluchis-
tan Cirele, Railway Mail Service, as sorters, (b) selection
grade officers and (c) officers of the higher selection grade ?
How many of each are Muslims ! o o

tFor answer to this question, see answer to question No. 680.



‘P LMOISLATIVE ASSEMESY, [228D SzprEMBER 1931,

Nox-anaxy or A Horinay #on T8 Raxzaw Ip AT Kanaom Guwmmal,
Post Owrice.

686, *Seth Haji . Abdeola Haroon: (g) Is it & Afact. that the
Muslim officials of the Karachi General Post Office and its Town Sub-
offices were not granted a holiday om the occasion of Ramean Id ?

(b) Isit a fact that the Muslim officials had informed the Postmaster
Karachi, that the celebration of the Id festival depends on the visibility of
the moon, and that they had requested him to order the closing of the
office accordingly *? '

¢) Isit a fact that the Muslim officials had represented their grievances
in this connection to the Director-General of Posts and Telegraphs ¥

(d) If the reply to parts (a), (b) and (c) above be in the affirmative,
will Government please state the reasons why no arrangements were made
beforehand to close the Post Office, when the Circle office itself and all
other Government offices were closed ? )

(e) Did the Postmaster, Karachi, take any action oh the application
of the Muslims as stated in part (3) * If not, why not ¢

(f) What action was taken by the Dirpctor-General of Posts and
Telegraphs on the representation made to him ¢

(g) What steps have Government taken, or propose to take in order
to avoid repetition of such incidents 1 By

Mr. J. A. 8hillidy : () No. The holiday was notified for the 20th
February, 1931, and given on that date. .

(b) Yes.

(¢) Yes. ,

(d) The Muslim. clerks informed the Postmaster, Karachi, on the
morning of the 19th February, 1931, that the moon was visible the pre-
vious evening. The Postmaster could take no action to close the office then
as business had commenced, #nd he had no time to notify; the public and
the town sub-offices.

The Muslim clerks were given sufficient leisure during the day for
their prayers.

(e¢) No, for the reasons given in reply to part (d) of this question.

(f) None, as the telegram was received from the Muslim staff of the

Karachi post office on the 19th February, 1931, too late to allow of any
action in connection with a holiday.

(g) The Honourable Member will see from the iziformatit;n given that
ibe failure to allow the day in question as a holiday was entirely inadvert-
ent and there is no reason to suppose the sgme mistake will be made again.

Mr. K. Ahmed : In view of the fact that only in that part of the
country the authorities were not able to exercise their common sense,
do Government propose to take steps to stop this irregularity in future ?

Mr. J. A 8hillidy : I have already stated that the mistake was due
to inadvertence and there is no reason to suppose that the mistake will
be made again. L
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Howvme o Wonk or lmcmmmm Kasucom Guwwsat Powe Owrion.
687. “Beth Haji Abdoola Haroon: (o) Is it a fact that the
msjmgg of the Muslim Oﬂiei?lﬂ 31 the elerical cadre of the Karachi General
Post Office are performing split duties in the sorting and delivery branches 1

(b) Will Government please state the number of hours which an official
has to perform ditty, under split duty system duritg ove‘working day 1

Sir Hubert 8ams : (a¢) Government have notb the information.
(b) Ordinarily seven in the Karachi General Post Office.

' 4
RECRUI™MENT OF MUSLIMS IN THE SIND AND BarLucHisTAN PosTaL CIROLE.

688. *8eth Haji Abdools Haroon : (a¢) Will Government please state
if it is a fact that the Superintendent of Post Offices and the Postmaster,
Quetta, are both Hindus, and brothers ?

(b) Has the attention of Government been drawn to various articles
published in the Postal Advocate, Delhi, in which grave complaints re-
garding the recruitment, ete., of the Muslims, in the Baluchistan Division
have been made ? L

(¢) Will Government please state if any erders were passed by Mr.
George Buriinghamn, in his tenure of office as Director of Posts and Tele-
graphs, Sind and Baluchistan Cirecle, regarding the recruitment of the
Muslims in the Baluchistan Division # .

(d) Do the orders mentioned in part (c) still hold good, if not, why
nOt , N i P ’ L

(e) Is it a fact that the Superintendent did not carry out the orders

of the Director * If so, do Government propose to take any action against
the Superintendent and do Government propose to renew the said orders !

(f) Will Government please state the steps théy propose to take for
obtaining due share for the Muslims in the Baluchistan Division ?

Mr. J. A Bhillidy : (a¢) and (b). Yes.

. (e), (@), (¢) _and (f). Government have no information, but an
inquiry will be made.

ARTIOLE IN THE ‘ POSTAL ADVOCATE”’, DELHI

689. *Beth Haji Abdoola Haroon : (a) Has the attention of Govern-
ment been drawn to an article in the Postal Advocate, Delhi, dated the 1st
August, 1931, under the heading ‘“ A cry of distress ”’ § '

m If {he reply to the above be in the affirmative, will Government
pleals: s:ate, if an inquiry into the allegations has been made and with what
results :

(¢) If the reply to part (b) above be in the negative, will Govern-
went please state the reasoms why no inguiry has been ordered and do
they intend to make inquiries now ¢

Bir Hubert Bams : (a) Yes.

(b) and (c). Government did not order and do not propese to order
an inquiry. The matter is within the competence of the Head of the
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wircle, and, if any.efficisl has a grievance, it is .epento him..to represest'it
through the proper channel under the rules. o
RO . . FFOAIPE Y AT EPIVY * TOI L SIS S P
Ricavtruenr or Sriv¥ iv TaE Quitrs HELD Posr OFFICE aND T’
o 1 BavutEsTan Diviston. T
690, *Seth Haji Abdoola Haroon: (3) Will Government please
state if there are any orders of the Director-General of Posts and Telegraphs,
that recruitment to the Postal Department should be effected’ from the
Revenue Division ¢ o
(b) Are Government aware that Paharis and Garhwalis are being
recruited in large numbers in. the inferior staff in the Quetta Head Post
Office and the Baluchistan Division ? S ,
(¢) If the reply to part (b) is in the affirmative, will Government
please state why the orders of the Director-General of Posts and Tele-
graphs, have been allowed to be set aside )

(d) Who is responsiblé for not carrying out the orders of Director-
General and what action do Government propose to take ?

8ir Hubert 8ams : (a) Yes, but the orders are applicable only to
the clerical cadre. “ e

(b), (¢) and (d). Do not arise.

RECRUTTMENT or MusLiMs IN THE BENGAL AND ASsaM PosTAL CIROLE.

'691. *Beth Haji Abdoola Haroon : Will Government be pleased to
state if, on the strength of rule 3 of the rules published in Director-
General’s special General Circular No. 16, dated 18th August, 1930, any
junior time-scale clerk of the: Muslim community was mominated to
appear at the lowest selection grade examination held in 1930 :in' Bengal
and Assam Circle 2 If not, why not ?

8ir Hubert Sams : The reply to the first part is in the affirmative.
The second part does not arise.

CoNCESSION GRANTED TO MUSLIMS DURING THE RAMZAN.

692. *8eth Haji Abdoola Haroon : Are (Government prepared to
reinforce the coucession granted to Muslims in respect of l2aving the office
at 16 hours during the month of Ramzanm, by renewing their instructions
in this behalf ¢

8ir Hubert S8ams : The Honourable Member presumably refers to
Postal officials. The question will be examined.

APPOINTMENT AND LEAVE CASES DEALT WITH BY HINDU CLERKS IN CERTAIN
Post OFFiCES.

1693. *Beth Haji Abdoola Haroon : Will Government be pleased to
state whether any Muslim clerk is dealing with the appointment and leave
cases in the following Post Offices :—Delhi, Lahore, Amritsar, Simla, Rawal-
pindi and Peshawar ¢ If so, will Government state their names and the
pet.iiod,for which they bave held the charge ?

t For: answer to this question, ece answer to question No. 680.
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OLERKS DEALING WITH APPOINTMENT AND LEaVvE Cases = 7B Posrat '
DEPARTMENT.

694. *Seth Haji Abdoola Haroon : Are Govarnment prepared - to
consider the desirability of ordering that posts of clerks dealing with
appaintment and leave cases should be held in ratatian by the Muslims
and Hindu clerks for three years each and further that these posts
should be held by Muslims for the next three yeazs {

Mr. J. A Bhillidy : Postings are not made on communal grounds,
and Government cannot undertake to issue the orders suggested hy the
Honourable Member. -

1695.

CLERKS APPOINTED BY MR. Ral IN THE ALIGARH PosTAL DIVISION.

1696. *Seth Haji Abdoola Haroon : (¢) Will Government be pleased
to state the total number of candidate clerks entertained im the Aligarh
FPostal Division during the time Mr, D. Rai held charge of the Division ¢

(b) Will’ Government be pleased to state separately the number
of (1) Muslim and (i37) non-Muslim candidate clerks entertained during
the time of Mr. D. Rai, Superintendent of Post Offices, Aligarh Division ?

APPOINTMENT OF TWO BROTHERS A8 HEab CLERKS IN THE DELHI GENERAL
PosTt OFFICE.

687. “Beth Haji Abdoela Haroon : (a¢) Is it a faet that according to
certain orders two or mere near relatives should not be posted in one and
the same post office ?

(b) If so, is it a fact that Messrs. Hiralal and Pannalal, two real
brothers have been working side by side for several years as Head
Clerks, Mail and Delivery in the Delhi General Post Office ?

(e) 1s it a fact that the officials named in part (b) above, are working
as Head Clerks superseding many of their seniors who are working as clerks
ir. the same office ?

8ir Hubert 8ams : (a¢) The rule is that it is desirable that members
of the same family should not be transferred to the same office.

(b) and (¢). Government have no information. If any official has
a grievance, it is open to him to represent it through the proper official
vhannel.

APPOINTMENT OF PosTMEN IN THE DELHI GENERAL PosT OFFICE.

698. *8eth Haji Abdoola Haroon : (¢) Will Government be pleased
to state separately the number of approved candidates for postmanship and
inferior service in the Delhi General Post Office and how many of them are
(a) Muslims and (b) Hindus ?

(b) Is it a fact that from the date a Muslim Town Inspector was
sent by the Postmaster-General to Delhi efforts were made by () Hindu
Assistant Postmaster, Delivery, (#) Hindu Aeccountant, (#%¢) Hindu Head

iThis question was withdrawn by the questioner.

tFor answer to this question, see answer to question No. 680.

L224LAD ¢
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Clerk, . Delivary and (¢v) Hindu Head Clerk of the.office to deprive him. of
the appointment powers ?

(¢) Is it a fact that the new Postmaster, Delhl, has entrusted these
duties to the Town Inspector 1

8ir Bubert Bams: (¢), (b) and (¢). Government have no in-
formation. A copy of the question is being sent to the Postmuter-
General, Punjab and North West Frontier Province.

APPOINTMENT OF TEMPORARY PosTAL CLERKS AT DELHI AND SiMra.

699. *Seth Haji Abdoola Haroon : (a) Will Government be pleased
to state the number of temporary and season postal clerks sanctioned every
year for (¢) Delhi, and (&) Simla ¢
. (b) Is it a fact that the rules about-entertainment in Government
_services apply equally to all appomtments whether permanent or temporary
or seasonal !

(¢) Is it a fact that Muslims do not get their due s];are in these
‘appointments in Delhi and Simla ¢

(d) Do Government propose to order that Muslims are given their
due share to prevent preponderance of the members of any one com-
munity ?

Mr. J. A Bhillidy : (a) Government:do not pbssess. the information
and do not propose to call for it in view of the reply to (d) following.

(b) No, only to permanent vacancies.
(c) and (d). Do not arise.

SUPERINTENDENTS AND POSTMASTERS IN THE SIND AND BALUCHISTAN PosTAL
CIRCLE.

t 700. *Seth Haji Abdoola Haroon : (a) Will Government please state
how many Superintendents and First Class Postmasters, including non-
gazetted Postmasters there are in the Sind and Baluchistan Postal
Circle

(b) How many of these officers are Hindus ¢
(¢) How many of them are Muslims {

NumBER oF MUSLIM CLERKS AND HEAD CLERKS IN CERTAIN PosTAL DIvIsIONS.

1701. *8eth Haji Abdoola Haroom : Will Government please furnish
the following information :—(a) the total number of clerks and head
clerks employed in the office of the Superintendent of Post Offices,
‘Baluchistan Division, (b) Superintendent of Post Offices, Upper Sind
Division, (¢) Superintendent of Post Offices, Lower Sind and Persian Gulf
Division, (d) Office of the Superintendent, R. M. 8., Karachi, and (e¢) the
number of the Muslim clerks and head clerks in each office ?

tFor answer to this question, see answer to question No, 680.
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NoON-TRANSFER OF HEAD CLERKS AND APPOINTMENT.CLERKS FROM . OBRTAIN
PosTaL OFI';ICES

RS R TERUY 4

1702, ’Both Hajl Abdoola Ha.roon (a) Is it a fact that many Head
Clerks and appointment clerks in the head post offices and offices of the
Superintendents have been holding their present, appointments for more
than three years ?

(b) 1f the reply to the above be in the affirmative, will Government
please place on the table a list showing the number of such officials in
Trespect of each office t
' (¢) Are there any. depa.rtmental rules whwh lay down that no head
clerk to the Superintendent or Inspector of Post Offices should hold charge
of an appointment for more than three years ?

(d) Do the Head Clerks, Correspondence, and the Accountant of the
Karachi General Post Office come under the category of these officials, men-
tioned in part (c¢) ?

(e) If the reply to part (¢) above be in the affirmative, will Govern-
meint please lay on the table the reasons for not enforcmg the said
rmles ¢

(f) Do Government propose to transfer such officials from their present
posts now ? If not, why not ¢

DEeaTtH oF MR. MoRAMMAD IBRARIM, A CLERK IN THE DELHI PosT OFFICE.

703. *Seth Haji Abdoola Haroon : (a) Has the attention of Govern-
ment been drawn to an article entitled ‘‘ Heart-rending Tragedy ’’ pub-
lished in the May 1931 issue of the Postal Advocate of Delhi ¢

(b) Have Government inquired into the circumstances in which
Mr. Mohammad Ibrahim, clerk, Delhi-Post Office, met his death ?

(¢) What action, if any, has been taken by Government against the
officer or ofticers responslble for refusing leave on Sunday to Mr. Mohammad
Ibrahim ¢

(d) Will Government be pleased to state whether a eompassionate
pension has been granted to the widow of Mr. Mohammad Ibrahim who
died in harness after putting in long service ¢

8ir Hubert 8ams : (a) Yes.

(), (¢) and (d). The matter is being looked into.

REPRESENTATION OF MUSLIMS IN THE PoSTAL AND RAIlLwaYy MaIL SERVICE.

704. *Seth Haji Abdoola Haroon : (a) Has the attention of Govern-
nent been drawn to the figures of communal composition published on pages
4 and 7 of the Postal Advocate, Delhi, May 1931 issue {

(b) Will Government be pleased to state whether the figures stated are
correct and, if not, will Government be pleased tfo state the correet
figures ¢

(¢) Are Government prepared to take such measures as may glve
t}lxlc Mgshms their due share in the Postal and R. M. S. Departments in
all cadres.?

{Far answer to this question, see answer to question No. 680.
c2
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Mr. J. A Bhilidy : (a) Yes.
(b) Government have no information whether the figures are
eorreect.

(c) Orders to prevent the undue preponderanee of any one com-
munity are already in force.

NumMgEeR oF MusLiM CLERKS, ETC., IN CERTAIN PostAL CIROLES.

705. *8eth Haji Abdoola Haroon : (a) Will Government be pleased
to state separately the total number of Muslim and non-Muslim (1) officials
in selection grades, (2) clerks, (3) R. M. S. sorters, (4) postmen and (5)
inferior servants employed on the 31st March, 1931, in the following Postal
Cireles and post offices :

(1) Bengal and Assam Circle, (%) Sind and Baluchistan Circle,
(#11) Madras Cirele, (fv) Bombay Circle, (v) Central Cirocle,
(v¢) Punjab and North-West Frontier Circle, (vit) United
Provinees Cirele, (v#i) Behar and Orissa Circle and in the
General Post Offices of Bombay, Madras, Calcutta, Karachi,
Delhi, Lahore, Nagpur, Lucknow and Patna

{b) Will Government be pleased to state separately the total number
of approved candidates entertained during the year 1929-30 and 1930-31
for the cadres and circles and offices referred to in part (a) above ?

(¢) Is it a fact that the remedial measures adopted by Government
have been ignored by the officers empowered to reeruit ?

8ir Hubert 8ams : (¢) and (b). Inquiry is being made and the
result will be communicated to the Honourable Member separately.

(¢) No.

EMPLOYMENT OF MusLIMS IN THE PosSTAL DEPARTMENT.

706. *Seth Haji Abdoola Haroon : (a) Are Government aware that
the orders issued in the Home Department Memorandum No. F 21/2.30-
Ests., dated 22nd March, 1930, about increased employment of Muslims are
not followed in the Postal Department ¢

(b) Is it a fact that Muslims, Sikhs, and other minority com-
munities are taken together to distribute the third vacancies referred to in
Government of India Memorandum No. F. 176/25-Ests., dated 5th Feb-
ruary, 1926 ?

(¢) Do Government propose to order striet enforcement of the
instructions contained in their Memorandum, dated the 22nd March, 1930,
referred to in part (a) above ?

Mr. J. A. Bhillidy : (a¢) No.

(b) The fact is not as stated. In the Post Office third vacancies are
fiiled from all minority communities, but chiefly from Muslims.

(¢) Government see no reason to issue any further orders as they
tg&é satisied that the orders referred to are being observed by the Post
o
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CORRESPONDENGE STAFF IN vRE DrLal GENBRAL PosT OFFIOE.

1707. *Seth Haji Abdoola Haroon : Will Government be pleased to
state whether the following communal composition of the correspondence
steff in the Delhi General Post Office is correct and, if not, will Governmeng
be pleased to furnish their figures as they stood on the 1st September,
1931 1—

Himdus. Muslims.
(1) Head Clerk, correspondence 1 ..
(2) Assistant correspondence clerk 1
{3) Money order correspondence clerks 2
(4) Parcel registration correspondence clerks 2
(6) V. P. and V. P. claims correspondence
clerks .. .. .. 3

APPOINTMENTS IN THE DELHI GENERAL PosT OFFICE.

1708. *Beth Haji Abdoola Haroon : Will Government be pleased to
state whether the following appointments were held as stated below in the
Delhi General Post Office on 1st September, 1931 ¢

Appointment. Hindus. Muslims.
(1) Accountant .. .. .. 1
(2) Assistant Accountant .. 1
(3) Head clerks .. .. .. 6
(4) Assistant Postmasters 3

ApPOINTMENT OF MusLiMs IN THE DELH1 GENERAL PosT OFFIoE,

1709. *Beth Haji Abdools Haroon : (a) Is it a fact that there are
altogether 3 selection grade and 20 time-scale Sub-Postmasters under the
Delh; Generai@Post Office 1

(b) Is it a fact that all the three posts of selection grade under Delhi
General Post Office are held by Hindus and out of the twenty time-scale
Sub-Postmasterships only five are held by Muslims and 15 by non-Muslims ?

(¢) If so, are Government prepared to grant due representation
to the Muslims {

NON-REPRESENTATION OF THE PEOPLE OoF CANTONMENTS AT THE ROUND
TaBLE CONFERENCE.

710. *Khan Bahadur Haji Wajihuddin : (¢) Is it a fact that on
the Round Table Conference there are no representatives of the people
of the cantonments §

(b) Is it a faet that the attention of Government has been drawn m

the matter to get a chance of nomination to the resumed Round Table
Coulerence ?

(¢c) Is it a fact that assurance was given by Government that the
matter would receive careful consideration {

tFor answer to this question, see answer to question No. 680
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(d) Did Gavernment actually recommend any of the cantonment
residents to the Round Table Conference ! 1f not, why not !

(¢) With a view to remove the deficieney and to cpn_sider. the due
demands for, constitutional advance jn cantqnment administration what
arrangements do Government propose to make now ¥ If not, why ?

The Honourable 8ir George Rainy : (a) to (¢). I would invite a
reference to the reply which I gave on the 26th January, 1981, to Mr.
Bhuput Sing’s unstarred question Ng,. 18.

ABOLITION OF PLURAL MEMBER CONSTITUENCIES FOR CANTONMENT BOARDS.

711. *Khan Bahadur Haji Wajihuddin : (a) Is it a fact that under
the rules framed by Provincial Governments for Cantonment Board elec-

tions more than one member is returned from one ward in most
cantonments ?

(b) Are Government aware that the constitution of these plural
member wards is such that all the seats allofted to that ward are cap-
tured by the majority ‘party of that ward though in a particular section
of that ward that minority is in absolute majority ¢

(¢) Is it a fact that the tendency of all the reformed constitutional
administrations is to do away with plural member constituency and to
substitute single member constituency in its place !

(d) Are Government prepared to issue instructions to Provinecial
Governments that for a better representation of all classes in Canton-
ment Boards plural member constituencies be abolished and single
member constituencies be substituted ?

Mr. @. M. Young : (¢) to (c). Government have no information.
., (d) The matter is within the discretion of Loeal Governments.

APPOINTMENT OF ADVISORY BOARDS IN CANTONME{S.

712. *Khan Bahadur Haji Wajihuddin : (a) Is 1t a fact that in
small cantonments the system of administration is what is known as ‘‘ Cor-
poration Sole ’’ ¢

(b) Is it a fact that under this system the 'Officer Commanding the
Station is the Cantonment Authority and conducts the Cantonment
Administration without having the advantage of being advised by the

people as to their views on various problems of cantonment administra-
tion and their desires about the same ¢

(¢) Did the All-India Cantonments Associagtion suggest to Govern-
ment the desirability of appointing Advisory Boards in such cantonments 7

(d) Is it a fact that the Army Secretary endorsed the desirability of
the proposal in an interview with the deputation of the Association that met
him in June 1929 ?

(e) Are Government aware that in spite of this such an advisory
committee kas not been formed in any cantonment having a ‘' Corpora-
tion Sole *’ administration ’ ' '

- (f) Will Government be pleased to Mi?hat;-lﬁrp the ‘rouqns for not
‘eArrying out the above suggestions t - A
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(g) In case Government are not prepared to consider the present sug-.
gestion, do they propose to abolish ‘‘ Corporation Soles ’’ ¢

Mr. G. M. Young : (a) Yes.

(b) Yes, but in 1929 the local military authorities were asked to con-
sider the advisability of consulting one or two representatives of the civil
population in matters affecting their civil interests in such cantonments.

(c) and (d). No, Sir. The Honourable Member is referred to my
reply to unstarred question No. 98 asked by Rai Bahadur Panna Lal on
the 14th July, 1930. There was no question of appointing Advisory
Boards or Committees. .

(e) and (f). Do not arise.
(g) The answer is in the negative.

IssUE OF A DISTRESS WARRANT AGAINST BISHAMBHAR Dass IN NoOwWSHERA
CANTONMENT.

713. *Khan Bahadur Haji Wajibuddin : (a) Are Government aware
that the Cantonment Authority, Nowshera Cantonmett, issned a distress
warrant against L. Bishambhar Dass, for the alleged failure to pay the
tax due from him on due date ?

. (b) Is it a fact that Lala Bishambhar Dass requested the Executive
Officer to furnish him with a detailed account as to how he arrived at the
amount said to be payable by him ?

(c¢) Is it a fact that without furnishing such a statement of account
the Executive Officer issued a distress warrant and subsequently forced
entry into the house of L. Bishambhar Dass and attached articles in
execution of the distress warrant ?

(d) Is it a fact that this entry was made under section 245 of the
Cantonments Act ¥ Does that section come under the chapter ‘ Inspec-
tion ’ and empower the Executive Officer or duly authorised agent of
the Cantonment Authority to enter into a dwelling house only in con-
nection with the matter pertaining to conservancy and sanitation ?

(e) If so, do Government propose to take suitable action against
the Executive Officer and prevent him from forcibly entering into houses
for the execution of distrcss warrants so in future ¢

Mr. G. M. Young : The facts have been called for, and will be com-
municated to the Honourable Member on receipt.

: TaxaTION IN CANTONMENTS,

714. *Khan Bahadur Haji Wajihuddin : (a) Is it a fact that some
of the Commands have issued circulars to certain Cantonment Boards
to submit proposals for increase in taxation threatening that in case of
their not deiug so the said Command will take.petion wpdep pections 49
and 50 of the Cantonments Act ¢ ‘ o :

(b) Are Government aware that the taxation in those. eantonments
is, already in excess of that prevailing in the neighbouring city .muni-

cipalities ¢

.. Ag). T8 it'g fact that & fair portion of the revenua,of the Cantanm
Authog'%ties co;\c'el‘ned have beenpapbﬁoﬂﬁatod' by dee:‘?xm@‘:it giutnhe' sﬁzﬁ
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of one-fourth share of the income derived from leased land and receipts
from A Class area ?

(d) Are Government prepared to remit this ome-fourth share of
the income of the leased land to enable the Cantonment Boards of
India Aton»i)al'ance their budgets without making any increase in the
existing taxation

Mr. G, M. Young : (a) and (). Government have no information,
bt are making inquiries.

(¢) The position is that, in addition to their ordinary cantonment
revenues, Cantonment Authorities have the management of certain Gov-
ernment lands, and are allowed to retain ${ths of the receipts from such
lands. ‘‘ A ”’ class lands are not entrusted to Cantonment Authorities.

(d) No, Sir. But Government make grants-in-aid where necessary, to
Cantonment Authorities, to enable them to balance their budgets.

STANDARD PLANS FOR Houses IN CAWNPORE CANTONMENT.

715. *kKbhan Bahadur Haji Wajibuddin: (a) Is it a fact that
orders have recently been issued that all bungalows to be built in Cawn-
pore Cantonment must conform to the standard plans prepared by Gov-
ernment and deposited in the office of the Cantonment Authority for
public inspection ?

(b) Is it a fact that the above orders contemplate that any plan
of building not conforming in any detail to the standard plan is to be
rejected by the Cantonment Authority ¢

(¢) Are Government aware that the standard plans in question
involve considerable cost ¢

. (@) Is it a fact that section 181 (¢) of the Cantonments Aect IT of
1024 under which the order has been issued :does not give the power to
dictate a certain type of plan and design of bungalows but gives the
pewer only to restrict the erection of buildings in places where there
is great congestion in the interests of public health §

(e) Are Government aware that the house owners of the Cawnpore
Camitonment consider the said order a serious interferemce with the
rights of house owners to re-erect buildings according to a plan and
design that suits their pockets !

(f) Are Government prepared bto direct the rescinding of the
above order ?

Mr. G. M. Young.: I bave called for the information and will com-
municate with the Honourable Member on its receipt.

RECRUITMENT FOR THE POSTAL SERVIOE IN THE MADRAS PRESIDENOCY.

716. *Bhal Purma Nand : (a) Do there exist any recognised restric-
tions on the basis of communal or local differences in the matter of re-
eHattrentt Tor Postal Serviee in the Madras Presideney ¢ '

(b) Is it a Pact that Mr. Venkatesa Aiyangar, who has served ths

Pogtql Department for over 30 years, and is at present working as Post-
teter, Bamed trsh Por the clyployment of his son, Who in & graduate
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in the department and the Postmaster General, Madras, informed him in
his letter No. A.X.-6, dated 15th September, 1930, that his son could not
be entertained in any other division except Trichinopoly, in a village of
which he was born ¥~ k .

(c) Is it a fact that the Buperintendent of Post Offices, Trichinopoly
division, informed Mr. Aiyangar that his son could not be entertained by
him because there was a preponderance of Brehmins in his- division 1

(d) If the answers to parts (b) and (c) are in the affirmative, are
Government prepared to reconsider the question of such restrictions ?

8ir Hubert 8ams : Part (a) of the question is not clear. If, how-
ever the Honourable Member desires to know whether any special rules
exist iz the matter of recruitment in the Madras Presidency, the reply is
in the negative.

(b), (¢) and (d). The matter is within the competence of the Post-
master-General, Madras, to whom a copy of these parts of the question is
being sent,

REPRESENTATION OF SIKHS IN THE OFFICE OF THE DIRECTOR GENERAL, INDIAN
MEDICAL SERVICE.

717. *Birdar Harbans Singh Brar : (z) Are Government aware that
Sikhs have not been given proper representation in the clerical establish-
ment of the Director-General, Indian Medical Service, for a considerable

time ¢

(b) Will Government please state the number of Sikhs employed in
that office as compared with the total staff during the past 2 years ¢

(¢) What steps have Government taken to give proper representation
to Sikhs in_ that office ?

The Honourable Khan Bahadur Mian 8ir Fazli-Husain : (¢) No. A
Sikh was employed in the office of the Director-General, Indian Medical
Service, for the 18 years previous to January, 1931, when he died. Two
Sikhs were employed in 1925-26 but they both left to join other offices.

(b) During the past two years one Sikh was employed in this office,
the total strength of which is 48.

(¢) Does not appear to arise.

Sirdar ®Warbans Singh Brer : May I kwew if after the death in
January, 1981, of the only Sikh employed in the office of the Director-

G‘ieneral, Indian Mecdical Service, that office recruited another Sikh in his
place ¢

The Honourable Khan Bahadnr WMian Sir Fazli-Husain : T have
not got the information.

. Mr, Gaya Prasad Bingh : You had better ask the question, ‘‘ Why
did he die ¥ ‘
Sirdar Harbans Singh Brar : Will the Honourable Member consider
the question of giving one plaee in that Department te @ Sikh ?

The Honourable Khan Bahadur Mian 8ir Faszl-i-Husain : If you will
kindly tell me why ¢
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Sirdar Harbans Singh Brar : Because there is no Sikh in that office
at present.

Mr. Gaya Prasad 8ingh : For communal considerations ?

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : I thought
during the past two years one Sikh was employed !

Sirdar Harbans 8ingh Brar : There is none at present.

The Honourable Khan Bahadur Mian Bir Fazl-i-Husain : Quite
sure ! Isn’t it enough there was one ?

Sirdar Harbans 8ingh Brar : Quite sure.

The Honourable Khan Bahadur Mian Sir !'ul-l-Hnnin Very well,
I will look into it. (Laughter).

CoMMUNAL INEQUALITIES IN THE STAFF OF ACCOUNTS AND AuDIT OFFICES IN
THE UNITED PROVINCES.

718. *Kunwar Hajee Ismail Ali Khan: (a) Will Government be
pleased o lay on the table a statement showing the strength of the
clerical staff of the old Accountant General’s office in the United Provinces
as it stood on 1lst April, 1926, and that of the Audit and Accounts Qffices
in the United Provinces as it stood on 1st July, 1926, and 1st July, 1931,
showing the number and percentage of the Muslims and Indian Christians
separately ?

(b) Did Government issue any instructions for the redress of com-
munal inequalities in the above offices ¢

(¢) If the reply to part (b) is in the affirmative, will Government be
pleased to state to what extent were these instructions put into effect #

The Honourablp 8ir George Schuster : With your permmon, Sir,
I will deal with questions Nos, 718 and 720 together.

Enqmrv is being made and a reply will be sent to the Honourable
Member in due eourse.

SAFEGUARDING OF THE INTERESTS OF MINORITY COMMUNITIES IN APPOINT-
MENTS TO AUDIT AND AccoUNTS OFFICES IN THE UNITED PROVINCES.

719. *Kunwar Hajee Ismail Ali Khan: (a) Is it a faet that it is
proposed to revert to the old arrangement and re-amalgamate the two Audit
and Accounts Offices in the United Provinces and to reduce the clerical staff
thereby ?

(b) If the reply to part (e¢) be in the affirmative, will Gavernment be
pledsed to state if they have taken proper steps to safeguard the interest of
the minoritv communities ¥ If not, why not ¢

(¢) If no such instructions have been issued do not Government appre-
hend that there will be again 8 preponderance of one community in the newly

amalgamawd office 1.; . GorB gl e Ty o ne R
The Honourable 8ir Goorgo Sohuwr (a) Yes
(b) Yes. el M Rl g S

(¢) The question does not arise in view ot the reply to (b),
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SAFEGUARDING OF THE INTERESTS OF MINORITY COMMUNITIES IN APPOINT-
MENTS TO AUDIT AND Acooum's OFrICES IN THE UNITED PROVINCES.

1720. *Kunwar Hajee Ismait Ali Khan : (a) Will Government please
state thc minimum educational qualifications required of a man who is
conﬁrmed in the clerical establishment of the Audit and Accounts Offices
in the United Provinces ?

4

(b) Will Government kindly also state the number of the members of
the winority communities reeruited since April, 1926, to the clerieal estab-
lishment of these offices and confirmed up to 1st J u]y, 1931 ¢

»

(c) Was any preference given to the members of the minority com-
munities possessing the requisite qualification at the time of confirmation
in accordance with the declared policy of Government ? If not, why not ¢

(d) If the reply to part (c) above is in the negative, are Government
prepared to issue proper instructions for the members of the minority com-
munities to be given preferential treatment at the time of re-amalgamation
of the Audit and Accounts Offices in the United Provinces ¢

SAFEGUARDING OF THE INTERESTS OF MINORITY COMMUNITIES IN APPOINT-
MENTS TO AUDIT AND AccOUNTS OFFICES IN THE UNITED PROVINCES.

721. *Kunwar Hajee Ismail Ali Khan : (a) Is it a - fact that a
Committee has been appointed by Government to effect the proposed
amalgamatlon of the Audit and Accounts Offices in the United Provinces 1

(d) If the reply to the above is in the affirmative, have Government
gppomnted '‘any member of the minority community to the said Committee

(¢) If not, what other steps have been taken by Government to safe-
guard the interest of the minority communities ?

(d) If any instruetions have been issued in this connection, will Gov-
ernment be pleased to lay them on the table ?

The Honourable Bir (eorge Schuster : (a) No ; an officer of the
Finance Department has been instructed to work out the necessary

details in consultation with the Local Government and the Director of
Audit, Unjted Provmces

(b) The qnestmn does not arise.

(¢) and (d). Instructions have becn issned indicating the prin-
ciples to be followed in effecting rctrenchment of personnel generally,
and due regard has been paid in these instructions to the question of
safeguarding the interests of minority communities.

i l\.);-‘ f iy

HALTING ALLOWANCE PAYABLE AT DELHEI TO THE DEPUTY Dmmc'ron FOR
. EXPLORATION. '

722 *Kunwar Hajee Ismail Ali Khan : (a) Will Governmeat kindly
state if the Deputy Director for E loration remains at Delhi during the
major portion of the winter season ‘‘ as on tour ” and draws Balﬂng%low-
ance for his entire stay there §. .. Ot

[ 1 e 'J‘\ ./ai i
e

tFor answer to this question, ses AnsweY {:o questidn Ne'#18, v
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(b) If the answer to the above is in the affirmative, will Government.
please state what is the justification for treating him ‘ as on four '’ at
Delhi when he stays there practically under the same clrcumstances as the

Direetor and the Deputy Director of Archssslogy ¢

(¢) Is it a fact that the Exploration Deputy rented a Government
bungalow at Delhi while he was there ‘‘ on tour ’’ last winter and had

telephones installed at Government expense both at his residence and
office ¢

(d) Did Exploration Deputy carry out any excavation or conservation
work at Delhi or had he to do anything beyond office work there ?

(e) If the answer to part (e) above is in the negative, will Govern-
ment kindly state in what practical aspects does this so-called *¢ tour '’ of

the Exploration Deputy differ from the ‘‘ move ’’ of the Director and the
Deputy Director of Archzology ?

(f) will Government kindly state why the Exploration Depuly was
not treated as a ‘‘ moving officer '’ instead of a ¢ touriug officer ’’ for the
purposes of his stay at Delhi last winter and whether they propose to treat
him as a ‘‘ moving officer '’ during the ensuing move and thus save a con-
siderable amount of halting allowance paid to him last winter ?

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : (¢) The

leugth of stay at Delhi depends on the amount of work to be done
there. .

(§) The headquarters of the Deputy Direetor—Ganeral of Archmo-
logy in India for Exploration are at Simla. He is reqmred to go to
Delhi to assist the Director-General of Archwmology in India in his ad-
ministrative work connected with exploration and archmological research
While at Delhi he also inspects the excavations at Bijai Mandal He
tours from Delhi to all sites in British India which are under excavation
and where excavation is contemplated.

(c) The house occupied by the Deputy Director-General of Archeo-
logy in India for Exploration last winter at Delhi was not a Govern-
ment bungalow. The telephones were installed for reasons of adminis
trative convenience,

(d) He inspected the excavations in progress at the Bijai Mandal
between Delhi and the Kutab.

(e) Does not arise.

(f) The headquarters were fixed at Simla as in the case of other
Exploration officers. The suggestion in the second part of the question
will be considered.

Mr. B. Das : What is the necessity of having the headquarters of
the Archeological Department at Simla ! Are there any archeological
remains in Simla ?

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain: I suppose
they must be fixed somewhere. Where would the Honourable Member
like it to be fixed 1 ’ . '

Mr. B. Das : Why not at Delhi !

The Honourable Khan Bahadur Mian 8ir MJ—M ’Would that
meat ahy saving of office apotmnodation ¥ ' '
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Mr. B. Das: Yes, and also in salaries too. Delhi salary is much
lower.

The Honourable Khan Babadur Mian 8ir Fazl-i-Husain : I do not
think it makes any difference in salaries of officers whether they are in
Delhi or Simla.

Mr. Gaya Prasad 8ingh : Do they not get an allowance at Simla {

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : Is it offi-
cers or clerks ! Officers do not.

Mr. B. Das : What incentive do they gst from the hills of Simla
where there are no archsological remains !

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : Obviously
in the interests of economy. There is office accommodation available,
and the officers who are workmg at exploration during the summer-do
not do that work. That is the reason why I believe as a measure of
"economy, they are located here rather than elsewhere.

CurTAILMENT OF HoLipays IN THE OFFICE oF THE SURVEY OF INDIA,
MussOORIE.

723. *Kunwar Hajee Ismail Ali Khan : (¢) Will Government kiudly
inform the Assembly the reason for abolishing the holiday of an important
Muslim festival of Shab-e-Burat from the office of the Survey of India,
Mussoorie ?

(b) Are Government aware that the office of the Survey of India is
not observing now the holiday for more than one day ou many important
Hindn and Muslim festivals, like Holi, Dasehra, Diwali, Muharram and
1d-ul-Fitr, ‘etc., which were observed till last year for two to four days ¢

{¢) Will Government kindly state the reasons of this curtailment of
important holidays ?

() Are Government prepared to issue a circular letter to the Survey
of India for cancelling this curtailment of public holidays ¢

The Homourable Khan Bahadur Mian 8ir Fagl-i-Husain: (a), (b),
(¢) and (d). The number of holidays in the Survey of India is reported
to have been cut down in conformity with the scale of holidays allowed
in the Government of India Secretariat. I believe many of us in this
House think that we in India have too many holidays and could Jo with
less. (Laughter).

Kunwar Hajee Ismail Ali Khan : What about the Skabrat—an im-
portant festival for Mussalmans ¢

- The Honourable Khan Bahadur Mian 8ir Fagl-i-Husain : What about
1
APPOINTMENT OF MUSLIMS TO THE MILITARY ACCOUNTS DEPARTMENT.

724. “Dr. Ziauddin Ahmad (on behalf of Khan Bahedur Hayji
Wajihuddwm) : (@) With reference to the reply given by @Glovernment to
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question No. 208, asked by me in the Legislative Assembly on the 17th
February, 1931, will Government be pleased to state if it is a fact t};at :

(1) The total strength of the establishment in the Military

Accounts Departmeht in India, as it stood on the 28th March,
1930, was as follows :—

‘Name of post. | Number of Mualims. | Number of non- Percentage of
P Muslims. Mual_ims.
Clerks 316 3,404 8-5
Acgountants 28 444 49
uty Assistant Con- 3 " o7 3
P .

(#) Government of India

Home Department, issued instructions in
their letter No. 176/25, dated the 5th February, 1926, regard-

ing redressing communal inequalities in Government services;

(s¢) Military Finance Department issued instructions from time

to time regarding recruitment to secure adequate representa-
tion of each community ;

(iv) the Establishment Officer, Government of India, Army Depart-

ment, issued circular letter No. 33346-1-(A.D.), dated the
19th November, 1926, to all Heads of Military Departments
directing them to occasionally examine the communal eom-
position of their respective offices and to give adequate re-
presentation to members of such communities as have been
less represented ; and

(v) in reply given to a question asked by Mr. A. H. Ghuznavi,

M.L.A,, in the Delhi Session of 1930, regarding the policy of
Government in the matter of communal representation in
Government services of minority communities, Mr. Parsons
said on behalf of Government that the prevention of undue
preponderance of any community in the services, the sccu-
rity of adequate representation of minority communities and
the removal of the existing communa] inequalities was the
keystone of the Government policy to which effect was being
given ?

(b) If the answers to the above questions are in the affirmative, will

Government be pleased to state :—

(1) whether a preponderance of members of one community has been

atlowed to take place in the elerical and othier éstablishment
of that Department ; , A

(%) whether they are prepared to direct that recruitment by

selection of temporary clerks should be confined to the
members of the Muslim community in India till their number
reaches one-third of the present total strength of elerks in
the Department ;

(#4) whether they propose to adopt special measures to reserve

one-third appointments of the present total strength of the
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“Accountants gnd D, A. C. M. As. for such Muslim clerks and
“Accountants regpectively as have already qualified themselves
and are yet on the waiting list ; and .

/() whether highly qualified Muslims may mnot be enlisted as
Accountant and D. A. C. M. As. probationers as is being
done in other Accounts Departments, if the existing number
of qualified Muslims happen to be inadequate in the Military
Accounts Department ? ‘

The Honourable 8ir George 8chuster : (a), (¢). The strength of the
establishment of the Military Accounts Department and the position of the
Muslims and non-Muslims in the various grades in that Department as
shown by the Honourable Member is correct, except'that the number of
r.on-Muslim Deputy Assistant Controllers of Military Accounts should be
87 and the percentage of Muslims to non-Muslim Deputy Assistant Con-
trollers 8.83, and that the figures given represent the position on the 81st
December, 1929, and not on the 28th March, 1930. The Honourable
Member is referred in this connection to the answer given in this House
on the 28th March, 1930, to question No. 850 asked by Mf. Abdul Latif
Sahib Farookhi. ’ ‘

(%), (s%), (¢sv) and (v). The reply is in the affirmative.

(b), (¢). The orders of the Government in regard to the redress of
communal inequalities are being ' striefly carried out in the Milifary
Accounts Department. Some time must, however, elapse before the
desired proportion of minority communities in the upper grades of the
Department can be attained. ' '

(#), (¢%) and (1v). The present system of recruitment to the
Military Accounts Department and promotion to the various grades
therein hag been introduced by Government after very careful consi-
deration with due regard to seniority and efficiency in the service and
they are not proposing to mmake any change therein.

APPOINTMENT OF MUSLIMS IN ACCOUNTS OFFICES.

725. *Dr. Ziauddin Ahmad (on behalf of - Khan Bahadur Haji
Wajihuddin) : (a) Will Government be pleased -to state if it is a fact
that :

() out of 66 permanent Assistant Accounts Officers in India the
Muslims hold only one appointment ;

(1) out of 321 permanent appointments in the subordinate
Accounts service the Muslims hold only 8 ;

(ui) out of 3,076 permanent appointments of clerks the Muslims
hold 177 ;

(1v) out of 246 permanent appointments of Divisional Aceountants
the Muslims hold only 10 ;

(v) out of nine permanent appointments of stenographers none is
held by Muslims ; ‘

(vi) out of 81 permanent appointments of typists the Muslims hold
only 8; and L '
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(v#s) the percentage of Muslims in all the appointments calculated
together (out of a total number of 3, posts the Muslims
hold only 200) comes to only 5.14 per cent. ! /

(d) If replies to the above questions be in the aﬂlm.g.‘i)ve, will Gov-
ernment be pleased to state whether the declared policy of Government re-
garding redressing of the communal inequality is in force in this Depart-
mentlgzs()See Home Department letter No, 176/25, dated the 5th Febru-
ary, 1926.

(c) If reply to part (b) above be in the affirmative, will Government
be pleased to state :—
(¥) why the preponderance of members of one community is allowed
in the Department ;
(13) what special and effective steps do Government now propose
10 take to remove the existing unprecedented communal im-
equality ? -
The Honourable 8ir George Schuster ; Enquiry is being made and

a reply will be sent to the Honourable Member as soon as possible.

RECRUITMENT TO THE INCOME-TAX DEPARTMENT.

726. *Kunwar Hajee Ismail Ali Xhan (on behalf of Mr. Maswood
Ahmad) : Will Government be pleased to state :

(a) the number of Income-tax Officers and Inspeetors employed in
the Provinee of Bihar and Orissa in the Income-tax Depart-
ment ;

(b) the percentage of representation of various communities in the
said appointments ;

(¢) whether recruitment to the Income-tax Service is made on pro-
vineial or all-India basis ; and

(d) the method followed in different provinces for the recruitment
of the above Bervice {

The Homourable 8ir George 8chuster: (a) Eighteen Income-tax
Officerst and 11 Inspectors.

(b) Income-tax Officers :

Hindus .. .. .. 15 or 83.2 per cent.
Muhammadans .. . 1 or 5.6 per cent.
Anglo-Indians .. .. 1 or 5.6 per cent.
Others . .. 1 or 5.6 per cent.
Tnspeetors :

Hindus .. .. .. 9 or 81.8 per cent.
Muhammadans .. .. 2 or 18.2 per cent.
Others . .. . Nil.

(o) Reeruitment is made on provincial basis except in the case of
the Commissioner of Income-tax. '

tThere are three Assistant Income-tax officers also. of whem two are Hindus and
one Muhainmadan.




QUESTIONS AND ANSWHNRS, 818

(d) (1). Assistant Commissioners of Iri¢omie-tex &ve appointed by
the Commissioners of Income-tax with the approyal of the Loeal Gov-
ernment and the Public Service Commission and " are sélected from
amongst the Ineome-tax Qfficers. g [

(2) Ineome-tax Offcers are appointed by the Oémmiissiondes of
Theome-tax with the appreval of the Ioeal ‘Government and are gemerally
selected from amongst Assistant Income-tax Officers, Examiners of
Accounts or Inspectors but are also occasionally recruited direct.

(3) Inspectors are appointed by the Commissioners generally by
direct recruitment and in some cases from tKe clerical staff.

REePoRT oF THE RETRENCHMENT COMMITTEE.

727. *Kunwar Hajee Ismail Ali Khan : Will Government kindly ip-
form the House when the Report of the Retrenechment Committee ig ex-
peeted to be ready and whether an opportunity will be given to this
House to discuss it before taking action thereon t If not, why net !

The Honourable 8ir George Schuster : Final or interim Reports of
four sub-Committees were presented at a meeting to the main Retrench-
ment Advisory Committee on September, 19th. Reports from the re-
waining two Sub-Committees are expected by the end of September.
With regard to the seeond part of the question, I refer the Homourable
Member to my answer to a supplementary question put by Mr. Gaya
Prasad Singh on the 15th instant, that (Government cannot give any
specific answer at present but will take an early opportunity to inform
the House of their plans as regards the consideration of the Retrenech-
ment Committee’s Report. .

RerorT OF THE FRONTIER CRIMES REGULATIONS COMMITTEE.

728. *fir Abdur Rahim : (a¢) Will Goevernment be pleased to state
the date on which they intend to publish the Report of the Frontier

Crimes Regulations Committee t

(b) Will Government give an opportunity to the members of this
Asgembly to discuss the report at the present session ?

Ms. B. B. Howell : (a) The Report of the Frontier Regulations En-
quiry Committee is being printed and the guestion of its publication is
under consideration. ‘

(b) It seems unlikely that time will permit of the matter being dis-
cussed during the present session.

8ir Abdur Rahim : Have Government made up their minds that
they are going to publish this Report as soon as it is printed, or not 1

Mr. E. B. Howell : Not yet, Sir.

L224LAD D
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8ir Abdur Rahim : Is there any reason ! -
Mr. E. B. Howel] : Undoubtedly, Sir.
Sir Abdur Rahim ;' May I know what that reason is

My. E. B. Howell : I? the Honourable Member really presses me,
T will say that we have asked the Chief Commissioner of the North Weas
Frontier Province whether he sees any objection to its being published.
We have not yet got his reply. Here we have no objection.

CANDIDATES NOMINATED FOR EXAMINATION BY THE PosTMASTER, DELHI.

729. *Mr. M. Maswood Ahmad : (¢) Will Government be pleased to
state the names of the Postal officials recommended by the acting Post-
master, Delhi, to the Postmaster Genreral, Punjab and North West
Frontier Circle for the lowest ,selegi:t‘ionugmdg examination ¥

(b) What ‘are the gualifications of each of the three officials nomi-
nated to the said éxamination ¥ What are their orders of seniority among
the postal clerks of Delhi {

(c) Is it a fact that two of the nominated,persons were passed over
last year by Mr. O’Loughlin, Postmaster, Delhi, as undeserving and unfit .
and an official junior to them was nominated last year ! '

* (d) Is'it a fact that there dre many Muslims fulfilling the eonditions
for nomination and they include one M.A.; one B.A., and several under-
graduates and matrienlates ¥

(e) Will Government be ﬁleased to state the name of the Postmaster,
Delbi, who made such recommendations as are referred to dbove 1

8ir Hubert S8ams : (¢) to (¢). Government have no information.
The matter is within the competence of the Postmaster General, Punjab
and North West Frontier.

CANDIDATES NOMINATED FoR EXAMINATION BY THE - PosyaMasth®, DELuI.

730. *Mr. M. Huwood Ahmad : (a) Is it a fact that the question of
nomination of candidates to the lowest selection grade examination was
kept a secret by the Postmaster, Delhi ! .

(b) Is it a fact that one of the applicants, Mr. Basharatullah, M.A.,
who headed the list of successful candidates in the B.A. examingtiop of
the University of Delhi in 1928, and who took his M.A. degree th Philo-
sophy in 1930, and who has crossed the first efficiency bar was superseded
by a certain matriculate in spite of his high academic qualifications ?
Had he an unblemished departmental career {

(¢) Will Government kindly state the name of the person who super-
seded the said Basharatullah and the reason for this supersession !

(d) Do Government propose to set aside the nominations and order
fresh nominations in order to give chances to the members of the,mingrity
communities for promotion to the lowest selection grade cadre ¢ =
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(e) What i the representation of Muslims in the lowest grade selec-
tion cadre ¢

8ir Huobert Bams: (a) to (e). Government have no information;
The matter is within the competence of the Postmaster General, Punjah
and North West Frontier, to whom a copy of the question is bemg sent,
With respect to parts (d) and (e¢) it may be mentioned that the orde:
regarding communal representation apply only to new recrtutment an
not to promotions.

i

DismissaL or MusLiMs IN THE UNITED PROWNCES PosSTAL CIRCLE. i
6
781. *Mr. M. Maswood Ahmad : TIs it a fact thst the number of dis4
missals and degradations of Muslims in the United Provinces Postal (ircl
during the last six months exceeds that of the previous six months ¢ If so
will Government please ascertain and intimate to the House the reasons fo '
the same ? - , :

Sir Hubert 8ams : It is regro.tted that the information is not. ava.l.L-c
able and could not eagily be collected. If any of the officials concerned
has a grievance it is open to him to represent - it through the proper
official channel.

SUPERIOR STAFF OF THE GARTOK AGENCY.

732. *Lt. Nawab Muhammad Ibrahim Ali Khan: (a) Is it a facs
that the Government of India on the recommendation of the Punjab Gov
ernment deputed a Special Officer to Gartok to inspect the Agency and to
make some suitable and economical suggestions regarding its futare
management in 1929 ¢

(b) Will Government please lay on the table a statement showing
the total expenditure on the superior establishment of the Agency, viz.,
salary, travelling allowance, travelling allowance on transfer from Simla
to Gartok and vice versa and house rent paid to each of them during the
winter months separately for the financial years 1927 1928, 1929 and 1930,
and in the part of 1931 ¢

(c) Are Government aware that the ney staff practically has
nothing to do during the winter months in Simla ? Tf so, are Government
prepared, keeping in view the present financial stnngency, to reconsider
their decision and to sanction the old arrangement in force in 1927 1

~ Mr. E. B. Howell : (a) A special officer was deputed, but economy{
was not the primary object of his inspeection. ’

~ (b) A statement is laid on the table which contains all the informa-
tion required by the Honourable Member except the amount paid as
house-rent in Simla. The exact amount of this is not exactly known,
information not yet having been recelved from the Local Government

(c) Yes. Government are not pnepared to revert to the old

arrangements in force in 1927.
D2
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fxsercTION OF THE BRiTiISH TRADE AGENCY, GARTOK, AND PAY OF THE
BriTisH TRADE AGENT.

! 733, *Lt. Nawab Muhammad Ibrahim Ali Khan: (a) Is it a fact
that the Special Officer deputed to inspect the British Trade Agency,
(artok, made a recommendation to the effect that the British Trade Agent
will draw enhanced pay from the date of departure from and to date of
return to Simla t If so, is this recommendation observed strietly t

. (b) Is it not a fact that the present British Trade Agent reverts to
his substantive post (Sub-Assistant Surgeon) from the date of his return
to Simla and is attached to the General Hospital ¥ If so, is he entitled to
get Bs. 60 per mensem house rent during his winter stay in Simla ¢

. (¢) Will Government please state how many cases pending in the
gourt of Garpons from previous years have been decided with his con-
Qultation ?

Mr. E B. Howell : (a) Yes. He draws enhanced pay for the six
summer months.

be A B)- Yo, -the--matter- is urder consideration.

. (¢) The information will not be available until the return of the
Trade Agent from Gartok in two months time.

BELECTION OF OFFICERS FOR THE SALT DEPARTMENT ON ITS SEPARATION FROM
: THE ExXcI8E DEPARTMENT.

. 734. *Mr. Muhammdd Muaszam Sehib Bahsdur : () Was any,
gnd, if so, what, principle observed at the bifurcation of the Salt and
Excise Departments in 1924 in selecting officers to the Salt Departmept {

(b) Is it not a fact that the officers themselves were not allowed to
dxercise any choice of their own and the selections were left entirely in
the hands of the departmental head ¢

iu (c) Have the Madras Salt officers memorislised Government on the

bject of their being at a great disadvantage, on account of their being

";u::g, in lth: matter of their promotions to higher ranks and, if so, with
Jresult

i The Honourable 8ir George Bohuster : (o) and (b). At the time of
the bifureation, officers were given an opportunity to choose the Depart-
ment in which they wished to serve. In many cases, however, it was not
found possible to comply with their wishes, first, because the selection
lad to be restricted to the number of officers required in each grade of
the two Departments, and, secondly, because it was desirable to select
dfficers for the Salt Department or Excise Department according to
t’:eir -experience in the work of either of the two.

i (¢) Memorials have been received by Government from time to
&me from Inspectors and Assistant Inspectors of the Madras Salt De-
partment representing their loss of prospects due to the bifurcation.
evised scales of pay were sanctioned by the Government of India in
27 to compensate these officers to some extent for this loss of pros-
pects,
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GRIEVANCES OF SALT DEPARTMENT OFFICERS.

736. *Mr. Mubammad Muazzam 8ahib Bahadur : (¢) Are Govern-
ment aware that some of the Assistant Ingpectors, whp were actimg a®
Inspectors at the time of the bifurcation o?ﬁgle Salt and Excise ‘Depart-
ments in 1924, are still Assistant Inspectors in the Salt Department, while
Assistant Inspectors allotted to the Excise Department aid ‘¢Ven Soie
Sub-Inspectors drawing Rs. 80 and Rs. 90 a month at the time of the
bifurcation are now pucce Inspectors drawing a salary:of about Rs. 425 in
the Excise Department !

(b) Are Government prepared to institute an inquiry into the
grievances of the Salt Officers who have suffered, an.aegount of the bifurea-
tion and djrect their transfers to-other departments such as Incometax,
‘Customs, Excise, Land Revenue, Police and Co-operative ¢

The Honourable 8ir George Schuster : (a) The Government of
India understand that the position is, or has recently been, as stated in
the question. i ‘ o

(b) The question has already been fully consiflered from “time to
time and efforts have been made to secure relief by:arranging transfers
to suitable appointments in other departments. The Government regret
to say that there is nothing more that they can do in existing conditions.

i ¢ .
; CLERIOAL ESTABLISHMENTS OF GOVERNMENT OF IanA DeparTMENTS.

736, *Mr. Mubammad Muaszam Sabkib Bahadur : Will Government

lease lay down particulars of the clerical establishment of the various

Be'p;rmmts of the Government of Iadia in' the: staberments L A and B
belowt— S

I P N -

B A. ' | '
Statement showing strength of clerical establishment of the. ... . .ominsie
Department at the end of eack of the last five yeurs. '~~~ -

5 [ msan | msss | nss. | .3rss | nsal
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B.

Statement showing vacancies occurred and filled in the clerical establish-
ment of the. .. .,...Depariment during the last five years.

1926-27. | 1087-28. 1928-29, 1929-30. 193081.

e —— o | o jm s 11|1n1|nm1

=
B

%Elbn Dn. {Dn. |Da. [Da. [Dn. [Dn. [Dn. [Do. [Du. [Dn. [Dn. [Da.

Por moment—
(¥) Tatal No. of vacan-
cles oocurred in each

AR
('!!'chlehl‘:-nbc 5

(";nuuoh Division.
», . . . .
" cles m in ry [
M . i J [N RIS (O Ry, - "ﬁ s

The Homowrsble Sir James Orerar : I regret that the imformatiop
asked for is not readily available and as the labour involved in collget-
ing it would not be commensurate wjth the results obtained, I am unable
to undertake the task. The Honoutrable Member will, however, find in

the library sta ts showing the communal composition of the staff of
‘€ach Départmm' :@ s :E!ioqe !o:hi_be yeats 1927 to 1930, SUATL ¢

Prrvars: Paess. omn{ BY 7EE FOREMaN PRINTER OF THE GOVERNMENT OF
! INDIA PRESS, ALIGARH.

737, M. Mukaininsd Muassath Bghib Bubader : (c) Is it a fact
that Babu Kamakhya Charan Mittra, officiating Foreman Printer of the
Oovernment of Indix Press, Aligarh, owns & private press at Aligarh
known as the ‘“ Rose Press’’ ?

(b) Has the attention of Government been drawn to the all ha
current against him that he is making nse of Government press materials
as well as requisitioning the services of Government Press empleyess in
his own press 1

(¢) Will Government please state what action they intend taking
against employees who, in spite of warnings issued prohibiting them from
earrying on any business in the names of their wives, miner children or
relatives, still persist in doing so 7

DR A BBIMdY ; (a) to (c). Enquiries are being made.

“>



QURSTIONS AND ANSWHERS. 821

APPOINTMENT OF BaBU KaMAKHYA CHABAN MiTTaa As Fomxman PRINTER
OF THE GOVERNMENT or INDIs PRESS, ALIGARE.

738. *Mr. Mubammad Muazeam Sahib Bahadur : Is it a fact that
Babu Kamakhya Charan Mittra is only a clerk with ne special quali-
fications, and that he has been allowed to efficiate as Foreman Printer,
Government of India Press, Aligarh ¢ Is it a fact that this is a post for
which technical qualifications are absolutely essential ; and is it also a faet
that this clerk has been officiating as Foreman Printer in spite of orders
issued by the Controller of Printing and Stationery directing the appoint-
ment of a teehnical and properly qualified peron ¢

Mr. J. A Bhillidy : The Controller of Printing and Stationery,
India, is responsible to Government generally for the efficient working
of the Government of India Presses and Government do not proposc to
egll for information regarding these administrative details which are
matters tor his discretion.

RETRENCHMENT OF MusLiM EMPLOYEES OF THE GOVERNMENT OF INDIA
Press, ALicAzS.

789. *Mr. Muhammsad Muszzam Sahib Behadur : (a) Are Govern-
ment aware that notwithstanding the small percentage of Muslim employees
in the Govermment of India Press at Ahgarh 75 per cént. of the Muslim

enployees have been recently. retpenched ! - ey

(b) If the answer to part (a) is in the amrmatlve will Govcrnnm
plense state what éteps they imtend to take to. redress the grievances of
ﬂ:e Muslim .employees retreached 1

Mr. J. A Bhlllidy (a) and (b) Government have no information,
but ihquiries are being made. ' -

l(umu Cmmmm POR Govmum &lavwn

40, "'& m m- m m Will Government”
e phm td atate ¢

(a) the number of such Musl:m candxdatu (in eaaﬁ division) as
have passed in any of the Public Service Commissien (or
Staff Selection Board) examination held prior.to 1931, bug
have not yet been comfirmed in the division for wlnch thng
have qualified ; o

(b) the number of vacancies, in each division, reserved for Mushu
candidates after the 1st April, 1930, and intended to be filled
in by the Muslim candidates passmg the 1931 competmve
or qualifying examinativrs ;

(c) the number of Muslim and non-Muslim candndates sepdrately
passing the 1931 examinations, in each divisiom s
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(d) in-thé statement below, how the posts hive been offered to the
candidates passing ‘the 1981 examination :

: 'v : ’ ol ‘Posuoﬁeredin
 piid i 18t Division. | 2nd Division. | 3rd Division.
-_— assed in
{  Division. ~ - | o
! 1 4. L
SRR
; | 5 f:g 5 < 3 48
Meoalione R ‘ 1
. II | i
! 11
Non-Muslims ' I i i
| 111 l ‘

(e) the number, of vacancies, in each division, not yet permanently
filled in ¢ L ' '

The Honourable Sir James Crerar : The information asked for is
bemg sent to the Hopourable Member separately.

RECRUITMENT OF Mumns 0 Govnmpm Dxrnmxms

741. *Mr. Muhammad Muaszam Sahib Bahsdur : (o) Is it a fact
that : .

(¢) one of the main ob;eeto in hnldmg the 1931 Publie Service
Commission examinations (eompetitive and qualifying) wes
to get an adequate number of Muslim passed candidates
for adjusting the IsEom' representation of the Muslims #n the
xms:stenal establishment of the Government of India Offices ;
an

(%) there were already a number of Muslim candidates
.- working in the Government of India Offiebs, in temporary or
officiating capacities, and not confirmed in the division for
frn + Whieh they had qualified, at thé. time ‘whewit wis proposed
to hold a competitive examination in 1981, dand erders
prohibiting filling in permanently vacancies after the 1lst
April, 1930, were issued

(b) If the reply to part (a) (i) and (%) above be in the affirmative,
will Government be pleased to state the reasons why Muslim candidates,
who had'passed the Public Service Commission or Staff Selection Board
sxaminations prior to 1931, were not confirmed in the posts kept vacant
for the prospective Muslim candidates of 1931 examinations, when the
former had at their credit years of service and experience and had passed
ll!mlar tests ¢

'l'ho Honourable 8ir James Ourat : (a) (4). One of the objects was
to fill such vacancies as existed for direet Muslim recruits.

~(#) Yes, but the orders referred fo appIied onlv to vacancies
reserved for direct recruitment.
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(3) T would refer the Honourable Mehtber %o ‘the #eply given in
this House to parts (2) and (3) of unstarred questlon No ‘173 on the
11th February, 1931 ' B

RECRUITMENT oF MUSLIMS TO GOVERNMENT Dzrmmnm:r

742. *Mr. Muhammad Muazzam 8ahib Bahadur : (a) Is it a fact
that as a result of 1931 examination Government could not get adeguate
number of passed Muslim candidstes to fili":in the posjs kept. vaeant for
them 1
(b) If the reply to part (a) above be in tﬁe afﬂrmatlve, are Govern-
ment disposed to consider the desirability of filling in these posts (as well as
those, if any, occurring consequent on the voluntary or eompulsory retire
ment of officials ay a result of retrenchment), by confirming Muslim candi-
dates as have qualified themselves in the Public Service Commission examina-
tiop prior to 1931 ? If not, why not } Pt o

The Honourable 8ir James Crerar :. (a) Yes, in reqpect of vacancies
in the Third Division only. ;

(b) All the Muslim candidates who qualtﬂed for the Thxrd 'Dlvmon
in previous examinations ‘and were temporarily employed have ' been
provided with permanent appeintments.

RECRUITMENT OF MusLIiMS To GOVERNMENT DEPARTMENTS, -

743. *Mr. Muhammad Muazsam Sahib Babadur : (¢) Will Govern-
ment be pleased to state if they  contemplate holding any competitive
examination in the nedr future to get passed Mustim baﬂﬁxdaﬁs to- 411 in
f?’" reseryed for Muslims but not fllled in owing toi* madeqtacy ot

lim passed candidates as ‘d result of 1931 exantihatiofis- r o

(b) If the reply to part (a) above be. in, the WM‘,IVQ, “will, (}overn-
ment be pleased to state what measures they. propose takupg foz ﬂl]mg in
such vacancies 1

The Honourable 8ir James Orerar : It has not yet ‘been decided
when the next examinatiom for ;. vacaneies in - the ;Beepetariat will be
held. Meanwhile unqualified Mualims temporarily helding permanent
vacanscies intended for Muslims are generally being allowed to eontinue
.to hold those vacancies temporarily.

ProxorioN or MUSLIMS IN GOVERNMENT SERVICE.

T44. *Mr. thsmnnd Muazzsam Bahib Bahadur : (a) Is it a fact
that when a candidate is once confirmed in any post his name is removed
from the list maintained by the Publi¢ Service' Commission irrespective of
the fact that he hes qualified for divisions higher than -the one in which
he has been confirmed 1

(b) If the reply to part (a) sbove be in the affirmative, are (iovern-
ment aware of the difficulties experienced by such candidates especially
Muslims, in securing posts in the division for which they qualified at their
own efforts 1 If.s0, are (lovernment prepared to:consider, the desirability
of keeping the names of passed candidates on the list till they. have bean
confirmed in the division for which they haye qualified f.
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The Honourahle 8ix James Orerar : (a) The Public Service Commis-
sion do met maintain a waiting list of persons who have been provided
with permanent appointments.

(b) The rules include reasonable provision for the promotion of
qualified men and I see no necessity for a waiting list.

PERMANENT APPOINTMENT OF TEMPORARY QUALIFIED CLERKS.

745. *Mr. Mubammad Muazsam Sahib Bahkadur : (¢) Is it a fact
that the candidates who have passed the 1931 competitive examination have
been given permanent posts, whereas those who have passed examinations
prior to that are still working in temporary or officiating capacity ?

(b) ¥ the reply to part (a) above be in the affirmative, will Govern-
ment be pleased to state the reasons for such preferentig) treatment to the
new entrants over the experieneed hands ?

The Honourable 8ir James Crerar : (a) Yes, in so far as the First
and the Second Divisions are coneerned.

(b) Under the system of recruitment, a proportl'on of vacancies is
required to be filled by direet resrmitment, and departmental candidates,
to which category the men in question belong, have no claim on these
vacancies. The scheme, however, as just stated includes adequate pro-
vision for the promotlon or confirmation of candidates who qualified in
the previous examinatiens.

PeiMANENT Abpdnéinany or Taxrolia by QuarzreD CLERKS.

m‘*lr.,mm Muassam Sshib Bahsdur : Is it a fact that
orders have. been jssued to the effect that such of the passed candidates as
may not be given. permanent pests upto. 30th September, 1931, will he
considered as out of the list in spite of their having passed the examina-
tion 1. If so, are ‘Governtent prepared to eonsider the desirability of con-
firming Muslim ¢andidates who hdve passed Public Servies Comrnission
or Staff Selection Board examinations prior to 1931, with 1mmed'mbe
n the vacaneics peserved for MUslimed (.7 iy odeai o
- 'Phe Homourable Bir James Orerar ; The orders are tc the efféet
that these candidates who quslified.in Y031, - aid phese who qualified in
previots vedrs but heve tvefased offern ot . ydppoihtweest, ik nes:be
considered for vacancies occurring ' gfter the 30th: Heptember, 1931,
Those who qualified previous to 1931, but who have not refused an offer
of appomtm\en! r a pmanent eapumyh\vm be semsidered for future
vacangcies. , Y

.
R 1. .

Caed A bhba, 3 U LR SR EETLEN N
Co e

IBGOME-TAX - Aasxsqusm. . ‘
Y47, *Rai Bahadar Sukhraj Rai: (¢) Will Government be ploased
to state what is the total percentage of assessments under Income-tax -Act
made under section 23 (4) to the assessments under sectmn 33 (3) of the
Aét in this country ! Is it true that the percentage is 90 ¢

(b) Are Government aware of the hardships eansed to the M
by these assessments and have they issued any general instructions to apply
the section mt atﬁy J:d humanity to the: eﬂem ot lmsomo-tn
Department in th critical times T done
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(¢) Are Government aware that when these assessments sre caricelled
under section 27 of the Act, the incpme-tax officers do not refund the tax
realined @t onoce, but they make as muech delay as possible in giving: re-
fovrdes which they do mot de mndess. 'they make dwesh :Masessmtenta 4 Are
there any private instructions to ithe effect to the offloers ¢

The Honoureble @Sir George Béhuster : (a) Statistics are not on

12 Noox.  Teeond drowing separaidy the ‘mtmber of assessments

) made under section 23 (4) and section 28 (3) of the
Indiam Income-tax Act ; but the following informution which is ‘the
latest available will probahbly serve the Honougable Member’s purpose.
Iu the year Y929-30 there were 326,719 @ssessees. The wmmber of enses
i which accoumts were called Yor froti assessees was 225.942, the @iffer-
enve between this figure and the figure for the total number of assessees
being maindy accounted for by the cases of persons with income from
salary only. Out of the 225,742 cases in which accounts were called for
from assessees, accounts were. produccd in 178,844 cqases, and the num-
ber ¢f cases in which it was Yopnd gggaibfle’to base the asébssment on
the acdounts w0 produnced ' wias '110,436. Tt will de seen from these
figures that the pereentage «©f .sesesements ' umder section- 28 (X)) to
assessments under section 23 (3) canmet possibly be anything like so
large as is suggested by the Ilonourable Member. . Sy

() T would draw the Homourable Member’s attention to the
instructions issuod im paragraphs 67 and 69 on pages 197-198 and 199
200 of the Incometax Manual, 4th edition. It will be seen that instrue-
tions have been issued to the Incomc-tax officers that they should ad-
minister the Act in & symipathetic spirit and in particular should give
assistance to assessees if they find any difficulty in filling up their re-
turns. R ‘ '

(¢) I would draw the Honourable Member’s attention to the
instruction: eentained i sub-paragraph 2 of paragraph:€¥ en paghe 197
of the Incomessx Manual, 4th edition. It will be seen that we have
issued instructions that where an assessment is cancelled under section
27, the Income-tax. officer ghould refund eny tay alrepdy .paid at once
without waiting for an application for refund from ('i.hﬁ. _assessee .and

t

proceed with the case de nbvo. - e

MOTION FOR ADJOQURNMENT. .,
PRONOUNCEMENT r¢ THE ExcHANGE RaTiO.

Mr. President : I have received a notice from Sir Cowasji Jehangir
that he proposes fo ask for leave to meke a motion for the adjournment of
the business of the House taday for the purpose of discussing a definite
matter of urgent public importance as follows : N

¢ The promcuneement of the Boeretary of State for Andia-at yesterdsy's meeting
::t it:?’l‘dqm Structure Committec in London with special reference to the exchange

I have to inguire whether any Honourable Member has any objeetion to
this motion.. : ’

The Honourable Sir George Bchmster (Finapce Member) : 8ir, I do
not propuse to raise any poinl of order op lhis motign, for I think it must
bé admitted that it clearly falls within the definition of {hose occasions
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. [Bir George Schuster.]

which justify a motion for the adjournment of the House. But I would
venture to address, in a very few words, an appeal to my Honourable friend
not to reu!oradisondtmonthnmb)euttoday, beeause it is not really in
the public interest that this matter should be debated at the present stage.
1 informed the House yesterday of the steps. -whieh the Government have
taken in this matter, and we shall be issuing today a short communiqué as
regards certain further steps. Just at the present stage when the Govern-
ment have got to conclude certain arrangements in order that it may be
possible to reswmne: normal business in. an atmosphere. of calm and with
a\mdance of storl;nmhas for speculation which might upget legitimate

busibess, it would be, as T submi Ept in the public interest that it ahOnld
be fully debated,m this House.  Opinions are bound to be expressed, views
stated, which mxght do a good deal to disturb that a.unosphere of confidence
which is justified in all the eircumstances and which. it is the object of the
(Government to preserve, Therefore I would wenture to ask my Henourable
fnendnottogremfora discussion ; dﬁfl ht add, I would express
a hope that if he wishes to proceed, he vnll not be supported by 25 Members,

Mr. President : Does the Honourable Member wish to say anything
as regards the appeal made to him 1.

8ir Cowasji Jehangir (Bombay City : Nou-Mnhammadan Urban) :
1 regret very rmwuch, Sir, that I cannot actede ‘to the vequest made by the
Honourable the Finance Member. There is no desire on the part of this
House to embarrass Government. What we want to diseuss is the state-
ment made by the Secretary of State for India and that is all that we will
discuss, I trust ; and it is time that we gave expression to our v:ows on &
statement which I do not desire to charaeterise at this momeut in strong
language hut which certainly deserves condemnation at the very first
momnent that this House gets an opportumtv

Mr. President ; As objection has.been takem, -I. ‘request hose
gonm;ﬂnble Members who are in favour of leave bomg gnntod ‘t0 rise im
eir places

© (Not less than 25 Members rose in their places)

Mr. President : As not less than 25 Members have risen, I declare
that leave is granted and that the motion will be taken np for discussion
at 4 p.M. this afternoon.

The House will mow resume discussior of Sir Muhammad Yakub’s
Resolution.
"

RESOLUTION RE CONTROL OF MONEY LENDING AND RATES V)
INTEREST—contd.

Lala Hari Baj S8warnp (United Provinces : Landholders) : Mr. Pre-
sident, I rise to support the Resolution of my friend, Sir Muhammead Yakub.
It is an edmitted fact that the present economic deprosmon is pressing very
hard. on ¢very section of the people.. But those who are living on agri-
citlturde are very hardb?ressle)d snd unless some steps are taken to relieve
their distress, the tronble is oun ;;p ‘.The fall ip the
price of’ agricultural prodtice has b % ao much so that
the pr.ce of wheat whxch the tenants get is 66 per cqnt below . the cost of
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production, snd that of sugar 30 per cent. of the cost of
production, ard the cases of cotton and rice are not very dissimilar, The
chief burdens which the agriculturists have to bear in these times are thres,
land revenue acd rent, irrigation rates and. interest charges. As the House
is aware, the Government in the various provinces are doing their best to
rclieve their distress so far as the land revenue and rent and irrigation
rates are concerned. (An Honourable Member : ‘‘ Question.”’) In my
own province hey have reduced 7 annas in the rupee in rent and two annas
in the rupee in irrigation rates ; and in the Punjab also they have ordered
remissions. But unless and until the Government tackle the problem of
rurel indebtedness in a broad and statesman-like manner, I' doubt very
much if these ramissions alone will help the situation., Taking the case of
the United Provinces, the total demand on account of rent payable by agri-
culturists 18 about 17 crores, and of irrigation rates about 3 crores. . Aguinst
this, the tenants have to pay abont Rs. 20 crores by way of interest eharges,
that is, the total of the land revenue and irrigation rates. The Resclution
of Sir Muhammad Yakub seeks to remedy this difficulty and relieve the
tenﬁnts of the kuge burden that 'they are labouring under under present
conditions. ' C

The questicn of rural indebtedness may be divided hroadly into two
parts. JExisting indebtedness and the indebtedness of the future. The
Indian  Central Banking Inquiry Committee has said that the total agri-
cultural indebtedness of the rural classes is about.900 crores of rupees. 8o
first we Lave to Geal with the question of.the existiag debt of 900 crores of
rupees. Unless some scheme is evolved to liquidate or redeem this debt, the
chromic. indebtedness of the temant will remain there. The time to take
steps in the direction of liquidating the existing debt is most opportune,
because the creditors at this time are not in a position to recover their
whole payment from the tenants on account of their poor economic position,
and so if any steps are taken by the Government at the present time, it is
quite \posdible that a reasonable amount of reduction may be obtained in the
extent of indchtedness. Some other steps in this direction I might also
indiecate. o ’

1. The establishment of Conciliation Boards, so that they may tackle the
problem in the villages by educating the borrowers and the creditors and
by making them to arrive at some settlement about the liquidation of the
existing aebt.

2. The establishment of Debt Redemption Societies on a co-operative
basis in the villages. If necessary some legislation may be undertaken in
this behalf with a view to start these societies.

3. Some methods should be adopted for making a simple Rural Insol-
vency Aect, and the remarks of the Central Banking Inquiry Committee in
this behalf are worth attention. They say this : )

¢« Just as creditors have the right to inmist that all the debtor’s assets should

be impounded and be applied towards the payment of the debts, so also the debtor
who has given up all his assets should have the clear right to be allowed to earn his

living if he can and to be free to make a new start in life.’’

4. The revivion of the Limitation Act is eminently necessary. Now
unsecured debts have a limit of 3 years and a deerce can be continued for
12 vears. In the case of labour and tenant, there is no reason why this
long perind of limitation should mot be reduced to 2 yoars in the case of
secured debts and tc 6 years in the case of decrees. But if some steps are
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not taken to eljeck the future growth of indebtedness, the existing indepted-
né_s'p”‘lfill also n«':l‘e'a';z eonsiderably. 'ﬂl!e!’uhjn% Banking Inquiry ealcu-
lsted that the total pgrim!tu}fal debt in the provinee has increased from 90
croves in 1921 to 135 crores in 1929, and the cuse uf other provinces is not
nmych dissimilar to what it iy in the Punjab. If this growth of indehted-
ness is not cherked, there is no hope of salvation for the agricutnral elasscs.
This can be dune by two methods, first by ehecking the nsurious rates of
interest and secondly by regulating money lending. Sir, much has been
about the Usurious Lioans Act, and it has been said that it can be
ectively cheeked by the existing Aet, but experience has proved that the
Act has not been of much use, and the Bengal Banking Inquiry says this :
¢¢ The difficulties mentioned by the Bengal Committee in their Report, namely, want
of wufiieient evidente to ahow the usual utohtlnlnumthe culty
of esteblishing that & trumsaction is substantizlly unfair ; the difficalty of securing
'M swidepte to prove that comsent was pbtained by undue influence or upfair
means, ’
The onus to prove that the transaction has been unfair and the rate of in-
{erest has becen very excessive naturally falls on the borrower. Moreover
the Usurious Losns Aect is a measure of a punitive kind, but what is required
in this case js legislation of a preventive nature. 8everal provinces have
taken steps in this direction, and the Punjab have passed a Bill known as the
Regulation of Aeccunts Bill of 1930. ¥t is for the Government of India to
eonsider ¥ some such legislation camrot be undertoken om am all-Indis basis,
so that future jndebtedness may be checked. It has heen said often that
such legislation is aimed at the money lender and that the relations of the
borrower and the tenant should be left to natural forces and that no legis-
lation shoild be undertaken to disturb the existing relations. A contract
can only be a fair contract between parties who stand on an equal foeting.
In this case the ereditor is the stronger party and the borrower is the
weaker party, 2nd the creditor eertainly has the upper hand in the contraet.
Therefore it is for the parpose of cheeking this unfair treatment +hat legis-
laticn is neccssary.

As regards the argument that such legislation as I have suggested will
be u blow to the money lender, certainly the need of the village money
lender is admitted on all hamds, and this is what the Centrul Banking In-
gury Committee say about him :

‘¢ We agree with the Provincial Committees that the money-lender is an indispens-
able feature of Indian rural economy. He is easily accessible. His methods of mi-
ness are simple and eclastic. He maintains a elose personal comtact with the borrower,
often having heveditary relations with the family of the berrower. His local knowledge
and experience and his presence on the spot enable him to accommodate persons without
tangible assets and yct protect himself againat losses.”’ '

The neecssity for the presence of the money lender is admitted, but it is
the abuse of the practice and the deterioration in the custom of money
lending that has rendered some legislation necessary, and some of the ob-
jectionable practices adopted by these money lenders are mentioned by the
Central Banking Inquiry Committee in their Report, e.q.-—
(2) demand for advance interest ;
(b) demand for a present for doing business, known as girals kkolas
(purse opening) ;
Ac) taking of thumb impression in a blank paper with a view to in-
serting any arbitrary amount at a later date if the debtor
~becomes irregular in payment of interost ; '
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(d) general manipulation of the account to the disadvantage of the
debtor ; o

(e) insertion in written documents of sums considerally in exeess
of the actual money lent ; and

(f) taking of conditional sale deeds in order to provid: against pos-
sible evasion of payment by the debtor.’’

It is to check these malpractices, Sir, that some legislation, as suggested by
my Hounourable friend, Sir Muhammad Yakub, should be undertaken by
the Government of India for the whole country.

Another argument that is usually used is that there will be a lot of
evasion against any such legislation. There is hardly any legislation which
cannot be evaded, and the very fact that such a measure is on the Statute-
book will have a moral effect and lead to & certain amount of check. That
is also what the Labour Commission have said ahout this argnment of
evasion : - )

‘¢ The principal objection agninst promulgation of the measures we have proposed
above is that they are lhiable to be evaded in various ways, but the fact that the provi-
sions of the law are czpable of .being evaded by fraudulent means should not deter
the Legislature from ebacting a just and necessary measure for the protection of the
simgle-nnd the ignorant. The mere existence of the measure on the Htatute-boak would
tend to educate and strengthen public opinion and make the law-abiding and less
adventurous among the money-lenders averse to making any attempt at evasion.’’

MY President : The Honourable Member’s time is up.

Mian Muhammad 8hah Nawaz (West Central Punjab : Mubam-
madan) : My, President, the well being of a people is like a tree : agricul-
ture is its root, manufacture and commerce are its hranches and leaves. Tf
the root j& injured, the leaves fall, the branches break away, ans. the tree
dies. ., This is exactly the position of the agrieultural classes in Tndia: I
am afraid ihe ilonourable Members have not paid as much attention to
this Resolutiop, which was so ably moved by my Honourable friend, Sir
Muhammad Yakab, supported hy facts and figures, as it deserves, .,

Sir, money lending is a necessity when therve is a moderate:rate of
interest ; it becomes at once a curse when therg.is an exorbiaut. rete of
interest.  Then ‘it demoralises both the ‘creditor and the debtor. Ou the
most conservative caleulation, it is estimated that in the Punjab not more
than ten per: cent. of the population is free from débt. Theé money lender
is really the evil genius of the caltivator'and the peasant proprietor. He
exploits him yyhe;: he is in prosperily ; he enslaves him when he is in pover-
ty. The peasdnt proprietor, being ignorant,” unbusinesslike, and im-
poverished, is8 no match for the rapacious and astute money lender. He
always takes full advantage of the position of the peasant proprietor.

" "It is admitted that all the religious reformers in the ancient times ocon-
demned usury. Moses, the law-giver of the greatest money lending race
in the world, econdemned usury. The Christ and our Prophet (peace be on
him) also condemned it in the elearest words. ' The Roman people did not
allow a rate of Interest more than 15 per cent. The Roman stoie¢ philosopher,
Cato, when being asked what he thought of usury, replied by asking his
questioner what he thought of murder. The ancient Hindus never allowed
the accumulated interest to exceed more than the principal. In Turkey, at
present the tate of interest is not allowed to go to more than 9 per cent. by
law. In Czécho-Slovakia, usury is prohibited by the constitution. The
Frerich' st the German laws give wide diseretion. to the Judges to out
}mlm A PP IR G : . N . ' x
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duwn excessive rates of interest on the ground that they are cxcessive. But
the laws in India are utterly inadequate to give relief to the ignorant
borrower.

Sir, it is urged that the Usurious Loans Act, 1918, is a suflicient remedy.
With your permission,—I am afraid the Honourgble the Home Member is
not here—-1 desire to cite the various rulings of the High (‘ourts to show
eonclusively that the Usurious Loans Act of 1918 is absolutely ineffectual.
I do hope that some one will jot down those rulings on behalf of tha Honour-
able thc Home Member. In the All-India Reporter, 1929, Allahabad, page
680- —tbat is a recent ruling—it was held by Mr. Justice Bannerjee and
Mr. Justice King that from the fact that the mortgagor was heavily in-
debted and in urgent need of money it cannot he inferred that the mort-
gagec was in a position to dominate his will and that the agreement was
unfair witbin the meaniug of section 3 of the Usurious Loans Act of 1918,
and the rate of interest at Rs. 2-8-0 per cent. per mensem compoundable
quarterly was held not excessive | Fancy, this is the ruling of a High
Court—the Allahubad High Court—a proviace where the agriculturists are
hard hit and the tenants are dying of starvation. And yet I was sarprised
when it was urged by my Honourable friends, Mr. Morgan and also by
Mr. DeSouza wiio, of course, has sympathy with the agriculturist, that the
Usurious Loans Aect can be utilised to give relief to the borrower. Hew arc
you going to- utilise it in the face of this ruling of the Allahabad High
Coutt 1 The Usuriows Lioans Act is hedged in with so wmany lim#ations.
Again, Sir, in 18 Sind Law Reporter, page 39 (1925), it was held by Justice
Raymond dnd Justice Rup Chand, that it would not be proper for the
QCourt to give relief as to the rate of interest on the simple ground of hard-
ship in the absence of evidence that the creditor had taken undue advantage
of the position of the debtor, even when the transaction appeared to be
dtdoubtedly imprevident.

Dr. P. X, DeSouza (Nominated Non-Official) : Was it a ruling under
the Usurious Loans Act ¢

Mian Muhammad Bhah Nawds: Yes. I am a lawyer and I am
(mite sure of y law and facts.

Mr. President : Order, order. Hoxmourable Members eannot engage
im discussion acress the floor of the House.

Mian Mubammad Bhah Nawas : Yes, Sir, it is a ruling under seo-
tion 3 of the Usdrious Loans Act where the provisions are to the effeet that
the debtor has to show that the contract was substantislly unfuir and the
rate of interest excessive. Again, Sir, in 27 Bombay Law Reporter, page
1462, it was held by a Division Beneh of the Bombdy High Coutt that the
provisions of the Usurious Loans Act cannot apply to a sait by & debtor
unless he comes forward to redeem his own property ; that is to say, he
cannot institute u suit merely on the ground that the rate of interest is
excensivo. These are the rulings of the various Iligh Courts. Cen any
Honourable Mexiber in this House then say that the Usurious Loans Aet
of 1918 is sufficienl to meet the present situation {

~ Now, 8ir, turn to the Contract Act, section 16, under which the rate
of interést can be reduced on the ground that the transaction was uncon-
scionable arid wis sfitered into between the creditor and the debtor under
utilue jaBirerice of doercion. But their Lordships of the Privy Couneil bave
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Leld, as every lawyer knows—I am only saying this for the benefit of the
Executive Councillors, because I do not know whether they are awvare of
such a ruling—that the rate of interest, however high it may be, say, 24, 36
or for that mutter 48 per cent., per arnum cannot be reduced unless it is
proved that the contract was unconscionable and the creditor was in a
position to dominate the will of his debtor. Heavy rates of interest to the
extent of 36 and 48 per cent. per annum are enforced in all Courts of
India and the poor agriculturists and those who borrow money are helpless.
I appeal to the Home Member and the Honourable Member for Education,
Health and Lands, and ask them whether it is not proper to legislate at
once to administer healing remedy to the descase of exorbitant rates of
interest. If you cannot do it, you must give discretion to the courts to cut
down excessive rates of interest on the mere gronnd that the rate is exces-
give—heyond 12 per cent. That is the only way you can remedy the evil. I
subimnit, Sir, that my friend Maulvi 8ir Muhammad Yakub is quite right
when he says that the present law should be amended and some legislation
brought forward to give relief to the agriculturists. Now, the Banking
Inquiry Commitiee have recommended two things, firstly that unprotected
debts should be cancelled, and secondly that compulsory settlement should
be brought ahout between the debtors and thz creditors. The second
method was prevalent in India in the time of the Moghuls and the Sikhs.
At that time two very good checks were in force on money lending ; firstly,
the existence of the village eommunity which always dealt with the money
lender fairly. 1f he charged exhorbitantly, they refused to pay the high
rate. Seenndly, the Kardar who was in the position of the Tahsildar of
the present day always used to look into the accounts of the parties and
tell the money lender ‘‘ your rate of interest is too high. Strike out so much
juterest *’. He then called the debtor and told him ‘‘ You were negligent.
You have 20 heads of cattle. Give the creditor 10 and you keep ten .
In that way, everybody went sdtisfled. The Britisi-.acs speak of
the freedom of-contract. Can there be a freedom of contract between
the lion and :he lamb, between the strong and the weak ¢ The Europeans
steeped in their own traditions and their own laws have enforced 36 per
cent. and 48 per cent. of interest on the g‘rgun’d of freedom of contract.
The whole affair is fundamentally wrorig. I do not say that moncy lending
should be stopped. It is a necessity, but the rate of interest should not be
more than 12 per cent. The poor producer of corn has not enough to feed
his children with all his hatd ldbour. On top of this, the land revenue
and watcer rates and indebtedness are ever increasing aud there is no sign
of revision. I beg to the Home Member and all Members of this House to
help the poor agriculturist. I know the Government have their own diffi-
culties. Creat Britain has its difficulties. Let us all join our heads to-
gether and help each other to arrive at a lasting settlement. I know
the storm is roging all round. I know these are hard times. The storm,
I believe, will pass away but take care that the back-bone of India, the
agricn'turists arc not killed. With these words, Sir, I support the Reso-
Intion. (Loud applause.)

Mr. Muhammad Yamin Khan (Agra Division : Muhammadan Rural) :

I have been trying in the Legislature sinee 1922 for some measure which

might give relief to the debtors from the hands of the creditors, but un-

fortundtely I have not succeeded up to this time in making the Govern-

ment see eye to eye wifh me and give relief to the millions in Indiax who

are suffering 6n acéount of their policy, which is the cause of the real
- 2
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ruination of India. The policy of Government is telling against them in
every village in India. All this excitement against the Government is due
to the distress which the people are feeling on account of this wrong policy
of the Government in allowing the accumulation of interest, which should
not have been done. Up to 1855, the law in India was the Hindu law of
damdupat, under which interest was not allowed to accumulate more thqn
the principal, but in 1855 the East India Company brought a .law in India
at a time when there was no Indian in the Council to advise the (om-
pany. They introduced the system which had come into force ‘we years
before in England, which allowed the interest to accumulate to ary amount,
The result was that the creditor allowed the interest to accumulate to any
extent he desired, with the result that the system has brought misery to
thousands &nd thousands of zamindars and to every cultivator in India
without any exccption. Every cultivator in India has suffered ai the
hands of money lenders and big families have dwindled away. Why ¢
Becanse the British Government allowed ‘this poliey of accumulation of
interest. Let the Government clearly understand that the misery of these
people has been brought on them by the British Government. However
loyal they may be, they can never be real supporters of Government, g0
long as they feel the pinch in their heart, if Government continue in this
wrong policy. I have given them advice for the last ten years and I give
the advice today. 1t is not too late yet. (overnment ymust - mend iheir
ways. Every time I moved my Bills in this House and in the other House,
I was oppased on the ground that the Bombay Government .did not sup-
port it.” T know, Sir, that when I moved a Bill in the other House in 1925
(An Hopourable Member ; ‘‘ Which other, House 1’’)—in the Council’ of
State, I was supported by all the zamindars and ‘all the eleeted Members
in that House hut T was oppased only. by: the officials and a few nominated
non-official Members. (M. B. E. Purt :‘ And still you side with them? '’)
T warned the Goverriment the second time when I introduced the Bill: that
'if they opposed my Bill, grave. responsibility would lie on the @overn-
‘ment and not on_the non-official Members beeause all the latter were sup-
porting my Bill to fix the rate.of interest and to'amend the l&w according
to demdupat?, But since 1925 up till now ather Bills have been blocking
the 'way for me to. introduce some such measure and I eould not bring it
up, ‘although cne Bill of Mr. Kelkar was there in the same shape as that
which Sir Muhammad Yakub had introduced in the last Assembly. Now
‘an opporiunity has arisen for Government, at & time when the country is
getting towards Bolshevism, and. they must take proper action at the'f)ro-
per time. Let it not be too late now even. I know some money lending
classes may not be willing to have this law, but they must know that the
people in the villages are not so much against the Government as against
‘the money lenders, and the fate which they will soon have by the rise of
the population against them will tell tales which will not be very pleasant
to he_ar 1 They must come to relieve those people. They must agree to
go with the times. The time has come when the agriculturist will have
the greatest vote in the House, and let them not continue to dp anything
which will provoke unpleasant consequerides. (Hear, heat.) = =

. Let the higher and the richer classes, who are adorning the seats.of
this House today, come forward to amend the law in such a ‘way that the
ﬁ?qp]le who will pmpe‘herg'i'n; ,fntt’;_i'e will not entertain any. grudye against
that law, and this is the:tgt?g :whep .you have got the opportunity today to



CONTROL OF MONEY LENDING AND RATES OF INTEREST. 883"

make the law in such a way that ;{'ou will not have to repent after 4hree
or four ycars. Sir, I will add only one example to those given by Mian
Shah Nawuz in his speech. I will give one example which I got when 1
moved my Money-lenders Bill in this House in 1922, and that was a re-
port in the paper of that very day which I'got in the Pioneer, reporting an
Allahabad High Court case wherein a decree was passed in 1922 against
a zumindar of Aligarh who had got only Rs. 400. The decree was passed
—the House will be surprised to know—for Rs. 3,67,000. A decree for
Rs. 3,67,000, in respect of Rs. 400 which the man had borrowed, that
brought ruination to his whole family in the Aligarh District. Aund still
it is alleged that the Usurious Loans Act of 1918 is sufficient to cope with
the situation. I say no, because if Honourable Members will come and see
the District Courts’ decrees as they are passed every day, that will con-
vince them in one day how badly this Usurious Loans Act of 191§ is
worked. In what way, Sir, are the decrees passed ¥ I have gone in my
capacity as a lawyer to defend many cases in which I found about 18 or
20 times {he original sum borrowed has been allowed by the Judges. These
are not solitery cases but many such cases are happening every day. If
an investigation is made to find out from each district what was the
amount which was lent and what was the amount for which the decree
was passed, that will convince you at once that the case in support of the
Resolution of my Honourable friend, Sir Muhammad Yakub, is very
strong, and that the Government will be guilty of lethargy if they sit
quiet an'd mot take action at this stage. With these words of advice to
the Government. Sir, I support the Resolution.

Mr. B. 8. 8arma (Nominated Non-Official) : Mr. President, my justi-
fication in taking part for one or two minutes in this discussion is. only
because the Indian Press has taken a good deal of interest from time to
time in the motion of my Honourable friend, Sir Muhammad Yakub.
I have also to congratulate myself on the good fortune that I have had
an opportunity to speak on a non-controversial motion. I want to give
my whole-hearted support to the motion of my Honourable friend (Hear,
hear), becanse T do not think, Sir, that any reasonable man ean withhold
bis support from so modest a Resolution. But I am sure the Honourable
the Mover will accept the very sound advice which the Honourable the
Home Member gave the other day, namely, to wait until he has had the
opportunity of hearing from the various High Courts and other institu-
tions about the working of the Usurious Loans Aet. Then, Sir, the Mem-
bers of the Hovse will have an opportunity of testing the evidence and
having the considered’ opinion of people who have a right to speak on the
matter. All the same I think, Sir, that some action has got to be taken
immediately, because the way in which money is being lent to agricul-
tuvrists and to other people and the high rate of interest to which reference
has been made has become a perfect scandal. I do not know of other
provinces, bul speaking for Madras, I know that there are two parti-
cular classes of people there—the Natukotai Chetties and the Vathimar
Brahmins—whose sole business is to lend money and to lend money at
an interest of not less than 48 per cent. | And not only that, some of
them give Rs. 100 and generally take a document for Rs. 1,000 (Laugh-
ter) ; and we have got any number of cases of that deseription, and the
Government and the public should not allow a state of things like that.
to go on any longer. ) o L RV
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Mr. B. Das (Orissa Division : Non-Muhammadan) : Do you prac-
tise money lending t You also are a8 Madrasi Brahmin ?

Mr. R. 8. 8arma : No, Sir, but I very often borrow, and I have
experience of how this is conducted ; and therefore, Sir, I honestly feel
that the time has come when these vampires who suck the blood of in-
noeent people ought to be taught a lesson, and some action shculd be
taken against these money lenders who can be rightly characterised us
a public danger.

8haikh Fazal Haq Piracha (North West Punjab : Muhammedan) :
Sir, among the items of business that have come before this House for
consideration in this session, the Resolution moved by Sir Muhammad
Yakub, which is now under discussion, is of vital importance, as it con-
cerns a majority of the Indian pbpulation consisting of the poor culti-
vators, labourers, and artisans, who are generally debtors to the money
lending classes in India. Since the time the Resolution was moved, I
have been nearing with very great attention the speeches that have been
made from different sections of this House. During all this time I was
looking forwiard to a gesture on the part of the Treasury Benches indi-
cative of a desire to at least safeguard the just rights of the dumb mil-
lions. But I must say that I was sorely disappointed to hear the elo-
quent speech of the Honourable the Home Member. The Honourable the
Home Membher J am constrained to say has, by withholding his support,
exposed the Government to the charge of failing in their duty, and a
leadiug Member of the Nationalist Party, by opposing the Resolution
the other day, has proved that the suspicions of the minorities, that their
interests will not be protected under Swaraj, are well founded.

8ir, I congratulate the Honourable the Mover of the Resolution for
having given a right lead, and I make bold to say that the legislation sug-
gested by the Resolution has long been overdue, and that the Govern-
ment by accepting the Resolution will be filling a serious void in the
Statute-book.

If we trace the history of the profession of money lending, we find
that all nations, irrespective of their ethical beliefs, did eondemn usury
apnd did legislate with a view to regulating the dealings betwcen the
debtor and the creditor. The Hindu legislators of old took the lead and
laid down the rule of damdupat under which a creditor could in ne
case charge interest more than the principal. The rapidity with which
this rule was enforeced is chronicled in the pages of the history of Hindu
civilisation. In the West the tenets of Roman law styled the charging
of usury as an act of impiety and made Herculean efforts to stop it.
The Jews, who were the chief money lenders, were despised by all and
even up till now the very word ‘‘ Jew '’ signifies a degenerate man.
U'nder Islara nsury laws are very clear and very strict, having all sorts
of usury as haram (prohibited). So far as I remember, in England laws
were passed long ago regulating the dealings between the borrower and
the lender. But it is a pity that so far the Indian Legislature has done
nothing in this direetion. Many years ago the Indian Legislature recog-
nised the principle, which has prompted the Mover of this Resolution,
by placing in the Statute-book the piece of legislation styled as the Usus
rious Tooans Act. But it is unfortunate that the language of this enact-
ment has been comstrued by the different High Courts in a manuer so as
to make it a dead letter. The High Court of Lahore has in n Division
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Bench ruling laid down in clear and unambiguous terms, that the pro-
vigions of the Usurious Loans Act cannot be invoked so long .as the debtor
cannot prove a clear fraud on the part of the creditor, and se¢ long 9a
the terms of the contract are not unconscionable. The learned Judges
however forgot that if fraud can be established the emtire transaction, and
not merely the terms as to interest, is to be set aside.

1 understand that some time ago the Punjab Government made in-
quiries about the manner in which the Usurious Loans Act was being in-
terpreted and enforced. The House will be indebted if the Government
is pleased 1o lay that information on the table. So far as my informa-
tion goes the information so gathered is to the effect that the Usurious
Loans Aect is a dead letter. Sir, I cannot say what is the condition of
the debtors in the other provinces, but so far as the Punjab is concerned
I must say that the money lenders are so mercilessly exploiting the zamin-
dars and other labourers that in many cases the latter prefer death ta
their existence under existing circumstances. The zamindar and the
labourer earns to fill the coffers of the money lender, while he himself,
his wife and his children are denied the barest means of subsistence. The
zamindar’s life is that of toil and moil. He ploughs his field, waters it,
then sows seed therein, and day and night protects the erop against buman
and animal depredations. In harvesting the wheat crop he bears ou his
head the scorching mid-day heat of the months of June and July and
his shabby clothed body shivers during the freezing cold of December and
January nights when he is either cutting the sugar-cane crop or pressing
in the sugar-cane press, All this while, the money lender is either hav-
ing a nap under a punkha, or is enjoying the cozy warmth of his bed:
But when the erop is harvested, the money iender darts like a bolt from
the blue, and takes away the entire produce before the poor %isan has
fully pleased his eyes with fruits of his labour. The money lender has
taken away all the produce towards a partial liquidaion of a debt of
Rs. 50 raised by the great-grandfather of the present zamindar. This
story has been repeated every year ever since the debt was raised, but
still the debt stands, because the yearly produce has always been taken
away towards the payment of the interest which was charged at the rute
of 300 per cent. Perhaps some Honeurable Members may consider this
as an exaggerated account of the real state of affairs. But I assure them
that it is so. Let any Member, who thinks like that, go to the court deal-
ing with money suits and the whole situation will be eclear. I have in
fact no intention to relate the harrowing tales of woe under which the
poor dehtors nass their days or I would have shown in detail how the poor
people are being exploited. Go to any village in the Punjab and you will
find that the money lender who now owns lakhs is the son or the grand-
son of a man who came to that village 20 years ago with harely ten
rupees in his pockets. The question arises, did they possess the Ala-
din’s lamp. through whieh, while the entire village body has been reduced
to a state of extreme poverty, the sahukar has amassed a fortune ¥ The
answer is simple. The sahukar who invested Rs. 10 in money lending
has been putting such hard terms regarding interest that the present
state of affairs is the result. I come from a distriet where not long ago
the zamindars were known to be in opulence, but now they are bankrupts
simply because they had the misfortune of falling into the clutches of
the money lenders who have sucked their very life blood. It is npet pos-
sible for me, during the course of this speech, to refer to the different
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trieks that the professional money lender plays to relieve his unfor-
tanate vietim of all his belongings. 1 will only say that no dodge is too
mean for bim. The thumb impressions of illiterate men are taken on
Bakis and other documents by a thousand pretexts, and the courts, un-
sympathetic as they are towards the poor, have no inclination of sifting
the truth. I have in my possession some photographs of bahi leaves from
the file of a Civil Court in proof of my assertion, but
it is a pity that I forgot to bring the same with me when
T came here. Blank leaves of bahis contain the thumb impressions of :illi-
terate persons and in some cases the bahi entries are stamped, thumb-
marked and witnessed, but the amount alleged to have been advanced is
not mentioned and sufficient space between the other writing is left to
enter any sum therein at the time of filing the suit. Do my Honourable
friends who are opposed to this Resolution approve of this state of affairs?
If not, what hitch is there to remedy the evil ¢

An Honourable Member remarked the other day that the money
lending class it a great necessity and is very useful. I agree with him,
but surely there must be a check on the vagaries of the money lenders.
Fire and water are essential and useful for human life, but when un-
coutrolled, these very boons of nature prove the worst curse. Similar-
ly. the institution of money lending is a great asset, but its working must
De controlled hy the State. Some Honourable Members might say that
the Legislature should not interfere with the public’s right to freely
contract. If two men of equal mental development enter into a contract,
surely the terms should be respected. But this argument does not apply
to a case where a.shrewd money lender is ranged against a simple illi-
terate zamindar. Shall we believe that the Indian Contract Act has not
placed any limitations on the public rights to freely contract 9 Ts it not
agninst the public. policy that a great majority of the earning public
gnhmi};ick:c; deprived of their hard-earned bread by a few unserupulons

v ekl

Sir, the Honourable the Home Member in his speech the. other day,
if I do not err, remarked that the Provincial Governments should be moved
to take wetion desired in the Resolution, and very kindly promised to refer
the matter to the Provincial Governments. In saying so, does the Hon-
ourable the Home Member mean to say that the regulation of :uterest
does not fall within the scope of the civil law which is a Central subject
under the Government of India Act * Then again, did the Government
of India, I mean the Imperial Legislature, not mould the Usurious Loans
Act * Suvely regillation of interest is a Central subject and the autho-
rity which promulgated the Usurious Loans Act is competent to pass
another law of the same kind.

Sir, a8 T said in the beginning, legislation on the lines suggested in
the Resolution has long been overdue and the eyes of the entire zamindar
population and other debtors are rivetted on the proceedings of this
House. TIf this Honse wishes to retain the confidence of the public it
must adopt thir Resolution, otherwise we will be proving the truth of
the allegation that everything is meant for the
o rich and the clever and that even the law of the
land 18 intended to help them in looting the poor and the illiterate. Mind
you, if you fail to protect the agriculturist and the labouring classes,

1r.m
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you will be wiping off a class, which in the words of Goldsmith, will never
be recreated, although the gentry can be created by .a breath of, the
Sovereign. ' '

Before I close, I wish to strike a note of warning. The poor debtors
have been driven to desperation and I am afraid that too much oppres-
sion on the part of the money lenders, who enforce these unconscionable
terms, by the help of the British bayonets, may not result in producing
in India the scenes of the French Revolution. In fact the murders of
several money lenders in the Punjab during the last few months are an
index of the state of affairs. If the Government do not protect the poor
people, the latter will have to resort to othew means to demonstrate the
truth of the proverb Tang dmad bah jang dmad : 1 hope and pray that
better countels may prevail and avoid calamitous happenings, that are
brewing under the thick clouds of the money lenders’ oppressions.

It is a misfortune that often times communal prejudices stand in the
way of dealing with questions of vital importance properly. I appeal to
the Honourable Members to consider the Resolution dispassionately on
its own merits. There are Hindu money lenders as well as Mussalmans
and Sikhs. The Resolution does not exclude any from its operations,
and it is certainly a very distorted interpretation which can class it as a
communal rcasure. All that the Resolution aims at is to make an effort
to suve the poor debtor class from the tyranny of the money lender, hecause
the ﬂlx)(m: lllm\'(- much claim to seek protection from the law of the lund
as the rich.

Let us show to the world that we are fit to safeguard the interests
of the dwnb millions, and let it not be said that at a time when the
champions of the Indian cause were fighting for their rights in England,
those responsible for the making of the law for the good government of
the country were oblivious of their duty to the poor and the oppressed,
but aimed at establishing a government in which the good of the largest
number was the goal.

Mr. Nabakumar Sing Dudhoria (Caleutta Suburbs : Non-Muham-
 madan Urban) : I rise to oppose the Resolution of my Honourable friend,
Sir' Muhammad Yakub. I am really astonished that such an unusual and
unpractical Resolution should emanate, of all persons, from a lawyer.

Sir, quite probably moved by the widespread agricultural distress
in the country he has brought forward this Resolution. But the mode
he proposes to adopt for the amelioration of the situation is, I should say,
quite unwise and absolutely unreasonable. I wonder whether the Honour-
ahle the Mover is in possession of any precedent of uny other country in the
world where they have restricted money lending in the way he proposes.
(An Honourable Member : ‘ England.”’) I would respectfully ask him
how the Government can effectively initiate legislation to countrol money
lending, or for the matter of that. control unrestrictedusurious rates of
interest between private individuals unless there is positive proof of
undue influence, coercion or fraud on the part of the creditor. Money
lending is a transaction between private parties, and naturally between
adults on both sides. One party in the transaction requires money to feed
his business or carry on some urgent private expenses. Such a party ap-
proaches another party who hag surplus money or who is anxious to lend
it out. But the party having the surplus cash will not part with his
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substance to the party needing it unless the latter accepts the terms of
interest which the former proposes to him. Then the party in need has.
either to close with the terms proposed—(Let us take for granted that
those terms are excessive, exorbitant and unreasonable),—or forego the
chance of getting the money which he requires so urgently from the
other party. Can the Government profitably interfere in such transac-
tions ! Can the Government compel the creditor-party to part with his
money at a rate of interest or on such terms as will be acceptable to the
other party ! Supposing the Government prescribe a rate of interest.
beyond which a creditor will not be allowed by law to charge. The result
of such legislation will be that persons having money in their hands will
sit tight over it and would rather not lend it out lest they might come
within the clutches of the law. What will be the consequence of such a
state of things in society ¥ The consequence will be that all business
whatsoever will be entirely suspended ; for no business in this world can
be carried on without capital or money. Business people, however great
their credit may be, often get into such a position as not to have any
surplus cash in their hands. Borrowing must then be resorted to by thew,
as trades and industries in order to be carried on properly need funds.
But if the State is to dictate on what terms private borrowing and lending
should be regulated, both creditor and debtor will resort to subterfuges
to avoid the provisions of law in order to achieve their ends. I shall
quote some instances as to how that will be affected. Supposing it is in-
terdicted that no creditor should charge 25 per cent. interest and monthly
rest for money lent out on a promissory note, a business man, who is placed
in a desperate financial situation, will fight shy of these legal provisions:
and will agree to take the loan on the terms which his ereditor will im-
pose upon him, s.e., 25 per cent. interest ‘amd monthly rest. What the
former will do is to give to the latter a solemn oral undertaking accept-
ing all the former’s terms but writing in the promissory note in favour of
his mahajan only such terms as are acceptable to the law for the time:
being. The debtor will strictly keep to bis word:and fulfil his under-
taking either in greatfulness or lest he should not be able to get such a.
lpan in future when in a similar plight. Even if the borrower turns per-
fidious to his undertaking and puts his creditor to trouble over the terms,
he will have much ado to prove his cdase, as so far as the promissory-note
in the eage i eoneerned the law has not been transgressed. He actually
runs the risk of taking all the proofs upon himself and also the risk of
getting no accommodation for the future from the same party, or for the
matter of that from any other mahajaon by reason of his act of bad faith.

It is for these reasons that the Resolution seems to me quite unprac-
tical and extremely unwise,

If my Honourable friend has taken his inspiration from the recent
Punjab Provincial Couneil Aect restricting exorbitant rates of interest, I
may tell him that the result of such legislation has been quite prejudicial
to the development of business in the presemt state of trade deprecia-
tion in that province. Much of the wheat slump is indirectly due to that
unfortunate measure, and I am informed that clever subterfuges are

then resorted to by both creditor and debtor to avoid the provisions of the
ct.
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1f my Honourable friend means business and wants to improve the agri-
cultural outlook, he had better devise other ways and means. He should
attempt to establish agricultural banks, investing his own and other
gimilarly minded friends’ fortune therein and lend out money therefrom
at reasonable rates of interest and thus earn the gratitude of all concern-
ed. With these words I oppose the Resolution.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock,

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President in the Chair. - :

MESSAGE FROM HIS EXCELLENCY THE VICEROY AND
GOVERNOR GENERAL.

Mr. President : Order, order. I wish to read out to the Homour-
able House a Message which I have received from His Excellency the
Viceroy :

(The Message was received by the Assembly Standing) :

‘¢ In exercise of the power vested in me by sub-rule (2) of rule 22 of the Indian
Legislative Bules, I, Freeman, Earl of Willingdon, hereby disallow, on the ground that
it cannot he moved without detriment to the public interest, the motion of Sir Cowasji
Jehangir for the udjournment of the Assembly for the purpose of discussing the pro-
nouncement of the Recretary of State for India at yesterday’s meeting of the Federal
Structure Committee in London with special reference to the exchange ratio.

(8d.) WILLINGDON,
Vioeroy and Governor General.’”
BIMLA, ot
28nd HSeptembder, 1981,

RESOLUTION RE CONTROL OF MONEY LENDING AND RATES
OF INTEREST—contd.

Mr. President : Further discussion on Sir Muhammad Yakub’s Re-
solution.

The Honourable Khan Bahadur Mian 8ir Fasli-Husain (Member
for Education, Health and Lands) : Sir, we have listened to a very im-
portant debate this morning on a Resolution in which all parts of the
House seem to have taken a very keen interest indeed. The debate has
been for more reasons than one very interesting. Firstly because it deals
with a subject in which not only all Governments from time to time but also
all political parties from time to time have taken very keen interest. It has
also been interesting because the part taken therein has been by men of con-
siderable substance, not belonging to the debtor class, from the Nationalist
Party Laln Hari Raj Swarup, representing the landholders of the United
Provinces, made a very valuable contribution to the debate, a thoughtful
speech, well prepared, well conceived and well delivered. He made con-
structive suggestions for the consideration of the House and presented a
very well reasoned case for undertaking some legislation. He at the
same time realised that there were gonsiderable difficulties in the way of
doing something immediately. He also pointed out that legislation was
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necessary, bbut legislation did not invariably succeed in achieving what
it set itself to achieve. Then it was also interesting because it was not a’
one-sided debate. All who spoke did not speak for the debtor only. I
was very pleased to hear more than one Member speaking on behalf of the
creditor class, pointing out how very essential in the economy of rural
life, of rural construction, the money lender was bound to be. Therefore,
Siv. T may say that the debate on this important Resolution has been con-
ducted on a pretty high level, and the House may well congratulate itself
on having discussed with enthusiasm and yet with dignity a Resolution
which might excite a great deal of feeling on either side. ,

Now, Sir, although I have myself been identified with rural interests
in my own province, and although in this very hall five years sgo, a Money
Lenders’ Bill, connected with the Regulation of Accounts Bill of the.
Punjab Legislative Council, was diseussed for many days,—and I had
to take a fairly prominent part in it,—the experience gained has enabled
me to see iboth sides of this very difficult question. Now, in this Resolu-
tion two suggestions have been made, one with reference to controlling the
operations of money lenders and the second for controlling the rate of
interest. With the first of these two questions I may say I am fairly
familiar. That legislative mecasure (I have referred to) was initiated by
a private Member in 1922, -1 believe, after the English Money Lenders’
Registration Act. It went on for two or three sessions and we discovered
that it was extremely difficult to register all the money lenders in the
Punjab. They would not have it ; it was not in the best interests of the
province. Then it developed into an attempt at creating some sort of
assumptions in favour of the debtor, that is to say, the creditor was to
prove definitely that the amount mentioned in the bond or in the account
book was actually lent. We found considerable difficulty in eventually
adopting that suggestion either. After many efforts at finding o suit-
able provision to help the debtor class and yet not to injure the lending
class, we found that all that we-could really atiempt was to make prevision
that keeping of accouints was regulated. That does not sound very pre-
tentious—regulating keeping of accounts, but really it is the pivot on which
the whole case for the debtor rests. It has been said that large sumts are
deducted by way of interest before the money is lent. It has been said
that there are signed documents quite blank to be filled at the diseretion
of the money lender as he likes. 'Well, Members of the legal profession,
who have occasion to see possibly the good side of human
nature, certainly the shady side of human nature, know that
these allegations are not altogether unfounded. And yet it cannot
be said that this opinion is a sufficient justification for the view that there
shall be no money lending class. As a matter of fact, it is impossible for
the rural people to get on without the help of the money lending class.
It may be asked, ‘' Oh, why have a money lending class,  why
not have to-operative banks ; they ought to meet all your needs ;
why not have large banks in different centres of agricultural activity 1'’.
Well, 8ir, I am afraid neither of these two can be found to be practicable.
These serve a very useful purpose, but the man in the fleld waiting for
the monsoon to materialise, as soon as rain comes, immediately wants to
sow the seed. He wants money to buy the seed, and unless he has the seed
or the money within two days, it will be of no use for that particular crop.
How is he going to get that ¥ To say that there ought to be a co-opera-
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tive society in every village is no doubt a great ideal. I wish we could
reach it ; one could say there ought to be a bank in every large village.
That again is an ideal which we cannot expect to reach very soon. And
in the Indian villages a sowcar, a banker or a money lender combines in
his person more olten Than not more professions than one. Money lending
is not his sole business ; he is also the provider of the needs of the village
community in the matter of general stores ; and in some places, he is also
a cloth merchant. When he combines so many professions, he is able to
‘make both ends meet and save money. Therefore, thi§ money lending,
one might say, is a by-industry, a subsidiary industry along with ordin-
‘ary shopkeeping. That is why he is able to do it very cheaply. Iam afraid
in course of time when we have developed secondary education to a great
extent the economical old type of sowcar mWy disappear and his place
may be taken by his comfort-loving, aspiring-to-live-well grandson, and then
you will find not only the zemindar will be poor, the agriculturist will be
fdcoor, but the bauker-sowcar will also be poverty-stricken. Therefore, when

embers come and urge, here are such and such 'money lenders ; they
came into particular villages practically penniless, with perhaps a hundred
rupees or so-; and now, they have developed ‘their business and their
capital runs inte lakhs,—well, they must remember that thosé are excep-
tionat cases and cases of men who exercised wonderful self-restfaint, who
also, though possessed of money, have got habituated to a standard of living
much below their capital or their earnings. ‘These are things which are
soon to become things of the past and neither of the present nor of the
future. Therefore I venture to suggest as regards the seggestion of con-
trolling lending of money that it is a subject which can:only be dealt with
suitably and adequately in a provineial Legislature. The Report of the
Indjan Banking Enquiry Coramittee, to. which reference has already been
made by mare speakers than one, has:mentioned with, flattering observa-
tions the measure which was passed by the Punjab Legislative Gouncil; and
‘hag suggested. that other provinces might as well-try and examine to what
extent a similar measure will be suitahle:for them. - Therefore, i ‘I ‘may
sa suggest, perhaps the Honourable the Mover will see that that part of bis
Resolution is undoubtedly going to be examimed by that-Department of
fhe Government which will deal with the Banking' Enquiry Committee’s
‘Report and no doubt will do what it can in that direction.

As regards ‘the controlling of interest; I was very much impressed by
what was said by the Honourable Member from the Punjab, Mian Muham-
mad. Shah Nawaz. T believe his argument a8 to the rulings of the High
Com_'ts was very strong, and yet what was his proposal ¢ It was that &
maximum rate of interest should be fixed by legislation, beyond which no
lender can charge more interest and no debtor can agree to pay more. ...

Mian Muhammad Shah Nawas : That was in the alternative. If
you cannot do it, then amend the law.

. The Honourable Khan Bahadur Mian Sir Fazl-i-Husain : Well, now,
as regards amending the law, he did not say it should apply to a particular
class of borrowers, and I do not see how reasonably it can be expected that
it should apply to all. Take the case of the man who has.not earned his
property but has inherited it, and' as happens in many dases, having in-
herited it, he proposes to get rid of i, and not having cash he wants.to
borrow. Well, why should in the case of that’ who is keen upen
getting rid of the'property that his poor‘fot‘éf'qthéi‘:l';ti pollected, and.who
has made up Kis mind not to keep it but to get rid of it—he cannot borrow
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money at the statutory rate. Ts there any justification for the State to

say that the man of that type who has made up his mind to go to the dogs,
should not do so !

8ir Muohammad Yakub (Rohilkund and Kumaon Divisions : Mu-
hammadan Rural) : Why is an attempt to commit suicide an offence ?

The Honourable Khan Bahadur Mian 8ir Fagli-Husain : Commit-
ting suicide is an offence because it is an extreme measure, but if my
Honourable friend makes up his mind to commit suicide piecemeal, I
wonder whether he will find any law standing in his way. Does not my
Honounrable friend realise that it is not a criminal offence to drink oneself
to death ¢ However, not to go into side issues, I think it will be recognis-
ed that while in many countries efforts have been made to legislate for a
particular rate of interest as the maximum, it has always been done with
reference to a particular class of people and not for everyboedy. 1 was
told that in the case of certain agriculturist classes it has been done in
some places. But I again urge that you cannot legislate for all classes and
Iay down particular maximuum rates. Whether you can or not, to my mind
it is a matter which would require very careful consideration as to whether
it is possible under the existing law, with such directions as the High
Courts may be pleased to give, some relief or other can be obtained by
the agricultural class of debtors only.

It bas been asked, why has the law been invariably interpreted in

8 way whieh might be considered to be prejudicial to the case of the debtor !
That is not very difficult to explain. All laws are essentially conserva-
tive, and courts of law rather go by precedent than by the various
slogans for reform or advance. Kéeping in view the juristic principles
of old, every court of law says, this particular law is at variance with those
principles or is a trespass on those principles, and therefore must be inter-
ed strictly, and in that striet intta)retation the object of the framers of

e law is to & certain estent defeated. That I suppose has been thé case
in all countries and it is not unexpected that it should be so in the case
of India as well. Still, that is no justification for our being inactive.
We ought really to try and see whethier sofething cannot be done in that
direction. My own view has been that in most cases the courts of law
have not been able to interfere because of the absence of requisite data on
which to come to a conclusion that the transaction is vitiated by the in-
equality of the parties at the fime the contraet was actually made. Here
is a bond executed, say, a few years ago. That is the last bond, and why
should the court go behind it and even if the court tries to go behind
it, it will not have the requisite material for it. If regulation of accounts
is taken seriously in hand, there will be a continuous series of accounts
between the debtor and the creditor and that will, I believe, enable the
court to come to a decision whether at ahy particular step the ereditor
has over-reached the debtor. Therefdre, is it not possible that the re-
gulation of accounts may supply the data which courts of law need in
order to reduce the rates of interest in partichlar cases 1 I think, Sir,—
the House will permit my saying so—that in view of the impending poli-
tical changes, the attention of every one of us, whether Members on Gov-
ernment Benches or Members: sitting opposite, is maturally attracted to-
wards .ae welfare of .the future rulers of the country; I mean the thasess
i rral areds. With their enfranehisement, which\is bound o keppen,
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their interests will come to the forefront and it is undoubtedly wise on the
part of the Honourable Members to take time by the forelock and begin
doing something betore they come in and try to do things perhaps much
more rapidly than might be advisable. For that reason alone,
there is, I believe, agreement between this side of the House
and that side that no step should be left untaken, no suggestion
left unexplored in order to arrive at a decision which will help
us to bring the case of the rural classes within the possibility either of
legislation or otherwise granting relief to them. I trust ﬁonourable
Members will realise that that is the extent to which the Government can
at present go. They are ready, as the Honourable the Home Member in
‘his speech made clear, in the matter of rogulation of accounts to invite
the attention of Local Governments to it. As regards the interest ques-
tion, already he has taken steps to obtain the requisite data from the High
Courts to see to what extent proposals for amerndment of the Usurious
Loans Act can be examined and if necessary amending measures adopted.
1 aw sure all of us are under an obligation to the Honourable the Mover of
this Resolution for having taken great pains to collect all the data that
he did and for making a very convincing and very able speech, and he
was ably and strongly supported by Members from different parts of the
House, and I trust what little I have been able to say has been also in the
same direction. Is it necessary for us to go any further today ! That is
a question which the Honourable the Mover can decide.

. Mr. B. B. Puri (West Punjab : Non-Muhammadan) : 8ir, I have
listened with very great attention to the very able debate which has been
conducted in the interest of the agricultural classes, but I regret that I
oannot endorse the arguments which have been advaneed by the learnmed
Mover of this Resolution. I note that it has become more or less a fashion
to run down the class of money lenders periodically. Whenever there is
ho better subject to engage our attention, we revert back to this pet sub-
ject of maligning this class. By the way, I am not a money lender, not
do I hold a lstief on their behalf. (Interruptions.) With the permission of
the House I would like to deal with what I call the practical side of the
question. As to the theory we have heard the most elaborate ai ents
and we have been treated to some very interesting statistics and the com-
parative law which prevails in various other cotintries beyond India. That
is all very well so far as it goes, but I will put most seriously before the
learned Mover a practical case, and would expect a business-like practical
answer from him. Here is the case of an agriculturist on whom the Gov-
ernment demand is being made. He is called upon to pay a large amount
of money which is due from him as land and water tax. Or say the
wedding of his daughter is forthcoming and he needs money. Or again,
say his son is involved in a murder case and he needs money to defend
him or it may be to pay a bribe to the police officer. It may be one or the
other, only one is legitimate and the other is not. And suppose in all
these cases he has not got the money. What would you advise him to do
under the circumstances ! He knows that he cannot put in his petition in the
Tmperial Bank or for the matter of that in a co-operative bank. He needs
the money immediately, as the Honourable the Bducation Member was

Jeased to concede. In these circumstances, is there any course open to him
Eut to lmock at the door of the mongy Iemier 1. The only other course for
him is to.go and commit burglary or dscoity. He eanfof beg and he éantot
borrow 4nd the only other alternative left iv to steal. In fhese citcumstinces
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the money lender is the one person who accommodates him in time of his
dire necessity.

A You. can make your law that, beyond a certain limit, nobody would
be permitted to charge interest, and such laws are already on the Statute-
book, but you cannot make a law compelling people to lend money, if they
don’t want to. It requires two to make a bargain. It is generally the
debtor who has got the greater necessity. It is he who in the first instance
goes to seek for a loan. The money lender simply sits tight. Therc can
be no conceivable law which can compel him to lend money, because that
will be pure and simple Bolshevism. The money lender can very well
say, ‘“ If I lend my money, these are my terms ’’. This is the practical
side of the question. This man is perfectly within his right in saying
that, ‘‘ My money will not go out of my pocket unless the man who borrows
it is prepared to pay a certain amount of interest ’’. The borrower has no
other course left and he has got to decide whether he will borrow on those
termas or mot. - Well, Sir, if he chooses to borrow the money at that
moment of necessity, what immoral act has the
creditor committed, and what justification has the
debtor to come forward at a later stage and say, ‘‘ Here is the rascal who
accommodated me when I badly needed the money. These were his terms ;
I well understood his terms ; but although I am in honour bound to pay
back the loan, still the Court might come forward, law might be twisted to
help me to slip out of this obligation which I myself helped to creaté . 1Is
that moral, Sir ? A T Y

8ir Muhammad Yakub : Most certainly.

Mr. B. R. Puri : My Honourable friend says that it is moral ; in
that case his definition of morality materially differs from mine and I will
leave it at that. ' , o ‘ o

Again, Sir, let us pursue this question a liftle further. And examine
it from a purely practical and business point of view, We should en-
deavour to find. out-.what aré the real causes which have made the agri-
culturist a permanent vietim of such borrowings, because, after all, that
is the real question.. Why. should he be under the necessity of always
going about borrowing 1 Sir, it was pointed only the other day, if not
by the Honourable the Mover, by some other Honourable Member, who said
that the lot of the agriculturist in this country was that he borrows from
the day he is_born into this world until the moment he departs from it.
Sir, in a season of prosperity he is a borrower ; in .a 'season of adversity
he is a borrower | Is it therefore not.up to us as honest people to find
out what are really the causes at the bottom of this ¥ What is the real
cause of this phenomenon 3 -Why should a particular class of people be
always under the obligation to go about and knock at the door of any one
who can lend them money ¢ Surely that is the real question, and I sub-
mit that if an investigation in that direction were to. be made, it might
disclose that, after all, the real cause is that he is over-taxed. I am not
accusing the Government at the present moment that the agriculturist is
as a matter of fact over-taxed, what we do know is that he is not in a posi-
tion to meet his obligations so far as the Government demax}d, is.co_‘ncerned,
and in fact the very next Resolution on the Agenda T believe is intended
to secure for the agriculturist some sort of exemption or relaxation from
the land and water taxes of the Government. Well, now if it really turns
outito. be trae.that the present plight of. the agriculturist is mainly’ due to

3 e M.
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his being over-taxed, then why beat about the hush, w. call g gpade
a spade, why nqt relieve t.hathzretahéd m&nt?rom iat obli n“(’éon G v’v, not
relax the Government demand, instead of trying to fix an 1maginary blame
on another class of people, whose only fault 1s that when money was needed
by the agriculturist, he accommodated him t Is it‘not the case all the
world over that the creditor dictates his terms and not the borrower * Sir,
there is a touch of humour in this Resolution, that instead of finding out
the real cause, you are trying to get hold of a class whom, if you look at
the question from a business or a moral point of view, you cannot justly
accuse of anything. If the investigation is pursued further, it will show
that the agriculturist as a class, being ignorant and uneducated, have not
learnt the elementary rules of thrift. And not being thrifty, they suffer
from over-living and perhaps I might add from over-marrying also. Sir,
I know that in my own province in a season of prosperity when the harvests
are good, when everything is plentiful, the average zamindar, finding him-
self in good circumstances, forthwith proceeds to celebrate one further
marriage in addition to what he has got already. I know, Sir, on one
occasion I happened to visit Waziristan—I do not see my Honourable
friend, Mr. Howell, across the floor—when he used to be the Resident of
Waziristan, and I learnt a very good lesson there which I think it might
be useful for me to mention here for the benefit of the House. The
Waziris 08 a class are a stalwart, bold and flerce people. They carry their
lives on the palms of their hands, and they are willing to be murdered,
and they are ready to murder anybody at any time. Their normal pro-
fession was loot and dacoity until the British went there ; and the policy
which the Government followed was that the contracts of constructing the
roads and the military buildings were given to the Waziris rather than to
any other class of people, who went from India, who were debarred from
taking these contracts, and thus those Waziris, who were hitherto mere
professional dacoits, came intg a lot of money and hardly knew what to do
with it. With these contracts thousands, in fact, lakhs of rupees went
into their pockets, and that made them all luxurious, lazy, indolent, and
it was a pitiable sight to see as I did, having travelled on that road 80 miles
from Razmuk and Bannu, big stalwart Waziris, who were capable of com-
mitting a dacoity at night and reaching their homes back 50 or 60 miles
in the course of 5 or 6 or 7 hours on foot, standing on the road-side hailing
every motor car to give them a lift in order to accomplish a distance of
three or four miles. That is the great change which the artificial wealth,
this windfall, produced in them. On further inquiries, I found that these
Waziris had now acquired the habit of buying Lipton’s tea in the bazaars
and putting on neckties. Sir, all this was absolutely artificial life ; they
began to live on a higher standard, a sort of life which was not natural
to them. Now after the roads were all built and after the houses were all
completed and no more money came into their pocket, they have in the
meantime acquired expensive habits which they now find it difficult to get
rid of. This is precisely the case of agriculturists who not being thrifty
cannot make the best use of their seasons of prosperity. Their ignorance
is appalling but T do not blame them, because the Government which is
primarily responsible for educating and enlightening them has failed in
that duty.... . L N _

Mr. President : The Honourable Member's time is up.’ -

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : It is all

a cock and bull gtory. (Laughter.)
L224LAT »
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- Mr. 0. Brooke Bliott (Madras : European) : Sir, we have here in
our group & practical agriculturist. (Mr. K. Ahmcd : ‘‘ Hear, hear.”’)—
Not there, but here ! My Honourable friend could doubtless make a good
contribution to the debate but I venture to make it on his behalf. He has
much practical agricultural experience in Rajputana. Sir, if I may say
80, we are so far only discussing a single symptom and not the root cause
of the disease. The money lender is not the disease, he is a symptom ; and
as long as you try merely to deal with the symptom, you may cure that
symptom but you are not curing the disease. Now, the real difficulty
first of all is this : you can try and try again, but you will never define
‘“usury . Now, if you cannot define usury how are you going to define
a usurer ! The only description you can give of usury is the rate of
interest that will be charged to a man of poor credit. Now, if a man has
no credit, the risk to the usurer is greater and he must pay more. I
should say that the odds increase in the inverse ratio to the degree of credit
that the person has. Now, Sir, the real disease in India is the lack of
credit, and the one thing that all Honourable Members should try to do
is to create credit, in which case the usurer will disappear. You will not
drive him out by legislation. That was tried in every country. Even
Moses has led practically to the whole of the Moses family very largely
indulging in earning their living by usury. And what you do want to
‘create in this country is to create credit. In the past various methods of
legislation have been tried. The judgment given by an English Judge, I
think in Allahabad, is exactly the same judgment given by another English
Judge in England. He has only to administer the law which he did not
make and he has to follow the case law. I have practical experience that
the moment you get on to words like ‘‘ harsh and unconscionable bargain ’’,
you are carried away in an air of ideas and you have to try and precipi-
tate them to stubborn facts. If it were possible to have some kind of
patriarchal justice by which the money lender—the spider—-and the agri-
culturist—the fly—could be brought before some person without having
evidence on oath and Counsel and all the rest of it, it might be possible
for a man who knew the country and the people to say, ‘ You say you
paid this man so much ; that is all rubbish, you gave him much less and
you might reduce it ’’. But, Sir, the moment that was done, all the pro-
fession including myself would say, ‘‘ Oh, no, you must have evidence
duly recorded ’’, and therc would be cross-examination and re-examina-
tion and re-cross-examination and ecross-re-examination and so on.
And the moment you do that, the remedy becomes worse
than the evil because what little the man could get before the enquiry
started he will not get after it. A friend of mine once asked a lawyer
in England, ‘‘ What is the difference between common law and equity 1.
The reply was, ‘ In common law they keep all you have got, and in
equity they get all you keep ! ”’ (Laughter). 8o that when you treat
the symptoms the doctor’s bill—in this case the lawyer’s bill—only
increases.

There is a method in this country which has worked very well and I
am sorry that some of the Collectors, as we call them in Madras, and the
Commissioners, as you call them up here, have not told us something about
how the co-operative credit societies work. My Honourable friend here
says that the only thing he has seen as a practical measure of relief and
as a practical treatment of the disease is to create healthy credit instead of
lerving the money lender to ereate unhealthy credit. Apnd if - only we
could get these co-operative credit socicties put npon a wider basis and if
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we could only educate the people, as I think Mr, Brayné” in Gurgaon
started to educate, in the real sense, the peasants of that district, and if all
Honourable Members went back and sought to give all the assistance they
can to work of this kind, then there would be some hope of our being able
to tackle the disease. And as my Honourable friend Mr. Sykes said to me,
if you could do that, and if the agriculturist could get his seed corn at 12
per cent. interest instead of 50, it would work a perfect miracle in the
country-side. And his suggestion to me was to put in a word of praise and
commendation for all that large body of un-official workers who have
interested themselves in these co-operative credit societies. Of course from
the Englishman’s point of view he is not very keen on tight Governmernt
control. Obviously, howevcer, there must be 4 very large measure of Gov-
ernment control in these matters until the people get strong enough to see
the advantages and begin to practise thrift. In other words, it seems to
me that you have got to educate the agriculturist by partly teaching him
to read and write, and partly raising his physical condition, which in our
part of the world—Madras—is unhappily rather low ; for the lot of some of
the people in Madras is not far above the line of semi-starvation. That
is the only way, and I do think that while some methods of legislation for
usury may be tried, as a practical lawyer I think that the agriculturist
who comes to you and wants help would say if you offer him legislation,
‘T asked for bread and you have given me another stone’’. So, Sir, if
that can be done, if there is any practical method by which further eredit
can be created, that is the real cure for the disease. Meanwhile, until that
has been done, not only the agriculturists but people a good deal higher
up socially may perhaps take comfort in the good old advice, ‘‘ Having
food and raiment, let us be content ’’.

Mr. Bhuput 8ing (Bihar and Orissa : Landholders) :.Sir, I beg to
oppose the Resolution moved by my Honourable friend Sir Muhammad
Yakub. Sir, while T fully sympathise with the fine sentiments that
have actuated the Honourable the Mover to bring forward this Resolution
before this House, I do not suppose for a moment that his proposals
would be able to ameliorate the present agricultural distress in any
way. The Honourable Member has evidently overlooked the fact that
in the present trade depression what is urgently needed is capital—
money—in order to revive business. But if what he wants, that is, if
money lending is brought within the clutches of the law and rates of
interest at which money lenders would only lend out their money are
penalised, then we shall have to bid good-bye to all hopes of revival of
business, much less the development of trade. Without minimising
the adverse conditions under which our agricultural populations are
labouring at the present moment, I make bold to say that any restriction
put upon private monetary transactions would spell disaster to agricul-
tural opcrations. The Honourable the Mover’s proposal, if accepted, would
creatc an unnatural nervousness among money lending classes to the
detriment of all our future business expansion. I think the thoaghtful
articles on the present British economic proposals, contributed to lead-
ing magaziues by the well-known English economist, Keynes, in which
he has advocated resort to extensive borrowings by the Governimenr at
Home tc feed capital undertakings and industrial projects, without in
any way restrieting their activities, has so far escaped his attention.
I suy, Sir, that the Honourable the Mover’s recommendatioa will be en-

tirely suicidal. More mischiefs than benefits would ensne from it. In’osuch
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& time of financial stringency, as is more than evident, we shounld inove
verv cauntiously. .

Again, supposing his proposal is accepted by the House and the
necessary legislation is brought forth in consequence, I venture to say
that the ingenuity of lawyers and resourcefulness on the part of moaney
lenders would enable both the creditor and the debtor to evade the law.
On the surface of things we shall have the useful formalities according
themselves to strict legal provisions, but underneath there will be the
usual subterfuges to eseape them. Therefore, Sir, it would be better
if we had no such law which would be more honoured in the breach
than in the observancc. If he is really solicitous about the cause he
has espoused, the Honourahle the Mover should employ bimself in devising
other practical schemes to achieve his ‘purpose, because such proposals
as he has now brought forward are calculated to hit hard not only agri-
cultural operations but also the future development of commerce and
industries in the land.

Mr. Jagan Nath Aggarwal (Jullundur Division : Non-Muham-
madan) : Sir, at this late stage in the debate I only wish to say just a
few words, not in the spirit in which some Members have tried to taekle
this question, as if it were a case of class warfare, but to consider the
practical considerations underlying the proposal of my Honourable friend
who has moved the Resolution.

The Resolution consists of two parts ; one is to recommend to the
Governor General that he should take up immediate legislation in order
to control money lending. The second is to take measuras to eontrol
unrestricted usurious rates of interest in India. These two matters
should be kept apart and discussed as such.

The first point is to take steps to control money lending. As my
learned friend, Mr. Puri, has pointed out, it has become a fashion of
the times to begin to abuse money lenders in all places and in all pro-
virnees. T think that is hardly fair. The money lender has been the
financier of the country in general and of the agricultural population
in particular, for more than two thousand years or perhaps centuries
wuntold. He is the man round whom the agriculturist must revolve. He
was not perhaps so essential in the pre-British period, because the
produce was shared by the landlord or by the State and he had to pay
a share of whatever he grew on the soil in kind. But since the advent
of British rule, he must find money to pay his land revenue demand, and
therefore he must find ready money, even though the produce may not
have been sold. Therefore various circumstances have brought about
the need for the money lender ; and as has been poiuted out, it is not
right to go for the money lender and to leave untouched the root cause
of the evil. We have had Reports of various committees—we have had
the Report of the Labour Commission and the Report of the Banking
Inquiry Committce ; and all have pointed out with great emphasis that
the woney lender is an essential factor in rural economy. Without him
you cannot finance the business of the agriculturist. Let me put an
illastration before ‘the Assembly. We are asked, ‘“ Why is this man
goiog to the wily money lender ? ”’. Why he goes theve is a, matter for
Inquiry, and we know pretty well from experience Why he- goes there.
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But suppose he wants money ; what is he ta do ¥ He s told %o y to
the Central Co- operatlve Bank or to the Imperlal Bank or Lloyds

and so on. And what is the answer ¢ He is told to give in a written
application. He has to get somebody to write out an appbca‘tlon He
is then asked Ly the bank to furnish a surety ; and if a surety is fur-
nished he is then asked ‘* What are your assets against which you want
the money ?’’. The assets are a bullock or two which are likely to die
in time of famme the crop which will grow, a few bangles and that is
all. The land cannot be touched in most cases ; so that the real diffi-
culty is that he has hardly any credit and it is difficult to get any money
througli the banks and on such slender security ; whereas the money
lender is available on the spot even at eight o relock at night. You go
to him ; he knows you and you know him, and perhaps by word of mouth
the whole transaction is arranged. And you avoid all this incon.
venience. It is evident therefore that all this talk of kicking the money
lender out of the land and abolishing his profession is one of the very
last propositions that either the Government or the people can ever
achieve. If that is so, what does this Resolution mean when it says con-
trol money lending ! Does it mean some sort of licensing ! May T
peint out, as the Honcurable Member for Education, Health and Lands
has been pleased to point out, that in the Punjab Legislative Council we
tried to achieve that purpose by introducing a Bill, a private Member’s
Bill, which had all the blessings of my learned friend opposite and of
the Punjab Government, and it was passed by the Council, after a very
heated debate, though ultimately it never became law having been
disallowed by H. E. the QGovernor. The Bill was on the model of the
English Money Lenders’ Act. The money lender had to be registered
and various restrictions were placed on him. After making various
sorts of inquiries we ultimately hit upon the expedient of a Regulation
of Accounts BHl ; we did not find it practicable to have any kind of
licensing of money lenders, but we merely said that those who leat
money should keep accounts. That was the essential point underlying
it—that the fraudilent person, the man who wants to try and drive &
fraudulent or dcceitful bargain with another man taking advantape of
his ignorance, shall not be able to profit by it. But licensing has many
other evils ; e.g., if you license money lenders, it would mean endless trouble
for the man who wants to borrow ; he must go through the list of licensed
money lenders and he will be placed at the mercy of a ring of people,
since only a certain number of people will be licensed and the cirele of
possible lenders will be small, and this debtor may be an 1mpecumous
man and may want money at short notice ; and if he is limited in his
choice, he will be placed at a great disadvantage. Therefore this first
part of the proposition to control money lending is unsound. This
matter was dezlt with by the Central Banking Inquiry Com:uniites and
they say that if we introduce this system of licenses, much as one would
like to do it, it will only result in placing greater obstacles in the way of
the borrower and result in harder terms to him.

Now, we come to the second purt of the questmn, that is, to eontrol un-
restrictod nsurious rates of interest. Sir, it is a very tall propmitlo’n to
find out what is unslnxounmteofmterut.,' Lﬁtush@n’dynying
the limit shall be 12 per cent. Now for 2 good mamy people it 1s mmﬁ
too  high ; for anothier elass of people it' is much too low.
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Mian Muhsmmad 8hah Nawas : It should not be more than 12 per
cent.’

Mr. Jagan Nath Aggarwal : Let me take my learned friend '8 sug-
gestion that it shouldArfot be more than 12 per cent. The rate of inter-
est is the measure either of the credit or of the nee.cl of the man.
Suppose you are not able to get money at the rate of interest at 12 per
cent. or up to any limit that has been fixed and that your need is
imperative ; you will go on your knees to this man or that ; and what is
there to prevent his putting in the bond Rs. 1,000 and giving you Rs.
800 and geiting a vear’s interest in advance or by some measure of ihat
kind getting round the law that you make ! A measure of that kind
fixing the rate of interest has always defeated itself in all countries and
attempts have been made in this country also, in this Assembly as well
as in the Council of State, to introduce legislation of that kind to fix the
rate of intcrest. But the expedients of the money lender are so many
and the necessity of this impecunious borrower so great and his credit
80 low and the circle of lenders so limited that he is always at the merey
of the lender. If you fix the rate of interest at 12 per cent., you achieve
really no alleviation of the trouble. The rule of damdwvpat has been
sngeested many a time ; but let me just tell you the great hardship that
the rule will inflict, particularly at a time like the present. The idea
is that the interest shall not be greater than the principal. Very well ;
if that is so, the moment the interest is going to approach something
like the principal, a suit will be filed against the debtor and he will be
plaeed in the court much sooner than he would otherwise be. At a time
like the present when credit is low and money is scarce, the attempt
should he to extend the period of limitation and give the debtor greater
credit and give him something like a moratorium. But if you fix any-
thing like this rule of damdupat, it means ruin to him. It has been
brought forward many a time and it has failed for the very good reason
that while it may have been sanctioned by Hindu Law at a time when
soviety was primitive, under present day ecircumstances, under the work-
ing of commercial conditions this rule cannot be enforced. An im-
pecunious person will hardly derive any benefit from it.

All that has been urged in support of this measure is that there is
a large class of people, & very deserving class of agriculturists, who
sufier from this great load of interest. What is the remedy that you pro-
pose ¥ The only remedy you propose is to put another man who has
helped him into diffienlty. That [ submit is going about the business
in the wrong way. If the agriculturist is really to be helped, he is to
be helped not by impairing the confidence of those who have come to

his help during the last thousands of years, but by providing greater
eredit for him.

Now, what is the reason for the comparative failure of your co-
operative credit agency in spite of the Government backing and in spite
of the boosting that has been given to it * The reason is that they
appealed only to a limited cirele. If the co-operative credit societies
had been worked not in the spirit of attempting to run down the money
lender but in the larger spirit of inviting their co-operation and enlisting
their sympathy, they wonld have succeeded much better. The remedy
then for this evil lies not in either restricting the:rate of interest or in
accusing the money lénder,’ nor in restricting the elaim for more than
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the principal, but in a steady attempt to give him greater facilities for
getting money at a cheaper rate of interest. Now, how can that be
done ! That can be done only by making it possible to see that the
great asset which he possesses is made available as security. The co-
operative credit societies can manage to get their money in the easiest
of all ways. No money lender has got such legal weapons at his command
as the co-operative credit societies have, and if the co-operative credit
societies lend money, it is no wonder. If you grant the same facilities
to the money lenders as you do to the credit societies, they will be able to
deal with their creditors in a very reasonable manner. It is8 very easy
to say that the money lenders charge 25 per cent. interest, but if you
look at the figures you will find that they can hardly realise more than
10 per cent. Therefore, the real remedies would be not those suggested
by my friends, but to devise some system either of land mortgage banks
or of co-operative credit societies working on a larger basis and also to
secure the co-operation of these very people, so that money may be lent
on the credit of the lands of the agriculturists.

Then, Sir, the greatest difficulty we find is on account of the ignor-
ance of the people. My learned friends have wasted a good deal of
time in arguing about the merits or demerits of money lenders, but has
any Department of Government, barring a few honourable exceptions,
taken the trouble to inculcate the lessons of thrift ¢ That is the thing
that is needed. These people walk into debts on every conceivable
oceasion, on marriages, on providing for the needs of some near rela-
tions, on ceremonies and so on, but the real need is to inculeate in these
poor ignorant agriculturists the lessons of thrift. Unless ignorance
and poverty are stamped out, unless these things are driven away, these
conditions are bound to remain. It would not do to pounce upon one
section of the community to try to relieve the distress of another. Tt
should be a general levelling up of all sections. I therefore feel, Sir,
‘that this Resolution, whatever may be the good motives underlying it, cer.
tainly will not achieve the purpose which the Honourahle the Mover has in
view. i

Rai Bahadur Lala Brij Kishore (Lucknow Division : Non-Muham-
madan Rural) : My Honourable friend Maulvi Sir Muhammad Yakub
has impressed upon the Government the urgency and importance of this
motion. Though this Resolution has been moved with a sympathetie
heart, it is inopportune to pass it.

At the very outset I wish to point out that the question of usury
was seriously considered by the Government of India, and as a result
thereof they passed Act X of 1918. This Act was designed to give addi-
tional powers to courts to deal in certain cases with usurious loans. The
said Act in my opinion provides effective remedies to deal with the
complaints mentioned in the learned speech of the Honourable Member
of my Province.

Now, Sir, I shall turn to another aspect. To control the money lend-
ing operations is a tremendous task. It is easier said than done. Im
sapport of my contention, I only wish to say that all the T.ocal Govern-
ments were consulted before the Act of 1918 was passed and they were
uusnimous in  thejr opinion that the control or registration of money
lenders was practically unworkable. " ' o
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Suppusing that these money lenders were registered. What would
then happen ! The immediate effect would be that first of all the rate
of interest would be raised by the money lenders, and if this rise in the
rate of interest is also checked, the money lender will not easily gart
with his money. Two results would follow. The lot of the poor debtor
would either be rendered more miserable or all sorts of subterfuges
wowld be adapted by those who would be prepared to lend money. All
this would lead to untold oppression and extortion. Some of my
Honourable friends here would remember that a Bill with similar objects
was introduced in 1923 by my Honourable friend Mr. Yamin Khan.
But it fell through in the second reading.

Besides this, with some practical experience as an honorary judicial
officer, I venture to say that the civil courts generally follow a sane
and judicious policy in regard to the rate of interest.

Sir Muhammad Yakub : Do they ¢t Especially honorary judicial
officers ?

~ Rai Bahador Lala Brij Kishore: The time for such a
drastic step as proposed by Sir Mubhammad Yakub s
inopportune. There will be a crop of civil suits against the poor debtors
and their bad lot would be rendered worse in case the principle under-
lying the motion is accepted by the House, especially at such a time of
economic and agricultural depression as is prevailing in the country.
The Honourable the Mover’s purpose will be defeated if the motion is accept-
ed, because it will have the opposite effect, recoiling on those whom he
wants to help. So without some amendments, which cannot be done
now, I do not find any way to support the Resolution moved by the
Honourable Member for Moradabad only for the reason that the times
are not better.

Sir Muhammad Yakub : Sir, the great interest which this Resolu-
tion has roused in the House and the great length at whieh it has been
debated would clearly show the importance of the subject-matter under-
lying the Resolution. I believe hardly any non-official Resolution has
oreated 50 much interest as this Resolution has done. It has been ‘de-
bated for nearly two full days and every aspect of the question has
been fully threshed out. T have received strong support for my Resolu-
tion from all siles of the House. The opposition, which has been
raised to my Resolution, is of course quite natural. In these days it
is very difficult to expect that a community like that of the mone
lenders, or those who derive benefit through them, will accept any self-
denying ordinance. I never stated in my speech or in my Resolntion
that mioney lending should be abolished. I never said that the
money lender was a scoundrel. I never said that the system of money
lending should be put a stop to. All that my Resolution aims at ; is

t the system of money lending shoudd be ecomtrolled, and that it
be placed on the same level as in other civilized couniries.

_ l@a,fnend My. Puri asked me some questions, and said what I should
réply'to them as a practical man. He pointed out that s temant may
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bave a demand to pay his rent or that his son msy be involved in a
murder case or he may wart to marry his daughter and money is required
urgently, he goes to s money lender and asks for money, the money
lender is at liberty to refuse to pay the money or to fix any rate of
mterest that he chooses. I say, Sir, that it is on account of these
conditiors and om account of the need of the money lender, that the
system requires to be controlled and overhauled. [f the need of money
lending is so great, then there is all the more reason that this system
shouid be revised and some check put upon the vagaries of the money
lender. The evils of the usurious system have already been recognised
by the Government, and several attempts have been made by them to put
a stop to it ; for instance, the amendment of the Indian Contract Aect,
section 16, and the introduction of the Usurious Loans Act and its
amending Bill, all these go to show that the Government have realised
tlie evils of usury and uncontrolled money lending.” My point is that the
steps which have already been taken by the Government are net suffi-
cient. Reference has been made to the Usurious Loans Act. My
Honourable friend Mian Muhammad Shah Nawaz has clearly shown in
what way that Act has remained a dead letter. 1 have already tried my
best to search all the digests of the Indian law reports for the last twenty
years and 1 have been able only to find out two or three cases, to which
reference has already been made by my Honourable friend, Mian
Muhammad Shah Nawaz, and in all those cases, the Act affected the case
of the debtor adversely, it was never used in favour of the debtor. My
point is this, that the Usurious Loans Aet is a defective measure and it
requires amendment. In the same way, section 16 of the Contract Aect
has also proved to be a defective measure and does not go far enough to
give help to the debtor. Also section 34 of the Evidence Aect, which
allows the court to pass a decree on the basis of the account book of the
money lender himself, requires some amendment, which would put a
stop to the money lender’s vagaries.

Sir, T have not restricted my Resolution only to agricultural debts.
Honourable Members who have opposed the Resolution have restricted
it only to the case of agricultural debtors ; they have themselves created
a formula in their own minds and they have ecriticised it, and in that
way they have tried to oppose the Resolution. My Resolution is quite a
general Resolution ; it deals with the agriculturist as well as with any
other class of people in the country. Again, I do not suggest any
particular means by which this system should be controlled. There may
be defects in certain suggestions which my Honourable friends have
themselves made for the sake of argument, and they have contradicted
those suggestions themselves. I say, I will leave the whole matter open.
I will leave the whole case in the hands of the Government, and I want
them to institute an inquiry, to consult the Judges of the High Courts,
to consult the Provincial Governments, and to take speedy measures in
order to remove this evil. That the system is an evil has been admitted
on all hands ; even those who have opposed the Resolution have admitted
the evils of excessive and wsurious loans. It has been said by one of the
Honourable Members that if you restricted the rate of interest, it would
be & grest hardship upen the money lemder. 1 say if tomorrow the
Bank of England raises its rate of iméerest, gay, %o 25 per vent. or 30
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per cent., what would be the state in the countx:yt My Honourable
friends on the Nationalist Beneches would at onee give notice of a motion
for adjournment of the House and probably !;here_wquld be a great hue
and cry against the Bank of England. If it is objectionable on the part
of the Bank of England to raise the rate of. interest so .hxgh, then 9qual]y
objectionable is it on the part of any private individual to raise the
interest rates excessively.

"As regards the Usurious Loans Act, there is one thing more.
Generally, the cases in which excessive interest rates are charged are
those for small amounts of money ; mostly they are of the value of less
than Rs. 500, and no second appeal lies to the High Court in such cases.
Again, most of these cases are of the nature of small causes, and there
is no appeal, but there is only a revision, and that can be done only when
the man can deposit the decretal amount. When the man has got mo
money even to defend the case, where can he get money to deposit the
decretal amount and go to the Iigh Court ! So, I think that the whole
principle upon which these measures have been enacted requires deep
consideration and thorough overhauling on the part of the Government.
1 do not want the Government to hurry up with the thing. No doubt
I recognise that there are diffieulties in the matter, but I also do not want
the Government to show only a lip sympatbhy in the House and then
sleep over the matter. The great fault of the British Government is
that they do not do the right thing at the right time. They would do
the right thing when the whole grace of it is gone and when the redress
which they give is not appreciated by the people. In 1924 the repre-
sentatives of the country in the Assembly made a demand for a Round
Table Conference. They refused it, they rejected it. After three or
four years, when there was civil disobedience in the country, when there
was political agitation in the country, and when the whole fabric of the
Government was shaken, then they offered a Round Table Conference,
but the people rejected it. In the same way, when there is some peace in
the country—of course, agrarian trouble has started and that is worse
in the villages—I ask the Government to take prompt measures now to
stop that evil. But T am sure my Honourable friend the Home Member
will say, we will write to the High Courts, we will write to the Provincial
Governments, and then they will sleen over the matter for years and
vears. by that time agrarian trouble would have gone out of control of
the Government, when it would have created a revolution in the country,
nrobably when it would bring about the same conditions in India as
Bolshevism has done in Russia, of which the chief vietim will be the
money lender himself,—then probably the Government will wake up and
Lry .to.go something which will not {elp them at all, as an Indian poet

28 ‘said : :
¢ Hamne mana ke taghaful na karoge lekin, -
Khak hojayenge ham tumko khabar honetak.'’

It means, ‘ We concede that you will not exercise forgetfﬁlness, but we

::’nldﬂ}::tve .bee;reduog«li to ashes before you come to our rescue . I
pe -my Honeurable friend will not . delay . -

unti# we have been reduced to ashes. -.:r.-we ay ’to come towour reseue
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The Honourable 8ir James Orerar (Home Member) : I should
like to assure the Honourable Member that we shall press this upon the
attention of the Local Governments as a matter requmng very prompt
consideration. (Ilear, hear.)

Bir Muhammad Yakub: I am very glad that the Honourable
the Home Member has given me this assurance, and I hope that his
promise will not be like the promise of the beloveds of the poets of
Asia ;—whose promises are never fulfilled. As the poet says :

‘¢ Tere vade per jiye ham to yeh jan jhut jana,
Ke xhushi se mar na jale agar eitebar hota.’’

That is to say, ‘‘ I am living on thy promise because I consider that it
will never be fulfilled ; I would have died on account of extreme delight
if I were assured that it would soon be fulfilled. (Laughter." On such
a promise I am living, and on such a promise I beg leave of the House to
withdraw my Resolution.

The Resolution was, by leave of the Assembly, withdrawn.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions : Muham-
meadan Rural) : In view of the fact that we had a three days debate on the
agricultural question, I do not want to move my Resolution® and I shall
take my chunce next session.

RESOLUTION RE REBELLION IN BURMA.

Mr. B. Rajaram Pandian (Madura and Ramnad cum Tinunevelly :
Non-Muhammadan Rural) : Mr. President, before I move my Resolu-
tion, kindly allow me to associate myself whole-heartedly with the tributes
paid by this House to my late lamented friends Messrs. Sahani and
K. C. Roy.

I shall now proceed to move the following Resolution which stands
in my name. It runs thus :

‘¢ This Assembly recommends to the Governor General in Council that 2 committee
consisting of oflicials and non-officials be appointed,—

(%) ui& investigate and find out the causes that led to the rccent rebellion in
urma ;
(%) to suggest ways and means for their removal ; and
(#i) 10 make proposals for awarding compensation to all those who have suffered
damage both to person and property.’’

1 have in this connection to make pointed reference to the a:nti-
Indian feeling that bas of late crept into Burma amongst some sections
of the Burmans where previously there was none. It is a matter for
deep regret that such a feeling should have now found its vent in the
way of a most deplorable rebellion causing the greatest possible havoc
to the Indians who have gone there as peaceful traders, bankers and

‘¢ This Assembly recommends to the Governor General in Council to take immediate
steps in fixing the land revemue in kind which' may be collected in Tndinn money,

equivalent to:the value of the'gratm, in the month of April after hldng mto oonlidem
tion the average rate of priceq of the preeeding year.’’. \ Cae
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labourers, and who have never hitherto concerned themselves very
geriously about the political movements in Rurma. They have, there-
fore, been carrying on their peaceful avocations in perfect amity with
the Burmans, who in many cases even looked upon them as their own
kith and kin. But it is regrettable that so great a change should have
come upon the Burmans in so short a time. It may not, perhaps, be
difficult to assign the reasons for the change. There is a section of the
Burmans who have been clamouring for some time past for the separa-
tion of Burma from India. They are not, in any sense, representative of
the public opinion in Burma which appears to be equal]y divided on the
question of separation. The question of the separation of Burma was
one of the many that engaged the attention of the Round Table Conference
and it was assumed at first for all practical purposes that so far as the
question of separation of Burma went, it was a settled fact. But since
this decision was taken, I‘understand that the question of separation has
been declared an open question and that the Round Table Conference
has not, as yet, taken its final decision with regard to this question. There
was considerable protest from some of the Indian delegates, including
Mr. Shlva Rao, agamst the original decision on the ground that public
opinfon in Burma is not even nhow unanimous in demanding separsation.
There is a considerable body of Burmans who are protesting against the
separation and it is a matter now in the hands of the Burma Round
Table Conference which is to meet in November next. My friend
Mr. Maung Maung Ji a Congressman himself, who is representing a very
influential section of the Burmans and who has gone to England in this
connection, is also against it.

Then again there are some anti-Indian Iegislative measures which
may also be said to have been responsible for the recent outrages com-
mitted on the Indians in Burma. 1 must say, however, at the outset that
the trend of events in Burma durmg the past nine months and more has been
to create a sort of disaffection in the minds of a section of the Burmans,
who are for separation, against the Indians, with the result that the
Indiaps are now looked upon with great horror and disgust as being
responsible for the impoverishment of Burma. This fecling is being
sedulously fostered by a section of the anti-Indian Press in Burma, who
omit no opportunity to propagate the anti-Indian feeling with all the
facility which they can command. It is also widely believed, and per-
haps with some show of justification, that a section of the Government
officials in Burma have also contributed to the spread of this feeling to
some extent. The Burma Indian delegation which waited upon His
Excellency the Viceroy to make representations regarding the position
of the Indians in Burma has found that the irresponsible utterances of
some of the Government officials have also had their share in encouraging
the recent outbreaks in Burma.

It is impossible for us, howevor, to close our ears to all those dreadful
stories which have happened in Burma during all this period of nine
mvnths,mthemoltthnﬂmgmd humandtbetaleaofaomm
and sufferings which the Indians underwemt in. the course of the
rebellion. Hven according to the sesnty news that wes filtering through.
the papers, which to all intewts sud parpsies exn niver give an ket
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and accurate report of all that transpired in Burma, the position of the
Indians has been exceedingly precarious and the ceaseless reports of the
many dacoities and murders, with which the papers were vnly too fhil,
sent thrills of horror iMto the minds of the Indians who had not only
staked their all in Burma but many of whose kith and kin were actually
engaged in the peaceful avocations of banking, trading and agriculture
in Burma. In tﬁis manner a position of great insecurity was created for
the Indians in Burma, who had no other alternative but to return to India
by the next available boat. Within my knowledge, Sir, many a gentleman
in my part of the country, who had been to Burma and who had established
his reputation there in the banking and in the commercial world, returned
bag and baggage after having had the most miserable experiences.

The rebellion itself in the first instance was believed to be an attack
against the Government with the idea of subverting the Government
established there by law. But by a curious irony of circumstances it
turned out to be an indiseriminate action of the mob directed against all
communities without any distinction ¢f creed, colour or nationality.

I do not however propose to take much of your time in enumerating
the wrongs which unsuspecting Indians suffered at the hands of the
dacoits and marauders in Burma. But assuming for a moment that the
Goverfiment had to face a situation which probably they did mot
anticipate, i8 it not the evident duty of the Government of Burma to act
quickly and methodically in dealing with such a situation ¥ There are
the emergency ordinances, there are the military contingents available at
short notice, and yet it is passing strange that these were never resorted
to even in the most trying hours of the rehellion, but only at the fag end
when the rebellion was practically dying out except in a few places.
The Government of Burma, in more than one official review of the sitnation,
have made much of the amnesty which they have proclaimed to all those
who have been induced to join the rebel gangs without any volition of
their own. Can it ever be seriously contended that this was in any
degree responsible for the disappearance of the rebellious tendencies in
the people who had the courage to fly in the face of all law and order
and who at one time went so far as to even establish what they styled
the ‘* Rebel Raj ’’ in Burma ¥ What is the inference to be drawn from
all this ? It can only be one of two, namely, either that the Government
of Burma was absolutely incapable of dealing with the situation, or it
has been deliberately indifferent to all the happenings there allowing
things to take their own course. I leave it to you therefore, Sir, having
heard me so far, to draw your own conclusions from these facts.

I shall now pass on to the subject-matter of my Resolution, namely,
to appoint a tommittee consisting of officials and non-officials to investi-
gate thoroughly into the origin and causes of these riots and to decide
the question of compensating all those, whether Indians, Chinese or
Europeans, who have suffered as a result of these disturbances.

I propose that there should be no discrimination whatever in the
appointment of this committee. It _should be a
committee composed of Indians, Burmese, Chinese and
Eurvopcans, presided over, if possible, by a Judge of the High (ourt of
Burma or in India to secure an impartial finding on the many subjects
involved in the inquiry. The personnel of the committee.should be fully

4 P.M.
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and thoroughly representative of the 'various public organisations in
Burma sach as the Burma Indian Chambgr of Commerce, the
Burma European Chamber of Commerce, the Nattukottai Chettiars’
Association and also the representatives of other nationalities including
Muslims, Chinese, ete. The official element of the committee may be .
drawn from the members of the Government of India and also from the
Indian Legislatures. Such a committee alone would be interested in
securing impartial findings on the many difficult questions such as the
removal of the causes of general . disaffection which seem to have been
responsible for the rebellious outbreaks and also for laying down the
canons of compensation to those who have suffered terribly as a result of
these disturbances. With these words, I commend the Resolution to the
acceptance of this House.

Mr. U Saheb Bahadur (West Coast and Nilgiris : Muham-
madan) : Sir, I rise to second the motion. Sir, the rebellion has continued
for the last seven months in Burma, and the Indian Army has been
engaged in quelling that rebellion, but it is a matter for regret that it
has taken such a long time to quell this rebellion in a part of the British
Empire. I rise to support the Resolution for this reason. Of the people
who have suffered in the rebellion, the Indians are the one set of people
who have suffered most terribly, and among these, the South Indian
people the most, because a large number of South Indians, people who
belong to my community, have migrated to Burma. The Moplah com-
munity, Sir, have emigrated far into the interior of Burma ; and it was
sad for us to see that many of them have had to run away with merely
their clothes on, leaving everything they earned with laborions toil
behind, and many of them lost their lives also. Sir, in the circumstances,
it is up to the Government to make an inquiry and to prevent any such
calamity from recurring and to mitigate the existing calamity. With
the anti-Indian movement going on in Burma, it is up to the Government
of India to stem the tide of such a feeling and to try to bring about the
amity and concord which prevailed hitherto in that country. With
these words, Sir, I support the motion.

Mr. PF. B. Leach (Burma : Nominated Official) : Sir, this Resolu-
tion does not appear to have interested the House quite so deeply as the
Resolution which preceded it, and I had hoped that before I got up to
speak, more or less on behalf of the Local Government of Burma, there
would be a little bit more to reply to. The Ionourable Member who
moved the Resolution said extremely little about the rebellion at all and
confined himself almost entirely, until the last two or three minutes of
his speech, to dealing with the attacks which had been made on Indians
by Burmans. Sir, everyone knows that attacks of this kind have been
made, and nobody deplores them, I am sure, more than the better class
Burmans. I am sure that both the Burman Members who are now in this
House will support me when I say that. But I do not think that these
attacks which have been made in any way justify the appointment of a
committee, as has been proposed by the Honourable the Mover of this
Resolution. 1In the first place, I should like to point out that the attacks
on Indians, though they are doubtless due to a comsiderable extent to
the same underlying causes as the rebellion, are not part of the rebellion
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at all and are only very distantly, very vaguely connected with it. They
have not even taken place in the districts where the rebellion has been
most prominent. The rebellion broke out in the district of Tharawaddy,
which is about 70 to 100 miles north-west of Rangoon on the railway line
leading to Prome, and it has been very largely confined to the districts
bétween Rangoon and Prome and a district on the Irrawaddy above
 Prome. The attacks on Indians broke out two months after the rebellion
on the borders of Pegu and Toungoo districts, about 100 to 150 miles
north-east of Rangoon on the railway line to Mandalay. This area is
separated from Tharawaddy district, where the rebellion has been worst,
by a practically impenetrable block of mountain and forest known as
the Pegu Yomas and there is no reason whatever to suppose that the
attacks on Indians were directly instigated in any way by the leaders
of the rebellion. The attacks on Indians are doubtless the outcome of
. economic and agrarian difficulties with which the Province of Burma is
now unfortunately faced. Sir, Burma has been hit extremely hard by
the present trade depression because it depends almost entirely on its
one staple crop of paddy ; and the price of paddy has dropped by 40
or 50 per cent. from last year, and by even more from the price which
has prevailed during the last ten years since the war. This has very
seriously affected the small cultivator and the landless labourer class. At
the same time they, like the corresponding . classes in India, are very
much in debt. Their condition is very similar to the condition, which
has been described in the speeches on the previous Resolution, of many
of the small cultivators in India. Unfortunately, in Burma, this economie
difficulty is to some extent complicated by the fact that the money lending
business of the country, as the Honourable the Mover of this Resolution
in his speech has shown, is very largely in the hands of Indians. The
fact that the smaller Burman landowners and the labouring classes are
getting more and more into debt has therefore aroused an anti-Indian
feeling. This feeling is not altogether unnatural when, as any one who
has been to Burma will realise, in any large village in Lower Burma
which you enter, you will probably find that by far the best house in the
village belongs to the local chettiyar, and that the largest and the most
prosperous looking houses and shops belong to Chinamen and Indians.
Tt is not altogether unnatural that the Burmans should, in a period of~
unexampled economic difficulty, begin to resent the prominent position
which foreign communities have succeeded in making for themselves in
the country. Now, Sir, I do not wish it to be thought by anybody in this
House that in saying this I am in any way attempting to excuse the use
of violence which unfortunately did occur. I am merely stating the
facts as briefly as possible, because I think there is little doubt that this
was the origin of the attacks on Indians. Well, Sir, these attacks started
in the month of February, as T have said, on the borders of the Pegu and
Toungoo distriets. It was hoped at first that the local officers had
succeeded in controlling the movement there. Unfortunately this hope
was frustrated and the attacks broke out again in the following month
and then spread very rapidly to three or four neighbouring distriets,
mainly to the district of Hanthawaddy round Rangoon and, to a lesser
extent, three or four districts of the Irrawaddy division which forms the
delta of the Irrawaddy river. There were no attacks, I think I am right
in saying, in other districts at all, and the general feeling of Burmans
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towards Indians in the rest of Burma, particularly in Upper Burma, has
not been affected.

Now, Sir, the Honourable the Mover of the Reaolution tried to make
out that the cause of all this was the proposal for the separation of
Burma. I am afraid he has given no reasons for thinking so and I
.cannot possibly say what grounds there are for supposing that. The
motive is admitted on all hands to be purely economic, and I do not
think that there is any object in appointing a committee to inquire into
this.

I will not deal with a good deal of what the Honourable Member
said on the subject of separation except with one point. Most of it
was entirely irrelevant, but I should like to protest very strongly
against his remark that a section of Government officials in Burma,
who wish for separation, have fostered the anti-Indian feeling. That,
Sir, I consider a most scandalous remark to make. I am glad to say
that there is absolutely no justification for it. A similar allegation was
made by the Burma Indian Chamber of Commerce in a letter to the
Local Government, but they did at least confine it I think to the sub-
ordinate police in one district, and said that in certain cases it had been
reported to them that the subordinate police had joined the Burmans in
hammering the Indians instead of helping them when they went to
make complaints. The accusation which the Honourable Member has
now made is an entirely new one to me and he has not explained to the
House in any way any facts which support him.

Then, Sir, the Honourable Member did go on to say something about
the rebellion. He tried to make out that the rebellion which was
believed at first to be an attack on Government turned out later to be an
indiscriminate attack on all foreigners. I have already dealt with that
point and I have tried to show that the rebellion and the anti-Indian
movement were really two separate things. I have no doubt, Sir, that
a large number of the criminal classes in Burma were inspired by the
rebellion and by the initial suceess of the rebels in certain areas to turn
to and see what they could do in the same line, and in certain parts of
the country they found it considerably easier to go and loot the houses
of isolated Indian cultivators in the fields than to join in the rebellion
on the lines on which it was heing run in other districts. But I do not
think that that amounts to saying that the anti-Indian movement was
part of the rebellion.

Well, 8ir, at the very end of his speech the Honourable the Mover
gave a summary of the three parts of the Resolution and said that he
hoped that the House would support him. It is a little difficult for me
to oppose a motion which has not at present really been supported by
anybody on any adequate grounds, but the ground on which I would ask
the House to oppose this Resolution is mainly the ground which has
been shown very clearly indeed by the speech of the Honourable the Mover,
namely, that if a committee is appointed to inquire into the rebellion,
it is perfectly certain to be dragged off on to the trial of this red
herring of the attacks on Indians, and that it would serve no useful
purpose whatever to have an open inquiry by a large committee on
that subject now. - The attacks on Indians have, I am thankful to say,
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ceased—I think may say completely ceased—for the last two mopths-.
It is perfectly true that if you read the papers you will find occasional
reports of dacoities on Indian houses. But I think I can say pretty
truly that for the last two months these attacks on Indian houses
have not been due to any communal ill-feeling but have merely been
committed by wandering dacoit gangs, because the Indian houses
happened to be more worth dacoiting than any Buarman houses in
the village, or possibly because they knew that the Indian had a gun
and they hoped to be able to get hold of it, or some reason like that.
But I do not think that there is at present any trace of the anti-
Indian feeling which did exist six months ago worth holding an
inquiry into. And I am convinced that if any committee of this
kind went round holding inquiries, it would be far more likely to do
harm than good, because it would at once stir up this feeling again.
Although there are no outbreaks at present the underlying feeling is
there and it is bound, I regret to say, to remain there. Indians and
Burmans have to a large extent different interests in Burma, and though
in the past there has been plenty of room for both of them without their
interests coming into direct conflict, that period is passing, and in future
their interests are, I am afraid, likely to conflict more rather than less.
In the past Burma has been fortunate in being spared communal ill-
feeling of this kind ; and I think that thinking men in Burma, Burman
or Indian or of any other race, will join with me in hoping that it will
continue to be as far as possible free from communal ill-feeling, and in
desiring most earnestly to do nothing which would have a tendency to
st'r up that communal ill-feeling. On these grounds therefore I hope that
the House will oppose this Resolution. I do not wish to say any-
thing more about the rebellion because nothing has been said about it
by previous speakers. 1 would merely give this one reason,
that the rebellion would be certain to be mixed up with the
anti-Indian feeling and for that reason alone the time is mot oppor-
tune for a large committee. Nor has the Honourable the Mover shown
any necessity for the appointment of such a committee at all. The
rebellion is still going on to a certain extent, but it is very nearly,,
we hope, over, and the officers of Government should not be disturbed
in the difficult task on which they are now engaged of stamping out
the sporadic dacoities which the rebellion has given rise to, and they
would be dragged away from this work by the appointment of any
such committee. I therefore oppose the Resloution.

U Tun Aung (Burma : Non-European) : 8ir, I am placed in a
very awkward situation in taking part in this' discussion for two
reasons ; the first is that I have every sympathy with the Honour
able the Mover in his desire to clear up the cloud in Burma over this
alleged enti-Indian feeling question, but on the other hand I do not
at this moment fepl that any definite and useful purpose will be served
by holding this inquiry at this juncture, when I understand this
supposed anti-Indian feeling is dying down. The . Mover has not
traced how this anti-Indian feeling had crept into Burma. In his:
motion he referred only to the rebellion. This anti-Indian feeling crept
into Burma as a resplt of the Indo-Burmese riots which took. place!
some six months before the rebellion. These Indo-Burmese ‘riots

starﬁc;‘mm a strike of dock labour. As you may know, Bir, the
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dock labour in Burma is entirely monopolised by the South Indians.
There was a strikc sometime in June, 1930, and as the employers, the
stevedores, could not afford to keep their boats idle in the river, they
engaged the services of Burmans. The Burmans in those days, as well
as now, have been severely hit by the unprecedented fall in the paddy
market. The cultivators from the distriets rushed into Rangoon to
get employment in the docks. Rightly or wrongly they were employed.
After a week, the Indian labour came into an agreement with the
employers, and without giving any notice to the Burmans employed
there of the said agreement, one morning the Indians started assault-
ing the Burmese coolies, and thus the riots started. I am very sorry
to say that the riots started as a result of the aggressive attitude
taken by the Indians there ; but anyhow the riots were quelled in a
few days and the Burmans, as a forgiving race, forgot all about them.
Normal conditions were resumed........

Mr. B. Rajaram Pandian : May I know if that was the finding of
the Committee which inquired into the matter ¢

U Tun Aung : I em ocoming to that. As my friend has asked me
whether it was the finding of the Ingquiry Committee, I may say at
once that there was an imquiry made into the causes of the riots. I
do. uot know for what reasons the Indian section en bloc boycotted the
inquiry. Only the evidence that came from Burmans was placed
before the inquiry and the Committee had to come to conclusions
without the assistance or evidence of the Indian seetion. It is most
unfortunate that the Indian section did mot then take the opportunity
of placing their grievances and their evidence before the inquiry.
As I say, the fecling against the Indians. however, died down and
normal cordial relationships were resumed. Some six months after-
wards, the rebellion broke out. We do not still know what are the
trye causes of the rebellion. Some sections of the peeple aseribe it
8s being due to economic causes ; some say political and some say that
both are respomsible. In this connection I may say that in the loeal
Legislative Coupecil a motion was mowed for an ingquiry to be made
into the rebellion. But, the Government did mot accept that motion on
the ground that the matter was still sub judice inasmush as trials were
going on, and as such it was not proper at that moment to hold amy
inquiries as to the true eauses of the rebellion.

My friend has referred to the unfortunate incidents that took
place in course of the rebellion. I along with my friend here very
mwch deplore that ‘there should have been any loss of Indian lives in
those umfortunate fights. But it must be remembered that when
people. took wp arms to. fight for reasoms which I have already indicated,
namely, that they weve very hard hit and poverty-stricken by the fall
in the rice miarket, they could not be expected tv select or discriminate
as to whom they should attack. They simply were driven to look out
for some plunder or loot. They attacked a,nybodg who had some
praperty, wirether he was an Englishman, Chinaman, an or Indian.
Fhere are many cases of' well:to-do Burmans being attacked and also very
many cases of village: officiale being killed ; but in the course of those
attacks: unforunately there happened to be a few Indians alyo ; and
1 do sot wish my friemd.at this moment to bring in this anti-Imdian
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question into Burma once more because as I said befere that in moments
of lawlensness and helplessneas the Burmans could not pause and say,
«¢ We will spare the Indians and attack oply the Burmans ”’. They wanj;ed
10 loot and they wanted to get some property and they did so. I ﬁr!d
that the accounts about the rebellion are very much exaggerated in
India. They are many times more magnified than they actually are.

My friend as a representative of the Chettiar community may
Imow that before the Indo-Burmese riots the rclationships between the
Burmans and the Chettiars were most cordial. As a matter of fact,
in every part of the province you will find the Chettiars. I would
have taken part in the Resolution moved by my friend Sir Muhammad
Yakub about the Usurious Loans Act, but by so doing I did not again
wish to introduce the anti-Indian feeling. It is a -well known faet,
Sir, that the Chettiars are simply fleecing the Burmese agriculturists
in Burma, but I have an excuse for them. The Burmese want money,
and so they go to the Chettiars. 8o why should not the Chettiars make a
busivess out of them ?

Mr. K. Abmed : At what rate { 4

U Tun Aung : At a rate which suits their sweet will and pleasure.

Mr. B. Rejaram Pandian : I am not speaking for the Chettiars, but
1 put my Resolution on general grounds, because every community has
been affeeted in Burma, and that is why I urge that an inquiry should
be set up which will be appreciated by all people.

U Tun Aung : I am citing the Chettiars as an instanco, and it is the
best instance that 1 can quote so far as the relationship hetween Burmans
and Indians goes. They are on the most intimate terms.

Now, my only anxiety is, my only fear is, that if we are to con-
stitute an inquiry at this moment, that very unpleasant and very un-
desirable feeling, i.e., the anti-Indian feeling in Burma, especially at
a time when such a feeling is dying out and things are settling down
to normal! conditions, is likely to n%e revived. Before the Honourable
Member moved his Resolution, I had a long talk with him. I do not
for a moment want to oppose him so far as the constitution of an
inquiry is concerned, but I do not wish to disturb the dirty waters
ggain. And my friend himself is not sure whether the personnel of
this inquiry Committee, if constituted, would suit the whims and
caprices of the Indians in Burma, and there is no assurance that they
would not boycott this inquiry also, because they had already boycotted
an almost similar inquiry on a former occasion. I do not think that
this is the right moment to ask for an inquiry into the causes of the
communal troubles in Burma, which I say do not spring from rebellion,
but from a previous incident, and if the scope of the inquiry were ex-
teaded to that previous incidemt, it would be found thet the Indians
were in the aggvessive. ‘ !

The Honourable 8ir James Orerar (Home Membeér) : Mr. President,
I think thet the Honowrable the Mover of this Resolaticw will have by
now realised that he is not quite to be congratulated on the oppor-
tunity which he has selected forr moving this proposition, on the
propriety of the procedume which he invites the House te:.adapt. er on
the prospeet of any good resulting if his recommendation were seeept-
ed. His Resolution, however, has had ome very useful consequence.
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We have heard from two different quarters,—both quarters extremely
well informed with regard to conditions in Burma,—we have heard two
extremely interesting and extremely informing speeches. There is
very little left, therefore, for me to add, but there are one or two
points which I desire to emphasise. The first is that it is quite clear
that the Honourable the Mover of this Resolution has very seriously con-
fused the issues. There is, at the present moment, no good ground for
an inquiry. The House has already been placed in possession of the
fullest material bearing both upon the rebellion and upon other in-
cidents not entirely connected with the rebellion, regarding which 1
laid on the table to-day a long and full statement. I think, therefore,
that the appeal which was made by my friend Mr. Leach and the
other Honourable gentleman from Burma opposite is one which ought
to eonvince the House and to which Honourable Members have listened
with great respect. Is it desirable for wus to send out a committee to
Burma to walk over ashes under which the fires are still smouldering
and possibly to revive them again ¥ Can any thing be gained by our
doing that ¢ Would we, as a matter of fact, be justified in urging
tbis course upon the Local Government ¢ As Mr, Leach has pointed
out, so far as the rebellion is concerned, it is now to a large extent sub-
siding. Nevertheless there are a large number of sporadic dacoities
which are still occupying the attention of the troops and the police
who are engaged in the suppression of these disturbances. There-
after there will be the urgent need of adopting such measures of re-
construction as are possible. It would be very undesirable at the
present moment that the energies and the attention of the officers of
Government should be diverted from these immediste and essential
tasks in order to cope with an inquiry which is entirely unnecessary.
And when I speak of that, Sir, I think that this House will be prepared
to recognise that the Government of Burma and its officers have been
engaged in dealing with a task of the greatest magnitude. They have
discharged that task with the utmost courage and perseverance, with
an earnest desire to terminate these disturbances as soon as may be
and to do all they can to repair the damage and the injury that has
been caused. This is not the moment, Sir, for us to interfere with
those efforts. Still less, as both Mr. Leach and Mr. Tun Aung pointed
out, is this the occasion for us deliberately with our eyes open and with
warnings from those best qualified to advise us on tlus matter, to
embark upon an enterprise which may lead to a very serious recrudes-
cence of those unhappy animogities between communities in Burma
which now have ceased and which we all hope will soon cease for
good. 8ir, I oppose the motion.

Mr. B. Rajaram Pandian : Sir, after what has fallen from the
Honourable the Home Member and my friend Mr. Tun Aung, I beg
leave to withdraw my Resolution. i ot

The Resolution was, by leave of the Asgembly, wlthdrawn

RESOLUTION RE THE IMPERIAL BANK OF INEDIA

' Mr. President : T am not sure whether t’here is time to take up
the other Resolutions. Mr. Maswood Ahmad is not here. Mr. Reddi,
do you wish to move your Resolution ? '
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Mr. T. N. Ramakrishna Reddi (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural) : Yes, Sir.

Mr. President, the Resolution that stands in my name reads thus :

‘¢ This Assembly iccommends to the Governor General in Council that a Committee
of Inquiry be appomnted to inquire into the working of the Imperial Bank in all its
various branches.’’

Sir, at the outset I may mention that I am very much handicapped
by not having with me a copy of the record of the evidence given before
the Banking Enquiry Committee by many of the Indian witnesses,
because in that enquiry they have given out all the defects that are
obtaining in the working of the Imperial Bank. I tried to get the office
copies at least from the Secretariat, but I find that all those-copies have
been sent for printing and they will not be available for a month. So,
though I cannot quote facts and figures, or chapter and verse in suppert
of my Resolution, I have to be content with stating the facts and the
inferences drawn from the evidence.

Sir, the Imperial Bank is the creation of a statute of the Indian
Legislature of the year 1920. Before the coming into existence of the
Imperial Rank there were what were called Presidency Banks. During
the Great War these Presidency Banks did yeoman service to the Gov-
crnment, and so after the War it was thought that it would be very
good for the country if all these banks were amalgamated and a quasi-
Government Bank called the Imperial Bank was established. Thus, the
Twmperial Bank came into existence in the year 1920, but it actually
begun working in the year 1921. When this Imperial Bank came into
existence, the Government expected that it would be of great help to
the country. I may state that the Government invest all their cash
balances in the Tmperial Bank without getting any interest at all, and
these cash balances average to the tune of nearly 20 crores of rupees.
Rs. 20 crores of Government money, or nearly to the extent of that
amount, is always in the Imperial Rank and the Government do not get
any interest on it. When this Imperial Bank came into existence,
Government thought that various benefits would acerue to the country
and the following are some of the benefits which the Government ex-
pected to flow from this Imperial Bank. I am reading from a despatch
to the Secretary of State by the Government of India.

‘‘ In course of time, we shall expect to sec new branches of the Imperial Bank
attract a large amount of deposits from the general public.”’

They also expected the capital to be mobilised in India. They antici-
pated that it would serve the purpose of a bankers’ bank more effec-
tively than the Presidency Banks. I do not want to give the reasons
and other things which they have stated. They also hoped that that
Bank Would. form a solid background necessary for the healthy develop-
ment of various forms of banking, agricultural, industrial and ordinary
Joint stocks, of which this country is admittedly in need. They con-
sidered it probable that there would be an increase in assistance which
it could give through the multiplication of its branches to the internal
Frade' of the country and through its relations with the indigenous
panking. Besides, a large proportion of the Government balances
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being placed at its disposal, the Bank would give help to the money
market in times of need. Finally, it would be an ideal school for
training Indians in the science of banking. These were some of the
objects which the Government thought and the country thought would
be realised by the bringing into existence of this. Imperial Bank.

Now, Sir, we shall see whether the Bank has realised all the ex-
pectations that were raised. Nearly ten years have elapsed since it
began to work. Various complaints were raised against the Bank on
account of its partiality which it has been showing to the non-Indian
constituents as against the Indian constituents, and witness after wit-
ness who appeared hefore the Banking Enquiry Committee scems to have
made allegations against the working of the Bank. Some of those wit-
neasesd could not do so openly, and so they had to be examined in camera.
That shows that there are many defects in the working of the Bank.
It is said that it has not been giving eredit to its Indian -onstituents as
much as it is doing to its non-Indian constituents. Further, if two firms
are started, one an Indian and another a non-Indian, it would not
scrutinise 8o mueh before granting loans to the non-Indian firm as it
would do in the case of the Indian firm, and so on. There are many
defects pointed out before the Banking Enquiry Committee. 1 will
quote from a book called ‘‘ Organisation of Indian Banking ’’ by Mr.
Thakur. .....

Dr. R. D. Dalal (Nominated Non-Official) : There is no quorum, Sir.

Mr, President : As the attention of the Chair has been drawn to the
fact that there is no quorum, the Housc stands adjourned till to-morrow
morning at 11 o’clock.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 28rd September, 1931.
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